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THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT 
(AMENDMENT) ACT, 1975 

[U~TAK PKADESH XCL NO. 13 OF lgys] 

(*Authoritcltive Englitll Te,\ t oJ ~ i t r  Crttrrr P~crclesh Kngn~ S.iiTrcvaftrt 
Shnsnn T'irllzi (Snnshodhnn) Adhiniyarn, 1975) 

AN 

ACT 

to amend va~ ious  enactr?lents ?elnii?~g to U r b ~ l n  Loral Self-Government for the 
purposes hereinafter appeari?zg, and io provide for certain tempora?y arrange- 
ments for the administration of the MahapnEiKcc of Allnhabad. 

IT IS HFREBY erlacted in the T-crcnty-sixth Year of tlie Republic of India 
a5 folbws :- 

CHAPTEq I 

Preliminary - 

1. (1) This Act may be called the Uttar Pradeill Urban Local Self- ~ ~ ~ ~ ~ ~ f & $ . d  
Government Laws (Amendment) Act, 1975. 

(2) 'This Chapter, Chapter V and Cil;lpter VI, shall come into force at  
once, Chapter 11 shall be deemed to have come into force on September 17, 1974, 
Chapter 1V shall be deetned to have come into force on August 15, 1974 and 
Chapter I11 shall he deemed to have come into force on October 23, 1974. 

CHAPTER II 

Amendment of the Ultar Pradcsh A7agar r\tnhapaliRa Adhiniyam, 1959 
and provisions fo?. C C ~  tnin te7t2pora?y arrangements f o ~  the adminis- 

lration of the Nagnr Mahapalikn of Allnhabad 

2. 1h section 8-A of the Utlar Pradesh Nagar Mahapalika Adhiniyam, h-iendment of 
section 8-A of 1959, hereinafter in this Cllapter referled to as the principal Act, in sub-section P. Act of 

(2) , in the proviso, fol the words "one !ear", the rvorcls "two years" shall be 1959. 
sf( bstitu led. 

3. On and from the seventeentl-1 cia\ of Septetnher, 1974, i~otrvithstandinrr Temporary pro- 
L, 

anything contained in the principal .qt L- vision3 regarding 
administration 

(n)  the Nagar I'lamukl~, the l ipn Nagal Yia~nukh, the Sabhasads, the Mahapa'ika 

Vishishta Sadasyas and the mernhels of all Committees, Special Com- of Ailahabad, 

mittees, Joint Co~nmittees ancl Sub-committees (constituted or appointed 
uncter sections 5, 95 rtnd 97 of the said Act) ancl the hfukhya Nagar 
Adhikari of the Mahapalika of Aliahabad shall vacate their respective 
offices, and all such Committees, Special Committees, joint Committees 
and Sub-committees shall s ~ a n d  dissolved ; 

(b) until the due IC-ronslitution of tllc n c ~ \ ~  3faliapalika under section 9 
of the said Act, alrl powers, liiric~iot~a and duties of the said Mahapalika, 
its Nagar Pramukll, Upa Nagar Psamuktl, and of Committees referred 
to in section 5 of the said Act and the Mukhya Nagar Adhikari shall be 
vested in and be exercised, performed and discharged by an officer re- 
appointed in that behalf b y  the State Government (hereinafter referred 
to as the Administratol) ant1 the Adn~iuisttntor shall he deemed in law 
to be the blallapalika, tilt: Nngai I'ran~ukll, tllc Upa Nagar Pramukh, 
such Committee 01- the Mukf1r.a Sagar  ,Iclhikari, as the occasion may 
require ; 

-- - - A - -- - - 
*(For Statement of Ob-iccts and Rc.iso~~s, plea\e 5i.c L'tt i i  Pi c.dc,/~ Gr~zcpttc (Evt~aor~tlitrary), 

dated March 7, 1975. , 
(Passed in Hindi by the Uttar Pradeih tegislat~se Aswnhl) on Match 18, 1475 'ind by thc 

Uttar Pradesh Legislative Council on March 21, 1975). 
(Received the Assent of the Gowrnor 011 Marc 29, 1975 uncle1 .11tic1c 200 of the Consti- 4# 

tutian of ~ n d  ia andwaq published rn thc ( J l r  I Pi ridc-~h Ga:ettc, E l  t ~ n o i  d i i w ~ ,  datecl Match 31, , s 
1975) 



(c) subject to any general or special orders of the State Government, 
the Administrator may in respect of all or any of the powers conferred 
on him by the last preceding clause- 

(i) consult such committee or other body, if any, constituted in 
such manner as may be specified by him in t11a~ behalf; or 

(ii) delegate, subject to such conditions as he may think fit to 
impose, the powers so conferred, to any person or to any committee 
or other body constituted under the last preceding sub-clause, to 
be specified by him in that behalf; 

( d )  such salary and allowances of the Administrator as may be fixed 
.by general or special orders of tlle State Government in that behalf shall 
be paid out of the Mahapalika Fund. 

CHAPTER I11 

Amendment of the U.  P. Town  Areas Act, 1914 

1. Irk setlion t i  ol the U. P. To~vrl ,Areas Act, 1914, f o ~  sub-\ecciorl ( I ) ,  E: the following sub-section shall be substituted, namely :- section 6 
U. P. Act 2 oi 
1914. " (1) Except as provided in section 36, the term of a Committee shall 

be five years : 

Provided that the State Government may, by notification in the official 
. Gazette, extend from time to time the term of all or any of the Corn- 

n~ittees, 50, I~owc~er ,  t h a t  tlle total eslensioll does not in the aggregate 
exceed two years." 

CHAPTER IV 

Arnendmcnt of Uttar Praclesh Urban Planning and Development Act, 1973 

5. In  section 2 of the Uttar Pradesll Urban Planning and Development 
Amendment Act, 1973, as re-enacted by the Uttar Pradesh President's Acts, (Re-enactment section 2 of 

President's ~ c t  with Modifications) Act, 1974, hereinafter in this Chapter referred to as the 
no. 11 of 1973 as principal Llct, after clause ((1) , tlie lollorring clause 511a11 1)e intet f e d ,  namely :- 
re-enacted by 
r ~ .  P. Act no. 30 " (dd) 'Chairman' and 'Vice-Cjhairnlan' shall mean respectively the 
of 1974. Chairman and the Vice-Chairman of the Development Authority." 

Amendment of 6. In section 6 of the principal * k t ,  ill sub-section f6), for the word 
section 6.  % 'Council", the words "Advisory Council" slrall be substituted. 

Amendment of 7. In section 1.5 of the principal Act- 
section 15. - (a )  for the word "Authority", ~vherever occurring the word "Vice- 

C11airm:in" shall be .substituted ; 

(0) in wl,-section ( l ) ,  lot the r \ . o l t l  ",-cgula~ion\", t l ~ e   old "l~ye- 
laws" shall be szibstituted ; 

(c) in ~ u I ) - ~ c ' (  tion ( 5 )  , / 0 1  t l ~ e  ~voi t l  "7 ~ . i l ~ ~ ~ n , ~ l "  wllerever occu~ring, 
the word "Chairman" s all be substituted. P 

Amendment of 8. In section 27 of the hrincipal Act- 
rection 27. (a)  in sub-section (1) - 

(i) for the words "any officer of the Authority empowered by its 
Vice-Chairman in that behalf", the words "the Vice-chairman or  any 
officer of the Authority empowered b; him in that behalf" shall be 
substituted ; 

(ii) for the words "the officer of the Authority", the words "the 
Vice-Chairman or such officer", and for the words "the said officer 
ol  LIIC ,4utliority" the worcls "il~e Vice-Chairman 01. sc~tlr officer" 
shall be substituted ; 

(b)  in sub-sections (2) , (3) , (4) and (5), for the word "Tribunal", 
wherever occurring, the word "Chairman" shall be substituted ; 

(c) the Explanation shall be omitted. 
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9. In section 33 of the principal Act, in sub-section (4) , for the words Amendment of 
"promulgation of this Act", the words "commencement of this Act" shall section 33- 

be subslitutccl. 

10. In section 36 of the principal Act,- Amendment of section 36. 
(a)  for the word "Authority", wherever occurring the word "Vice- 

Chairman" shall be substituted ; 

( b )  in sub-section (4), for the words and number "Tribunal under 
section 37", the word "Chairman" shall be substituted at the end the 
words "and such deterdination shall not be questioned in any court", 
shall be inserted. 

11. For section 37 of the principal Act, the follotving section shall be Substitution of 
substituted, namely :- sectton 37. 

"37. Every decision oE the Chairman on appeal, and subject only to 
~ i p a l i t y  ' of any decision on appeal (if it lies and is preferred), 

decision. the order of the Vice-chairman or  other officer under 
section 15, or section 27, shall be final and shall not be questioned in 
any Court." 

12. 111 section 55 ol the principal Act, in sub-section (2) , for clause (a)  **endment of 

the following clause shall be substituted, namely :- section 55. 

" (a)  the levy of fee on a rneinora~idr~m of appeal under sub-section (5)  
of section 15 or under sub-section (2)  of section 27 ;" 

1 In section 56 oE the principal ,4ct, in sub-section (2), after clause (f) Amendment of 
the following clauses shall he inserted, namely :- section 56. 

" (g) the fee to be paid on an application for permission under sub- 
section (1) of section 15 ; 

(h)  the fee to be paid for inspection or obtaining copies of docu- 
ments and maps ; 

(i) any other matter which has to be or nlay be prescribed by 
regulations." 

14. I n  section 57 of the principal Act- Amendment of 
section 57. 

(i) after clause (61, the f o ~ f o ~ ~ i n g  clause shall be inserted, namely :- 
" (bb) the guiding principles for composition of offences under 

section 32 ;" ; 

(ii) n f i e ~  clause (c) , tlje follolving clauses shall be i n s e r t ~ d ,  namely :- 
" ( d )  the grant of Iicences to architects, town planning engineers, 

surveyors, draftsmen for the preparation of building plans or water 
supply, drainage ancl setverage plans and the fees to he paid for 
the grant of such licence ; 

(e) for so long as the Zonal Development Plans are not prepared 
under section 9, the matter specified in clause ( d )  of sub-section 
(2) of that section ; 

(f) any other matter which has to 1)e or may be prescribed by 
Eye-laws." 

Y 

15. I11 section 59 of the pi-itlcipal Act- / 
(a) in sub-section (1) - 

Amendment 0 f 
section 59. 

(i) in clause (a), for the worcls and figures "such housing or 
impro~enlent scl~emes the execrttion of which had corumencect 
before Tune 12, 1973, as may be specified by the State Government 
by noti'fication in this behalf in the Gazette", the words and figures . 
"those housing or improvement schemes which have been notified 
under section 32 of the Uttar Pradesh Avas Evam Vikas Parishad 
Adhiniyam, 1965, before the declaration of the area comprised there- 
in ac tlevelol>l~~cnt area" sllnll I)e s~lD.\/itrltol and for tlte wortls ant1 
figures "section 6 of the United Provinces General Clauses Act, 1904", 
the tvorcls and figiu-es "sections ti ;~ncl 24 oU the tJnited PI-ovinces 
General Clauses Act, 1904" shall be substituted : 



(ii) in clause (b) , for. the words and figures "section 6 of the 
United P~ovinccs General Clauses Act, 1904", the words and figures 
"sections G and 24 of the Unitecl Provinces General Clauses Act, 
1904" sllall be szlbstituted; 

(iii) alter clause (bj  , the follorving clause shall be inserted, 
namely :- 

" (c) without prejudice to the generality of the provisions of 
clauses (a) and (b) , any bye-laws, directions or regulations under 
the U. Y. Municipali~ies Act, 1916 or the Uttar Pradesh Regula- 
tion of Building Operations Act, 1958 or the Uttar Pradesh 
Nagar Illaluipalika Adhiniyam, 1939, as the case rnay be, 'and 
in force on the date immediately before the date of commence- 
ment of this Act, shall, in  so far as they are not inconsistent 
with the pro\isions of this Act, continue in force, until altered, 

- repealed, or amended by any competent authority under this 
Act ;" 

( b )  in sub-section (3) ,  for the first paragraph, the following para- 
graph shall be substituted, namely :- 

"On and from the date of the constitution of the Development 
Authority in relation to clevelop~nent area which includes the 
whole ol: a city as defined in the Uttar Pradesll Nagar Mahapalika 
Adhiniyam, 1959, all posts borne on the establishment of the Nagar 
Mahapalika of that city exclusively in coniiection with its activities 
under Chapter XIV of the said Adhiniyam or under the Uttar 
l'l,ttlejl~ (l<egiil,ttioi~ ol Kuiltling 01x1 itl~ons) X ~ L ,  1958, imniecliately 
belore the date of the constitution of the Developn~ent Authority, 
not being a post governed by the Uttar Pradesh Palika (Centralized) 
Seirrites Rtiles, 1'36ti (herein:~llzr in this section referred to as the 
Centralized Sei-%ices) , shall, on arid from such date, stand transferred 
to the Developnlent Authority with such designations as the Autho- 
rity may determi~le and officers and other enlployees who are not 
rner~lbe~s 01 any Centralized services, serving under the Nagar Maha- 
palika of that City not exceeding. the number of posts so transferred 
shall be selected in accordance ~ v ~ t l l  such directions as may be issued 
by the State Goteinment for being appointed on the said posts and 
on such selection sl~all stand transierred to and become officers arid 
otlier c~nployees oE tlie Development Autl~ority and shall as such hold 
office by the same tenure, at the same renluneration and on the same 
terms and conclitions of service as they would ltave llelcl the same if 
tlie a4utliority had not been constituted, and sliall continue to do 
so unless a tic1 un ti1 sitcil tenure, I emuneration and terms and condi- 
tions are duly altered by the Authority." ; 

(c)  lot sub-wction (4) , tlle following sub-section $hall be sztbstituted, 
namely :- 

" (4) On and from the date of the constitution of the Develop- 
ment Autl~ority in relation to a development area which ixlcludes 
the rvllole of a cit) as defined in the Uttar Pradesh hTagar Maha- 
palika Adllinijam, 1959, all posts governed by the Centralized Ser- 
vices tv1lic.i~ we1 o l l~c  on the estai~lishrnent of the N a p r  Elahapalika 

ively in connection with its said activities imme- 
ate of constitution of the Development Authority 

sliall, on and from juch date, stand transferlecl to the Development 
Autiioiity rvitll sirc.11 designations as the State Government may 
dcternlir:~, I J L L ~  all such posts shall continue to be filled by members 
of the Centralized Services, as they would have been hlled had they 
riot been so transferled to the Authority, and the wid Adhiniyarn 

' 

anci the r~tles relating to the centralized sellices shall be deemed to 
be amended accordingly." 

(d )  in sub-section (6) - 

(i) in clause (c) for the trords, Ixackets ancl figule "local 
:~1111)olit! ~ e l c l i c ( l  1 0  in sul,-\cctiol~ (1) ", I I I C  rrorcl\, I)tackct\ and 
figure "local authority constituted under any enactment referred 
to in sub-section (1) " shall be substituted ; 

, 



(ii) in clause (e)  , for the words, brackets and figure "the ha1 
authority referred to in sub-section (1) ", the words, brackets a d  
figure "any authority appointed or constituted undel any enactment 
referred ta in sub-section (1) " shall be substituted ; 

(iii) after clause (e) , the following clause shall be inserted, 
namely :- 

" ( f )  a11 appeals under sub-section (2) -of section 15 of the 
Uttar Pradesh (Regulation of Building Operations) Act, 1958 
in relation to an area declared under this Act as a development 
area, pending before the Controlling Authority on the date ef 
such declaration shall stand transferred to the Chairman and the 
decision of the Chairman shall be final and all such appeals 
which were addressed to the controlling Authority and which 
were entertained by the Chairman after the said declaration shaH 
be deemed to have been preferred to the Chairman and the 
decision of the Chairman shall be final." 

CHAPTER V 

Amendment of the U. P. Town Improvement Act, 1919 

16. For section 68 of the U. P. Town Improvement Act, 1919, the folbw- substitution of 
ing section shall be substituted, namely :- section 68 of 

U. P. Act no. R 
"68. Subject to any directions of the State Government, the trust may of 1919. 

keep its moneys in the treasury or in any scheduled bank or invest theiP 
in any of the securities described in sec~ion 20 of the Indian 'E'rt~st Act, 
1882." 

CHAPTER VI 

illiscel laneous 

17. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- Repeel. 
meat) Ordinance, 1974 and the Uttar Pradesh Nagar Mahapalika (AlpakaEik 
Vyavastha) Adhyadesh, 1974, are hereby repealed and accordingly the amend- 
ments made in the U. P. Municipalities Act, 1916 by the first mentioned Ordi- 
nance shall be deemed never to have been made and any election to the office 
of President of a Municipal Board to fill any casual vacancy in that office made 
between the commencement of the said Ordinance and the commencement of 
this Act in accordance with the provisions of the U. P. Municipalities Act, 1916 
as it stood before its amendment by the said Ordinance shall be deemed to be 
and always to have been valid. 

(2) Notwithstanding such repeal, any thing done or any actisn t a k a  
under the said Ordinances shall be deemed to have been done or taken under 
&is Act, as if this Act was in force at all material times. 

PSUP-A. P. 35 Sa (Vidhayika) -659-1,8Z7+50 S .S. -1975 (M.) 



(AMENDMENT)? ACT, 1976' 
[U. P. ACT NO. 41 OF 19761 

ACT 

further to amend the U.  P. A-agar Alahapalika Adhiniyam, 1959, the U .  P. 
Municipalities Act, 1916, the U.  P. Town Areas Act, 1914, the U .  P. 
Urban Planning and Development Act, 1973, tlze U. P. (Regulation 
of Building Operations) Act, 1958 and the U. P. A4elas Act, 1938. 

IT IS HEREBY enacted in the Twenty-seventh Year of the Republic of India 

CHAPTER I 

PRELEMMARY 

Short title and 1. (1) This Act may be call& the Uttar  Pradesh Urban Loml Self. commencement, 
Government Laws (Amendment) Act, 1976. 

(2) This section and Chapter VIII shall come into forcer at once, 
sections 6 and 21 shall be deemed to have come into force on June 21, 1976, 
the remaining provisions of Chapters I1 to VI shall be deemed to have come 
into force on September 15, 1976 and Chapter VII shall be deemed to have 
come into force on October 4, 1976. 

CHAPTER II 

AMENDMENT OF TWE UT~AR PRADESH NACAR MAHAPALIKA ADHINIYAM, 1959 

2 In section 2 of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, Amenctment of 
heminafter, in this Chapter referred to as the principal Act, after dam ( 1 ,  r n 2 $  ,&la 
the following clause Shall be inserted, namely:- 

" (17-A) 'Director' means the Director of Local Bodies, Uttar M e s h ,  
appointed by the State Government under section 5-A" 

&all be inserted, namely :- 

" (b 6 )  the Nagar Prkukh ;". 

4. After section 5 of the principal Act, the following section shall be inserted Insertion of 
new section 5-A. 

*(For Statzmcnt of OSjezts and Ressons. please see Part III(a) of the Legislative, Supplement 
of the UItar Piadesh Csz2tle Extraordinary, dated November 3, 1976). 

(Passed in Hindi by the Uttar Pradssh Lsaislative Assembly on November 2, 1976 aria OY the 
Uttar Pradzsh Legislative Council on November 10, 1976). 

Received the Assent of the Governor on November 19, 1976, under article 200 of the 
Constitution of India and was publishea in Part I(a) of the Ledislative Supplement of the UttW 
Pradesh Gazette Entra7rdirtary, dated November 22, 1976. 

Price 61) a).. 
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Amendmeal of 5. In section 6 of the principal Act,- 
section 6. 

(i) in subwction ( I ) ,  after clause (b )  , the following clause shall be 
inserted, namely :- 

" (c) Paden Sadasyas comprising all members of the House of 
People and the State Legislative Assembly whose constituencies 
include the whole or part of the city." 

(ii) after sub-section (2), the following sub-section shall be inserted, 
namely :- 

" (3) If none of the Sabhasads or Vishishta Sadusydli under th is  
section is a woman, the State Government may, by a like notification, 
nominate one woman as a Sabhasad, and thereupon, the strength 
of the Mahapalika shall stand varied to that extent." 

A y d m e n t  of 6. In section 8-A of the principal Act, in sub-section (2), in the proviso 
thereto, for the words "two years", the words "three years" shall be substituted. 

Insertion of 7. After section 11 of the principal Act, the following section shdl b section 11-A. inserted, namely :- 
"11-A. (1) The Nagar Pramukh shall be elected on the basis of 

Election of Nagar suffrage by electors in the City. 
Prazukh. 

(2) An out-going Nagar Pramukh shall except as provided by section 1 
read with section 15-A, be eligible for reelection. 

(4) If in a general election, a person is elected both as 
mukh and as a Sabhasad or being a Sabhasad or a Vishishta 
elected Nagar Pramukh in any byeelection, he shall cease to 
S u b h a d  or a Yisfrishta Sadcrsya, as the case may be, from the date 
his election as Nagar Pramukh." 

Amendment of S. In section 12 of the principal Act,- 
d o n  12. 

(a) in the marginal heading, the words "Nagar Pramukh an 
sliall be omitted ; 

(b) fm sub-section (I), the following sub-section shall 
substituted, namely :- 

(c) sub-section (2) shall be omitted ; 
(d) in sub-section (S), the words "Nagar Pramukh and" shall 

omitted ; and 
(e) in sub-section (5) the words "Nagar Pramukh and" shall b 

omitted. 

Amendment of 9. In  section I3 of the principal Act, the words "Nagar Pramukh" shall 
section 13. he omitted. 

Amendment of 10. In section 14 of the principal Act, for the words and figures "under 
section 14. section 12" the words, letters and figures "in section 11-A or section 12, as 

the case may be", shall be substituted. 
Amendment of 
section 1s. 11. In section 15 of the principal Act, for sub-section (I), the following 

sub-section shall be substituted, namely :- 
"(I) Except as otherwise provided in this Act, the term of ofiErr: 

of a hagar Pramukh or Up Nagar Pramukh shall be co-terminus with 
the term of the Maha~alika." 



( ( I )  sub-section (7) shall be dcemed to be omitted; and 

(6) any references to the Upa Nagar Pramukh and the Nag= 
Pramukh shall be construed ns references to the Nagar Pramukh t 

and the District Judge respectively." , 

13. In section 16 of the Principal Act,-- Arrendn~er?~ of section 16. 
(a) in sub-section (2) , for the IYOI ds "t~\~cIve iilonths", the words 

"two years" shall bc substituted ; 
(b )  in sub-wction (3), for the word "one-half", the word "t'cvo. 

thirds" shall be substituted ; 
(c) in sub-section (15) .  for the words "a majority of more than half" 

the words "a majority of twethirds" shall be substituted; and 
(d) in sub-section (16) for the words "twelve months", the words "two 

years" shall be substituted. 

14. I n  section 39 of the principal Act, in sub-section (2) , the following & g ~ ~ r ~  
roviso thereto shall be inserted, namely :- 

"Provided that any such amendment made in the electoral roll of the 
ward after the notification calling upon the ward to elect a Subhasad or 
Sabhasads is issued, shall be ignored for the purposes of that election." 

15. I n  section 51 of the principal Act, in sub-section (I) ,  in clause (a), Amendment of 
the words "Upa Nagzr Pramukh", the words 'Wagar Pramukh" shall be secfi0n51. 

Provided further that the Director may pending his final decision give 
such interim directions as he thinks fit and such directions shall have 
effect as i f  they were decisions of the Mahapalika or such Committee, as 
the case may be." 

"140-A. No expenditure from the Mahapalika fund shall be incurred 
Restriction on ~ ~ i t h o u t  the prior sanction in writing of the Director 

expendittlrefrOm for the purpose of defraying the costs of any Mahapalik? fnnd 
certz,jn proceedings instituted or commenced in any court of law 

by or on behalf of any Nagar Mahapalika or the Napar 
Pramukh or any authority thereof in respect of any order made or pur- 
porting to have been made by the State Government under section 83, 
section 54, section 534, section 535, section 537, section 538 or section 539." 



AMENDMENT OF THE U. P. M U N I C I P A ~  Am, 1916 
~rnendment of 19. In section 2 of the U. P. Municipalities Act, 1916, hereinafter in t& 

section 2 of U-P 
1916. Chapter relerred to as the principal Act, after clause ( 5 ) ,  the following clause 

shall be inserted, namely :- 
" (h) 'Director' means the Director of Local Bodies, Uttar Pradesb 

appointed under section 31-B." 

Amendment oP 20. Fm section 9 of the principal Act, the following section shall be 
section 9. substituted, namely :- 

"9. Except as otherwise provided by section 10, a Board shall consist 
of :- 

(a) The President ; 
(b) The elected members who shall not be less than 10 and not 

more than 40, as the State Government may by notification in  the 
official Gczette specify ; 

(c) Tfle ex oficio members comprising all members of the House 
of People and the State Legislative Assembly whose constituencies 
include the whole or part of the limits of the Municipality : 

Amendment of 21, Section IO-AA of the principal Act, shall be re-numbered as s 
~ h ~ o n  10-AA. section (1) thereof, and 

proviso shall be inserted namely :- 
"Provided that where the Administrator appointed under th 

section is the District Magistrate, he may, subject to any g e n d  or 
order of the State Government, delegate all or any of his powers, 
tions and duties under this Act to any officer subordinate to him 
inafter referred to as the officer-incharge) , and thereafter the sala 
allowances of the officer-in-charge shall be paid in accordance . 
clause (b] ." 

'(ii) after sub-section (1)' as so re-numbered, the following sub-sections 
be inserted, namely :- 

" (2) Where the number of members of the Board for the time 
is reduced to less than one-half of the total number of members 

Amendment of 22. In seotion 11 of the principal Act, after clause (c), the folI 
sectloo 11, proviso shall be inserted, namely :- 

clause (b)  ." 
Amendment of 23. In section 12-B of the principal Act, in sub-section (31, the following 
section 12-B. ~roviso thereto shall be inserted, namely :- 

''Provided that any such amendment made in the electoral roll of the 
ward after the notification calling upon the ward to elect a member or 
anembers is issued, shall be ignored for the purposes of that election." 



24. In section 31 ol tile i : l  ;\cr, fm- clause (b) , the followin:; Amcdmeni ot 
lause shall be substituted, namely :- &or~ 31. 

" \.b) Such person or persons as tlte State Government may appoint in 
that behalf shall, so long as the supersession of the Board lasts, exercise 
and perform, so far as may be, the powers and duties of the Board and 
shall be deemed to be the Board for all purposes, and the person so 
appointed, shall be called the Administrator, and accordingly, the pro- 
visions of section 10-AA, shall mutatis mutandis apply ; and" 

25. I n  bectiorl 31-11 oi [lie p r i ~ l t i p ~ ~ l  .Ac t ,  jot clause (c) , the following 
claitse slw il be subsl i l t~ fed,  namely :- 

" (c) Suclt person or persons as the State Government may appoint 
in that behalf shall so long as the Board is not reconstituted exercise 
and perform, so far as may be, the powers and duties of the Board and 
shall be deemed to be the Board for all purposes, and the person so 
appointed shall be called the Administrator, and accordingly the pro- 
visions of section 10-AA, shall mu tat is mutandis apply." 

26. After section 31-A of the principal Act, the following section shall be 
tnsel led, namely :- 

"31-B. (1) The State Government shall appoint an officer to be the 
I ) *  C L I ~ I I  OI L,,c.=I U , ~ ~ I I  S. Director of Local Bodies, Uttar Pradesh. 

( 2 )  In addition to the function expressly assigned to him by or under 
thh Act. the Director shall exercise such powers of the State Government 
in relation to the affairs of a Board (not being powers under section SO) 
as the State Government may, by notification in the Gmtte ,  and subject 
to such conditions and restrictions (including the conditions of review 
by itself) as may be specified in such notification, delegate to him." 

27. In section 40 of the principal Act,- 
(a) in sub-section ( I ) ,  for clause (h) , the following clause shall be 

substituted, namely :- 
" (h) that he has been guilty of any other misconduct whether as 

member or as Vice-President or President or as Vice-President excrci- 
sing the powers of President whether committed before or after tbe 
commencement of the Uttar Pradesh Urban Local Self-Government 
Laws (Amendment) Act, 1976." ; 

" (3) The State Government may remove from the Board a member 
who, in its opinion, while being a member during the current or the 
last preceding term of the Board, acting, as President or a Vice- 
President, or Q a i  of a Committee, or member, 
or in any other capacity w-hatsoever, has, whether before 

l 
or after the commencement of the Uttar Pradesh Urban Local Self- 

I Government Laws (Amendment) Act, 1976, so flagrantly abused his 
position, or so wilfully contravened any of the provisions of this 
Act or any rule, regulation or bye-law, or caused such loss or 
damage to the fund or propetty of the Board, as to render him 
unfit to continue as a member." 

28. For section 43 of the principal Act, the following section shall be 
Muted ,  namely :- 

I 

(2) An out-going President shall be eligible for re-elcalon. 

(3) The provisions of this Act and the rules framed thereunder in 
rehtion to the election (including disputes relating to elections, and 
electoral offences) of a member shall mrctativ ntlkndis apply in relation 
to the election of the President. 

(4) If in a general election a person is elected both as member and 
President of the Board, or being member of the Board is elected 

I Fnsident in any byeelection he shall, except as provided in d o n  49. 
mse to be a nnmtrer fram t h ~  (mte of his; elech'm as PwWent." 

Amendment of . 
srotion 40. 

Substitution of 
section 43. 



>mien WA* be substatuted, naiilely :- 

B ~ C C I ~ C ~ I O I I  ot cleat11 or resignation or any other cause, the Presi 
1% C W ~ ~ C ~ I  \11..,1 1 1 .  ctctrcrl, .rz 4 0 0 1 1  :IS may I)e thereafter, but 
lawr than three months from the date oI occurrence of the said vacancy, 
In the lnanner provided in scction 43 : 

l'iovided that in the case of a casual \acanc)., whciher accuiring b 
01 aftel t l ~ e  conll.icnccalc.rit 01  t hc  I':td~ I'1ncic51' Uri,.~n 

Sutszst~tut~on of 80. For sectiori 16 ol tile prinr1l).4i \ < I .  i l lc follol\- in~ \cction shal 
sarion 46. rul~,ttt?rted, namely :- 

(2) The term of offix of a President elected in a casual vaca 
be the remainder of the tern of office of his predecessor." 

.." 
(viii) been guilty of any other misconduct whether 

or alter the commencement of the Uttar Pradesh 
Government Laws (Amendment) Act, 1976, wlietl~er 
as Vice-President exercising the powers of President, or 
or as member ;" 

32. In section 54 of tllc principal Act,- 

term of the Board." 
(ii) after sub-section (3) , the following subsection s 

namely :- 

from the date of occurrence of the vacancy, as the case 

Anacndrtrcnt ol 33. It1 section 54-A of tbc princiljdi Act, {or sub-sections (1) 
\cztion $4-A. tlte hllowing sub-\cction~ sl1a1I be sztbsttt?~led, namely :- 

inj~trtzs rnt~tandis apply. 



1 of the-~oard and on the date and time appointed by the District Magis- 
trate. The  notice of the meeting and the date and time appointed 
therefor sl~all be sent to every member of tl1e Board at his place of 
residence sete11 clear days before the date fixed for the meeting. A 

3 i. o I S I 1 1 I 1 1 t I I I t i  a l l  I Sub"lttutioll of 
rt~bstituted and be deemed alwavs to have been clrbstitut~d. name1v:- \ X i i o n  8 1 

Provided that such liability : I d  cease to exist after the expiry of ten 
years from the occtnience of s l ~ r l ~  ~C;SS. wa\te or mis;rpplication 01. after 

(2) The amount of surcharge so iniposed d ~ a l l  be recoverable as if it  
wtrc an arrear of land revenue and the Collector on being satisfied that 
the s1:rn is due dial1 proctetl to recover it as such nn amar .  

0 ,. . - - . . -- - - . I * 

bay institute a suit for compensation against such person.'* 

35. In wctictn S7-.4 of tho pri~lcipnl Act,- . A r n r ~ l d  nsnr %r . 

"81. (1  j I l ~ e  Pi esidcnt, the Vicc-Plesident, and every member, 
officc~ . 3 1 1 t l  - t  I \ ,1131 r, i  tile Ilo,~ld s11;ill 1,e liahle t )  srlt ch,~lye f o i  t!lc loss, 
waste and misapplication of any money or plopelty o f  the Board, i f  such 
loss, waste or r:li$applicarion is :I direct consequetlce of llis neglect or mi* 
conduct while acting as s11c11 President, Vice-Presiclent, m c m k ,  officer or 
servant : 4 

the expiry of five years from the date on which su& President, Vice- 
President, member, officer or servant ceases to hold his office, whichever 

(3) The procedure of  surclinrge arid the manner of the recovery of the 
amount involved in loss, waste or misapplication shall be such as may be 

(4) Where no surcharge proceedings are taken, the Board, with the 
previous sanction of. or  on beinr directed bv. the Prescribed Authoriritv. 

for sutl-zit tin31 (2) , the following sub-section shall be stibstit~ted, 

" (2) Written notice of intention to make a motion of no-ronfi- 
dence in its President sinned bv such number of members of the 

is proposed to make shallLbe delivered in ;&son together by any two 
of the members signing the notice to the District Magistrate." 

it has been passed b y  a majority of two-thirds of the total number 
of members of the Board." 

J i - , -  
i f  tiie meeting cannot br Ireict for wan; of quorum which shall not 
be less than two-tllirds ol r l ~ r  t o t ~ l  nuinl>er of members of the Board. 

I 

Y1 wiclt .r lt  " . . * .  

--- -- - - - - - - - - - - - - - 
Board as constitute not l&.s than 'two-thirds of the total number of 
mernbcrs of the Board tozether with a cow of the motion which it 

:.' 1: :@)- $or 3ub-Section (12) , the following sub-section _shall be substi- 
t uted, namely :- ? ~& 

" (12) The  motion s11;rll be deemed to have been carried only when 

xc) for &b-section (13). the follo~ving sub-section sl~all l u  substitu- 
ted, namely :- 

i 

" (13) If the motion is 11ot carried bv  2 rnaioritv as aformaid. or 

for the time beinp. no notice of .:ny subsequent motion of no-confi- 
clcncc in the sanie I'iesirlertr \ll:tll 1)e reccivctl until after the expiry 
of a period of t~vo  ve;lrs flow the date of the meeting." 

(d) for sub-section (14) , the following sub-~ection shall be substituted, 
nnlnely :- 

" (1.1) S o  not ice of ;I motion of no-col~fidenc-e ~lndel- this section 
shaH be received within n\.o years of the assu?nr)tion of onice by a 



"Provided that where the President [not being a President 
members of the Board under section 43 as it stood before the 

Provided further that die Director may, pending his final decision, 
gixe such interim directior~s as be thinks fit, and such directions shall 
have effect as if they were decisions of the Board." 

Insertion of new 37. After sectio~l 120 of the principal Act, the following section shall 
trr$c? ted, namely :- 

State Government under section SO, section 34, section 40 or section 

Amendmetit ( f 38. In section 333 of the pritlcipal Act, after tlic proviso thereto, the 
sectson 333. ing proviso shall be insetted, namely :- 

"Provided further that the provisions of section 10-AA shall 

Axmdment of 39. 111 section 338 of the principal Act, i r l  sub-section (2), the 
338' pro,.;, thereto sl~all  be inwrted, namely :- 

"Provided that if none of the members elected under this 

CHAPTER IV 

A~ENDMENT OF THE U. P. TOWN AREAS ACT, 1914 
I 

Amendment of 40. I n  section 5 of the U. P. Town Areas Act, 1914, hereinafter i 
section of Chapter, referred to as the principal .Act, in sub-section ( Z ) ,  the £011 
U.P. Act TI of proviso thereto shall be insel fed, namely :- 1914. 

position of the committee shall stand varied to that extent." 

section P-A. 

vacancy : 

Provided that il the term of office of that Chairman would, iu tbc 
ordinary course of events, hale determined within one veal- of occurrence 
of the sac,)ncv ,he State C,o\etnmel)t may direct that the vacancy hc left 
uslfilld until the next election under sub-section (2) " 



I 

: 
town fund over 

CHAPTER V 

A ~ ~ E N D M W ~  OF U ~ A R  YHADESH URBAN I'LANSING AND DEVELOPMENT Am, 1973 

43. In section 41 of the Uttar Pradesh Urban l'liinning and Development Anundmcnc of 
Act, 1973, in sub-section (9) ,  for the words "Authority, the Chairman or the z:~:,,,: LC, :[ 
Vice-Chairman", the words "Authority or the Chairman" shall be substituted. .f 1973 as re- 

enacted and 
amended by U.P. 
Act 30 of 1974. 

CHAPTER VI 

~ E ~ P M E N T  OF THE UTI'AR PRADESH (RJXULATION OF BUILDING OPERATXONS) 
Am, 1958 

44: In  section 2 of the Uttar Yxadesh (Regulation of Building Operatiom) Amendment of 
Act, 1958 hereinafter in this Chapter referred to as the principal Act,- section 2 of U.P. 

4ct 34 of 1958. 
i i )  for clausc (b) , tile follo~ving clause shall be substituted, namely :- 

" (b )  'building' has the same meaning as in  the U r n  Radeeh 
Nitgar Mahapalika Adhiniyam, 1959 ;" 

( i ~ )  in clause 0, for the word "regulation", the word "rules" 
slla 11 be substituted. 

45. In  section 3 of the principal Act, in sub-section (2), for the words, . Amendnicnt cl 
lelters and figures "sections 178 to 186 of the U. P. Municipalities Act. 1916", section 3. 
the words znd'figures '~scctions 178, 179, 180, 180-A, 181, 182, 183, 184, 1%. 
186, 203,'204, 205, 2M, 207, 208, 209; 210 and 222'of the United Pr~vinces 
hlunicipalities Act, 1916" shall be substituted. 

46. 'In section 4 of the principal Act, in sub-section (2). in clause ((0 Amendment of 
the words "Secietary, Local Self-Government or" shal be omitted. 

I 

- A  (1) If in the opinior: of the State Government any regulated 
M.l+ter PI i, for area requires to be developed according to a Master 
the regulated Plan it may cause such a Plan to be prepared either 

through the Controlling Authority or through such 
other agency as it may think fit. 

(2) Every such plat1 sllall corilol.m to ; m y  rules or regulations made 
i t1  xhat behalf. 

(3)  A Master Plan shall be revised at the end of every ten years, 
ant1 IU;~? be revixd earlier i f  the State Government so think fit." 

49. .[n section 6 of the principal Act, for the word "directions", the .4alrnJ11xn1 ol' 
"regulation" shall be substilzt~2d. &on 6. 



- - -  - 

"(2) Ou ~ C ' C C ~ ~ L  of SULII application tlic plesc~ibetl autllorily, 
a l ~ a  ru.iki~ig. siicll i~lquiry ;I!, it consick~s n e c e w ~ y ,  sliali by or-dr! 
i l l  u.,iting e~tllcl- giant the l,clnlissioli subjcct LO s:~ch conditions, 
if ' ~ n ) .  :I: i11:1\ Ite 5ljetilied i l l  the o ~ r ' l t . ~  ai lefirce :.o gl.rnt such 
pel lnis3ion. 

( 2 -  Tllc onlv oro~111(14 011 ul~icI> p e i l t ~ i s s i ~ ~ l  ma\' be refu\cd 
are: the follolving, iiamely :- 

((I) that thc \\~orL 01 i l l ~  t i ~  of the site fo: tllc w o ~ k  or 
d i l y  of the j ~ a r t i c t ~ l ; ~ ~ ~  c o n ~ p ~ i w d  in the site-plnn, gro~lnd-plan, 
ele\,ltion5. ~t.ctir~n\ 01 ~pecifications ~\,ould contravene the prcr 
libions ol 211y lav; o l  any ortier, I tilt 01- rtqrr!.ttio~l nintlc l~rlder 
this At t or any other law ; 

(6) that the application f01 s11cll peinlissio~l does not cork 
tain the prescribed pnitict~l;~is or  is nor made or signpd in thr. 
1" cscribed manner : 

(c) that ally info1 m:tt~on or doculllent ~cquirecl by the 
presci ibed authoritv undcr the rtile5 01- rr.gulations has not 
been duly furriished ; 

( r l )  tliat the ploposed builtling i(.ould be an enaoachment 
u p 1 1  ally public premises as defiz~eij in  the Cttar Pradesh 
Pu1)Iic 1'1ci:liscs <F\ iciioll of f T ~ ~ ; ~ ~ ~ t l ~ o r i \ e d  O c c u l ~ : ~ ~ ~ t c )  Act, 19'72 

(0 th:~i the site for the woik forms part of the area, the 
lay-out plan of iul~ich has not been snrictioned ; 

(g) that the use (of the proposed building or the plan 
not in conlormity with the Blaster Plan. 

a n t  rules a l ~ d  regulations. 

I 

I 

prescribed a u t h ~ i i t y  ; 

I (b) that the ;~pplirrtnt s11;tll transler to t l ~  St;ite Government 
or to the local a u t l ~ o ~ i t y  concer~red t!>e land enrnmnrked for roads. 
public parks nncl other pllblic trtilitv services either free cf cost 

I or on strch terms and conclitions 35 may be specified. 

(2-1)) Tllc provi<ionr of sec~ions 445. 445, 447 and 449 of tht Code 
of Criminal Pt-ot-ed~~ic,. 1975, \hall ? t i  l i l n f t ,  rt~?t ln?tdir  2pply in relation 
to any bond exccutctl b y  :in :~pplic,tnt under bull-section (2-C) , with 
thr sub~tirution of ~c.fereurc.s to ;I Jf:igiqtl-ate or \ la~is t ra te  of the 



(ii) in sub-section (4), in the proviso thereto, for the word " d i m  
tiolls", the word "regulations" shall hc sub~ti tutcd.  

-y. 51. 111 section S of [lie principtl Act. in clause (c) , for tlie words "any Anxnd*nt of 
CI dilrction (a5rletl under thic .4ct", thr words ":cny requlalion made tinder thi, LbC'i""8, 
IS, . k t "  shall be sztb.stitirterf. 
ch 

52. ;*ectiori S 1; oi ~ 1 1 ~ .  1 9 1  i l l (  i11; t l  .I( t s l~al l  l)e 0711iltrd. 0n:is~ion ,ji 
section 8-B. 

cd 
53 1 1 1  \cctiorl ' t  ( I !  t i ) ( .  I N  i l l '  ii);ll ‘I( 1 .  ill ~ l i f )  section ( 1 )  ,- An~ndment of 

~ectiorr 9. 
or j i )  for tlic .r\.ord\ "dny tlirections under thi\ Act", the words "any 
111. ~c~;t lat ion\  r n ; l c t e  ~rnder thi\  4~ I" ,  shall be s u h c t r t , , t d  ; and 

( t i )  aftcj the .c\.ort?s "pennirsion has heel1 granted", tile words "or in 
viol xtion of any action taken under sub-section (2) of section 10 to stop 
the erection or re-erection of any building or the execution of any 
work" shall he inserted. 

54. !;ection 10 of the principal -4ct ~llall he re-numbered as sub-section (1) Aqendmant of 
tl~creof, and- stctlon 10. 

r i) in sub-section ( 1 )  as so re-numhered- 

(a) for the words "anv directions issued under this Act", the 
words "any regulation made under this Act" shall be substituted; 

( 1 1 )  for the words "in addition to any prosecution that may be 
inst~tuted under this Act", the words "without prejudice to the 
provisions of section 9" shall be substituted; 

(c) after the woril "itself", the words "tt~rough the local atithority 
concerned or through sucli other agency as it thinks fit" shall be 
z n c.erted ; 

( i i )  af f er sub-section ( I )  as so re-numbered, the following subsection 
\ l ~ a l l  I>e rnserted, namely :- 

" (2) If the prescribed authority is satisfied that the erection or re- 
erection of any building or the execution of any such work as is 
referred to in section 6 has been unlawfully commenced or is being 
unlawfully carried on it may by written notice require the person 
directing or carrying on such erection or reerection or execution, to 
stop the same forthwith and on his failure to do so, cause tfie carry- 
ing on of such erection or re-erection or execution to be stopped and, 
use or employ such reasonable force as may be necessary therefor." 

55. Section 12 of the principal Act shall be re-numbered as subection (1) Amendment of 
thereof, and after sub-section (1) as so re-numl~ered the following sub-section =lion 12. 
&all be inserted, namely :- .. . . .. 

" (2) The prescribed authority may, and if required by the Controlling 
Authority shall, compound any offence punishable uader this Act, either 
before or after the institution of the prosecution, on such terms (which 
may include payment of a sum of money by way of mmpOgitim for tbc 
offence) as it or the Controlling Authority, as the case may be, thinks fit." 

56. Section 14 of the principal Act shall he omitted. Omission of 
section 14. 

57. For section 15.4 of  the piincipal . .2<1,  tile following section shall be Substltutron of 
J ~ b ~ l z t t t t e d ,  namely :- section 15-A. 

"15- .~  (1) T h e  St;ttc Govei r~inent may, at  an\ time either of its own 
RC\ 1 1 motion or on an application made to it in this behalf, call 

c I for the record oi any case disposed of by the Controlling 
I ;  \ , i t :  Authority for the purpose of satisfying itself as to the 

legality or ~~rupriety of any order passed under this Act and may pass 
such orders in relation thereto as it may think fit: 

Pruvictrd that  the State Covrrnmeni shall not pass an oraer prejudicial 
to ;I 11 ! perwi t xri tlloll t dffo~ dins >ucJl persorl a ~~nqonable opportunity 
of being heard. - - 



.v 58. Alter section 16 ol tltc principal Act, the following section shall be 
+nsclted and bc deemed always to have been inserted, namely :- 

"16-A. (1) All fees realised uodcr this Act &d dl a- d& 
of fm5 under sub-section (2) of section 12, in relation to the 

t ic. in the f'lndc performance of d ~ e  functions of the prescribed au&orifl 
01 local author~t~ .  or the Controlling Authority within the limits of 2 a t Y  

(as defined in the Uttar P~adesh Nagar Mahapalika Adhiniyam, 195:)) 
shall be credited to the fund of the Nagar Mahapalika concerned. 

cease to apply to the municipality c 

(4) Every Nagar M 
visions of sub-section 

the h a i o n s  of that a 
cipality, as the case may be." 

of 59. Xu section 17 of the principal Act, for tlie words "an 
the words ";;my other law in force at the commencement of this 
rubstitutcd and be deemed always u, have been substituted. 

of 60. In section 19 of the principal Act,- 

in sub-section (1) , for the word 'regulations", the 

(ii) in sub-section (2) , in the opening parapph, fm 
"rcgulations", the word "rules" shall be substituted. 

of 61. After section 19 of the principal Act, the following se 
28. inserted, namely :- 

"20. All regulations made u 

&te is appointed, take e 
Goxette subject to such modifications 
of the Legislature may, during the sai 
ever, thslt any such modifications or 
ju(t:ce to the validity of 

Tra~uitory pro- 

I 



I 

~ CHAPTER VII 

AMWMENT OF THE U. P. MEW ACT, 19% 

63. J s 3  section 2 of the U .  P. Melas Act, 1938, hereinafter in this Chapta 
referred to as the principal Act, the proviso shall be omitted. 

64. 111 section 4 oE the p~incipal Act, in clause (ii) , the following proviso 
shall be iawrted, namely :- 

"Provided that in relation to the Kurnbha Mela and Ardha Kumbha 
Mela held at Allahal,dd and at Hardwar the powers of the District 
Magistrate under this Act shall vest in the Officer Incharge of each such 
Mela : 

Provided further that such Officer Incharge may delegate any of the 
said powers or any other power as Oificer Incharge under this Act, not 
being tile power under section 5, to an Additional Officer Incharge or 
Deputy Oscer lncharge appointed by the State Government for such 
Kumbha Mela or Ardha Kumbha Mela." 

65. In section 11 of the principal Act, for the words and figures "Rs.100" 
and "Rs.25", the words "one thousand rupees", and "one hundred rupea" 
shall respectively be substituted. 

66. After section 15 of the principal Act, the following section ahall 
be inserted, namely :- 

"16. The State Government may by a notification confer upon the 
Application of Officer Incharge of the Mela any of the powers conferred 

;$ yrngizL by sections 296. 298, 299 and 300 of the Uttar Pradcsh 
purposes to Meh Nagar Mahapalika Adhiniyam, 1959, and upon issue of 
Area. such notification the provisions of these sections shall 
apply to the Mela Area as if the Mela Area were part of a 'City' 
and the Officer Incharge were 'Mukhya Nagar Adhikari' as defined in 
the said Adhiniyam, and as if a contravention of the provisions of any 
orders of the Officer Incharge under section 8 were contravention of the 
provisions of the raid 4dhiniyam." 

I 
CHAPTER .VIII 
MUCELLANEOUS 

(2) Notwithstanding such repeal anything done or any action taken under 
the principal Acts as amended by theva£oresaid Ordinances, shall be deemed 
to have been done or taken under the corresponding provisions of the principal 
Acts as amended by this Act. - 

I 

I 

Ame~ld~~lent , . 
section 3 , 

U. P. .4ct r 
XVI of 1938. 

Irisertio~) ( 

proviso to rn . 
tion 4. 

Amendment c ' 
section 11 

Insertion of  ne. 
section 16. 

Repeal a 
savlng. 

L 



1 GA.4 Ic7 
THE UTTAR PRADESH URBAN LOCAL SELF-GOVERSIJMEN 

LAWS (AMENDMENT) ACT, 1979 

(U. P. ACT NO. 9 OF 1979) 

jAuthoritative English T e x t  of the Uttar Pradesh Nagar Swayatt 
V h i  (Snnsi:oclhun) Adhiniyum, 1979 (Uttar Pradesh Adhini  
Sankhya 9 of 1979) 1. 

AN 
ACT 

further t o  amend the Uttar Pradesh Municipgrlith, Notified Ardw and T m  
Areas (Alpakalik Vyavastha) Adhiniyam, 1977 and the Ultar Pradesh 
LJrban Local Self-Government Laws (Third Amendment)  Act, 1978 

IT IS HEREBY enacted in the Thirtieuh Year of the Republic of India as 
follows :- - -- , 

1. This Act may be called the Uttar Pradegh Urban heal M f G o v e m e n t  short rille. 
Laws (Amendment) Act, 1979. 

2. In sections 2 and 3 of the Uttar Pradesh Municipalities, Notified Areas Amendment of 
and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, for the words :y?g 2 
"eighteen months" wherever they occur, the words "two years" shall be 13 of 197,* 
substituted and be deemed to have been substituted on January 16, 1979. 

3. In  section 24 of the Uttar Pradesh Urban Lucal.Sdf-Governmen 
(Third Amendment) Act, 1978, for the words and fxures "March 31, 197 

words and figures "September 30, 1979" shall be substituted 

4. (1) The Uttar Pradesh Municipalities. Notified Areas and Town Repeal and 
Areas (Alpakalik Vyavastha) (Sanshadhan) Adhyadesh, 1979, is hereby saVint@* 
repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 
under the Act referred to in section 2, as amended by the said Adhyadesh shall 
be deemed to have been done pr taken under the corresponding provisions of 
the  said Act as amended by this Act, as if the provisions of this Act were in  
force at all material times. 
_ _ _ - _ -  _- 

(For Statement of Objects and Reasons, please see UttarPradesh Gazette (Extraordinary). 
dated March 24, 1979). 

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on March 26,1979 and by 
the Uttar Pradesh Leglslat~ve Councll on March 29, 1979). 

(Received the assent of the Governor on March 30,1979 under article 200 of the Consti- 
tution of India and was published in Part I (a) of the Legislative Supplement of the Uttar 
Pradesh Gazette Extraordrnary, dated March 30, 1979). 

Price. 15 paise 



I G U 3 c 3  

THE UTTAR PRADESH URBAN LOCAL SELFGOVERNMENT LAWS 
(SECOND AMENDMENT) ACT, 1979 

(U. I?. ACT NO. 17 OF 1979) 

[*Authoritative English Text of the Uttar Pradesh Nagar Swayatta Shasan Vidhi 
(Duritliya Sanshodhan) Adhiniyam, 1979 (Uttar Pradesh 'Adhiniyam 

Sankhya 17 of 1979.)] , 

AN 

ACT 

further to amend the U. P. Municipalities Act, 1916 and the 

U. P. Town Areas Act, 1914 

IT IS HEREBY enacted in the Thirtieth Year of the Republic of India as 
follows :- 

1. (I) This Act may be called the U ttar Pradesh Urban Local Self- ,"e::-e;td 
Government Laws (Second Amendment) Act, 1979. 

(2) It shall be deemed to have come into force on May 1, 1979. 

(*For Statement of Objects and Reasons, please spc UttorPradesh Gazette Extraordinary, 
dated May 4, 1979). 

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on May 3, 1979 and by  tho 
Uttar Pradesh Legislative Council on May 7,1979,  with amendment which was approv& by .. 
the U. P. Legislative Assembly on May 28,1979.) . PJ~.z!JI:L?I.,c 

[~eceived the assent. of the Governor on June 2, 1979 under Article 200 of the Constitution 
of India and was published in Part I(a) of the Legislative Supplement of the (Ittar P&h 
Gazette Extraordinary, dated June 6,19791. 
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Amend mcnt of 2. In the U. P. Municipalities Act, 1916- 
sealo ns 1 28 and 
338 of U. P. ~ c t  (a) in section 128, in subsection (1) , for dause (vii) , the followiq 
no. 20f 1916. clause sllall be substituted, namely :- 

" (vii) a toll on vehicles and other conveyances, ani~nals and coolies 
laden with gods  other than household goods of passengers, whi& 
enter the limits of the municipality and unload such laden goods or any 
part thereof within such limits ;" 

(b)  in section 338, in sub-section (I) ,  for clause (b), the following 
clause shall be substituted, namely :- 

" (6)  impose, in ~e whole or a part of such area, any tax other 
than a tax refel~ed to in clauses (vii) and (viii) oof sub-section (1) 
of section 128, which might be imposed therein under the provisio~ls 
of this or any other Act, if the said area were a municipality ;". 

~mendrnant of 3. In section 14 of the U.  P. Town Areas Act, 1914, in sub-section ( I ) ,  
ssnon l4 in clause (g), the following words shall be inserted in the end, namely:- u. P. Act no. 2 
of 1914. "except a tax mentioned .in clauses (vii) and (viii) of that sub 

section." 

Abolition of 4. Notwithstanding anything contained in any other law for the time 
certain taxes. king  in force, where as a consequence of the amendments made by this Act 

in the U.  Y. Municipalities Act, 1916 and the U. P. Town Areas Act, 1914 
the power to impose any tax (which term includes a toll and octroi) has been 
taken away, arty such tax imposed prior to commencement of this Act, in 
respect of the whole or part of a municipality, notified area or town area 
hal l  on the commencement of this Act stand abolished, without prejudice 
to the liability in respect of such tax incurred prior to such mmxnenco 
ment. 

~ a p a a l  an8 5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- 
savings. ment) Ordinance, 1979, is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken under 
the provisions of the principal Acts referred to in sections 2 and 3, as amended 
by the said Ordinance, shall be deemed to have been done or taken under the 
corresponding provisions ol' the said Acts as amended by this Act as if the 
provisions of this Act were in force at all material times. 





- -.- 
2. In section 2 of the Uttar Pradesh Municipalities, Notified Areas and Amendment of 

section 2 of U.P. 
Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, hereinafter referred to ~ , t  l3  d 

as the principaLAct, for the word and figures "December 31, 1981 " wherever 1977. 

occurring, tue word and figures "December 31, 1982" shall be substituted. 

3. In section 3 of the principal Act, for the word and figures "Decem- Aqndmant 01 

ber 31, 1981 ", the word and figures "December 31, 1982" shall be substituted. sctxon 3. 

4. In section 24 of the Uttar Pradesh Urban Local Self-Government Laws Amendmen* of 
section 24 of 

(Third Amendment) Act, 1978, for the word and figures "December 31. 1981" U.P. ~~t no. 35 
the word and figures "December 31, 1982" shall be substituted. of 1978. 

5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Amend- 
ment) Ordinance, 193 1 is hereby repeaIed. Re%?i sa and 

(2) Notwithstanding such repeal, anything done or any action taken under 
the principal Act or the Act referred to in section 4 as amended by the Ordi- 
nance referred to in sub-section (I), shall be deemed to have been done or taken 
under the corresponding provisions of the said Acts as amended by this Act, ae 
if the provisions of this Act were in force at all material times. 

' 

By order, 
0. B. SMOH, 

SacMI* 
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3. In section 112-A of the principal Act,- A+odment of 
section 112-A. 

(a) in sub-section (2), the foowing proviso shall be inserted and be 
deemed always to have been inserted, nameiy : 

"Provided that such absorption in the service shall w t  operate 
as a bar against holding or continuing to hold any disciplinary 
proceedings against a member of the service in respect of any act 
committed before the date of such absorption." 

(b)  . after sub-section (3) the following sub-section (4) shall be 
inserted, namely :- 

" (4) Er'otwithstanding anything contained in the preceding sub- 
sections (1). (2) and (8) or in any other p~cwision of the Act, the 
State Government may by rules alsa provide for regularisation of 
temporary and ad hoc appointments, made before the prescribed 
date, without consultation with the Smte Public Service 
Commission." 

4. In section 140 of the principal Act,- Amendment of 
8ection 140. 

(a) for the words "The moneys from time to time credited to the 
Mahapalika Fund shall be applied in the following order of prelerence" 
the words "The moneys credited to the Mahapalika Fund from time to 
time shall, in the first place, be applied for payment of salaries and allow- 
ances of Safai Mazdoors and then in the following order of preference" 
shall be substituted ; 

( b ) ~  for clause (d) of the preference ''Thirdlyy' the following clause 
shall be substituted, namely : - 

" (d) the salaries and allowances of Mahapalika officers and 
servants, other than Safai Mazdoors, and all pensions, gratuities, 
contriburiom and compassionate aliowandes payable to all officers 
and servants of Mahapalika under the provisions of this Act ;" 

(c) the following Explanation shall be inserted at the end, 
namely :- 

"Explanatton-For the purposes of &.is section, a person shall be 
deemed to be a Safai Mazdoor if he is employed by Mahapalika 
for the purposes of sweeping and cleaning of Mahapalika roads, 
lanes, pathways, drains, sewers, latrines and urinals, carrying of 
dead animals and refuge and for other jobs of the like nntme." 

I 

CHAPTE?, 111-Amendment of the U. P. Municipalities Act, 1916 
1 

5 .  In gecrion 13-D of the U. P. hlunicipalities Act, 1916, hereinafter in .\mendmen* of 
this Chapter referred to as the principal Act, for clause (a) the fol!o.rving '"cfion 13-D of 

clauses shall be substituted, namely :- U. P. Act I1 of 
1916. 

" (a)  is a dismissed servant of a local authority and is de!,arred from 
re-employment thereunder ; or 

(aa) !laving held any office under the Government of India or the 
Governmen1 of any State has been dismissed for corruption or disloyalq 
to the State, unless a period oi six year has elaped since his dismissal* 
d. 

6. In section 69-R of the principal Act,- ~mendmemt of 
section 69-B. 

( :L)  i i l  sr~b-\ection ( 2 )  , clie foliowlng pmvisu sllall be inserted and 
deemed always to have been inserted, namely :- 

''P~.or~;dprt t h g t  c t ~ c h  2hrr\>-nt;nn ;n tho r n m ~ r ; ~ ~  r ~ , . ~ l  - - &  -.--..-re 



"75. Except as other?i-ine provided, the Executive Oficcr shall 
Appointnlf.?t of appoint servants carrying scales of pay lower than the 
pern?anw7: 
inferior s:aFf loivest sc:iic of pay reEerred to in section 74 : 

_ - --- 
(b)  after sub-section (31, the following sub-seaion (4) dull be 

. inserted, namely :- 

" (4) Notwithstanding anything contained in the preceding s u b  
sections ( I ) ,  (2) and (3) or any other pdsion of the Act, the State 
Government may by rules also provide for regularisation of 
temporary and ud hoc appointments, made before the prescribed 
date, without consultation with the State Public Service Commis- 
sion." 

Amendment of 7. In section 70 of the principal Act, for clause (a) the followin& clause 
section 70. aha11 be substilzilitd, namely :- 

"(a) the Presidmt, in exercise of such powm, shall not act in contra- 
vcntion of- 

(i) a n y  general or special directions as the State Govlernment may 
from time to time issr~e, 

(ii) an order of the Board prohibiting the employment of tem- 
porary scrvarlis for any particular work, and". 

subqtitutic.n of 8. For section 74 of the principal Act, the following section shall be subs- 
section 74 titutcd, namely : - 

"7c. S;.bject to the provisi0n.i of sections 57 to 75, servants on pocks 
In t k ~  non-rentrnljsed services, carrying scale of pay 

Ap ,cin,rn-nL ecjual to or higher than the lowest scale of pay admis- 
and d'sm'sssl sible to ehc clerical staff, shall be appointed and may of peiman.-nt 
superior staff: be clisruissed, removed or otherwise punished, or the 

services of a probationer may be terminated, by the 
President, subject to the right of appeal, except in the case of the termi- 
nation of the service of a probationer, to such authority, within such 
time and in such manncr as may be prescribed : 

Provided that appointments on the posts of   ax Supcrintendent, 
Assistant Tax Superintendents, Inspectors, Head Clerks, Sectional Head 
Clerks, Sectional Accountants, Doctors, Vaids, Hakim and Municipal 
Fire Station Ogcers, shall be subject to the approval of the Board." 

Sub~titution of 9. For section 75 of the principal Act, the following section shall he 
section 75. fubstituted, namely :- 

Provided that in cAL,se tircre is no Esecutive Officer, the said appoint- 
ments sha3 be made by the Pcesident." 

~ m e n h r n e ~ t  of 10. In section $6 of tlte prii~cipal Act, for the words and 5pres  "on or 
section 76. drawring a monthly s'llary not exceeding Rs.50 or in a city Rs.75" the xvo-rds 

2nd figure "referred to in secGnn 75". shall he substituted. 

Amendmeqt of 11. In secriotl 120 of d:ts primipal Act, in sub-section (3) ,-- 
acctlo 120. 

(i) for clause (a), tile follnrving clauses shall be substituted, namely : - 

" (a) tLc ;,:iylileiir of salaries and allowances of Safai Mazdoors ; 

jc i'; I h r .  i i r ib i l i t~ i :~  and nbligaticms arising from a t.ru,t legally 
irilpo'ril tti.0"'. ~r 6 i  r ?i:trr! tjv, :he Board ;" 
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(Ui) the following Explanation shall be insert& at the end, namely :- 

"Explanation-For the purposes of this subsection, a F a  
shall be deemed to be a Safai Masdoor if he is employed by the 
Board for the purposes of sweeping and cleaning of Municipal roads, 
lanes, pathways, drains, sewers, latrines and urinals, carrying of dead 
animals and refuge and for other jobs of the like nature." 

12. Aftn %&ion 333-A of the principal Act, the bUowing section shall Iaertionof 
k inserted and be deemed to have been inserted on Januaty 7, 1978, namely:- 

section 333-8. 

''333-23. Mlhere under sub-section (I) of section 5, a Munidpa1it)l 
Consequencesot for a local area is created immediately after excluding 

establishment of such local area from a municipality (hereinafter in 
amunicipality this section referred to as the undivided municipality) 
created by ex- 
cluding an area the following consequences shall follow as from the 
from an existing date of creation (hereinafter in this section referred to 
municipality. as the said date) of the municipality :- 

(a) all taxes, fees, licences, fines or penalties imposed, prescribed or 
levied, on the date immediateIv preceding the said date, by the board 
of the undivided Municipality be deemed to have been imposed, p m  
cribed or levied by the board ot the newly created municipality under the 
provisions of this Act ; 

( b )  any expenditure in respect of the area included in the newly 
created municipaliiy, incurred by the board of the undivided municipality 
on or before the date immediately preceding the said date from its 
funds, shalI continue to be so incurred by the board of the nerdy created 
r~~unicipality as t f  11 was an expenditure autliorised by or under this 
Act ; 

(c) all properties within the area of the newly created municipality, 
includ~ng the rights or benefits suhsiqting under any deed, contract, 
bond, security or clloses-in-action vested i l l  the undivided municipality 
o : ~  the date im~nediatc!y preceding tlie mid date, sllali be transfened 
to and vested in and eilstle for t h ~  I~enefit of the newly created 
Municipality ; 

(d) all liabiiitics in respect of thc area included in the newly 
created municipality, whether arising out of contract or otherwise, 
which have accrued against the board of the undivided municipality 
and are outstanding on the date immediately preceding thc said date 
shall thereafter be the liabilities of the board of the newly created 
rnunicipali ty ; 

(e) sudl part of thc fund of the undivided municipality and the 
proceeds of any unexpended taxes, tolls, fees or fines, levied 01 realized 
by the board of the imdidded Municipality, as may be decided by the 
State Government, shaIl be transferred to and form part of Ihe muni- 
cipal fund of the newly created municipality ; 

(j) such of tile servants of the undivided municipality as are trans- 
ferred to the netvly created municipality in consultation with the 
prescribed autl~ority, shall become servants of the board of the newly 
created municipality as if they had been appointed by the board of 
the newly created hlurlicipality under, and subject to, the provisions 
of this Act ; 

(g) anything done or any action taken, including any appointment or 
delegation made, notification, order or  direction issued, rule, regula- 
tion, form, bye-law or scheme framed, permit or licence granted or 
registration aifccted under the provisions of this Act in relation to or 
in respect of t!le area included in the newly created municipality. 
shall be deemed to have been done or taken by the board of the newfy 
created municipality." 

(;HAPTER IV-Amendment of the U. P. Town A r m  Act, 1914 

IS. In section G - 6  of tlie U. P. Town Arear Act, 1914, hereinafter in th is  Aaccdment of 

Cllapter referred to as the principal Act, for clause (a) the following clause1 ~'"'2~~2;: $f 
shdl  be substituted, namely :- 1914. 

" ( a )  is a dismisWrl servant of a local authority and is debarred from 
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-- 
( ~ a )  having held any office under the Government of India or tile 

Gowrnment of any State, has k n  dismissed for m i ~ u f i ~  or disloydv 
to the State, unless a period of six years has elapsed since his dismissal, 
or" 

Am~dment  of 14. In section 23 oT the principal Act,- 
jectlon 23 

( I )  for clauses (a )  and (bj , the following clauses shall be substituted, 
namely :- 

" (a) the payment of the salaries and allowances of Saki Mazdoors ; 

(a-1) the repayment of the principal and in~crest of an): sum 
adtanced as a loan by the State Government for the purposes of this 
Act ; 
(6) the pa~nient of salaries and allowances, other than the pay- 

ments under clause (a), of the establishment entertained uhder 
this Act;" 

( l i j  the following Explanation shall be inserted at the end, namely :- 
"Explanation-For the purposes of this section, a persou shall be 

deemed to be a Safai Maldoor if he is employed by the Town Area 
Committee for the purposes of sweeping and cleaning of Town Area 
lanes, pathways, drains, latrines and urinals, carrying of dead 
animals and refuge and for other jobs of the like nature." 

e9 CHAPTER V-Amendment of the Uttar Pradesh Municipalities, Notified Areas 
and Town Areas (Alfwakalik Vyavastha) Adhiniyam, 1977 

Amendment of 15. In section 2 of the Utrar Pradesh Municipalities. Notified Areas 
section 2 of alid Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977 hereinafter in this 
U-P.Actno- of 1977. l3 Chapter referred to as the principal Act, for the word and figures "Deccmba 

31, 1982", wherever occurring, the word and figures "December 31, I9iiS" shall 
be subslituied. 

Amendment of 16. In section 3 of the principal Act, for the word and figures "Decembm 
sectian 3. 81, 1982 the word and figures "December 31, 1983" shall be substituted. 

CHAPTER VI-Amendment of the Utlar Pradesh Urban Local Self-Governmerat 
Lnrus (Third Amendment) Act, 1978 

Aqrendmenl of 
scctron 24 of 17. Jn section 24 of thc IJttar Pradesh Urban Local Self-Government 
U.P. A d  no. 35 Laws (Third Amendment) Act, 1978, for the word and figurer; "Drcember 
of 1978, 31. 1982", the worcl and figures "December 31, 1983" shall he srtbstittcted. 

CHAPTW VII-~MiscelIaneous 

savings. 

(2) Notwithstanding such repeal, anything done or  an): action taken 
under any of the Acts referred to in Chapters 11, IU, IV, V and VI as amended 
by the Ordinance referred to in sub-section (I), shall be deemed to have been 
done or taken under the corresponding ~xovisions of those Acts as amended 
by this Act, as if the p~ovisions of this Act were in force at all material times. 

G .  2. SINGH, 
Sachiv. 
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No. 2740/XVf I-V- 1-1(Ka) 25-1983 
Doted LucknowYSeptem6et 26, 1983 

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, 
the Governor is pleased to order thc piblication of the following English translation of the 
Uttar praJesb Nagas Swayatta Shasa~lVidhi (Dwitiya Sanshodhan) Adhiniyam: 1983 (Uttar 
Pradesh Adhiniyam Sankhya 25 of 1983) as passed by the Uttar Pradesh Legislature and assented 
to by the Governor on September 25, 1983. 

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT 
LAWS (SECOND AMENDMENT) Act, 1983 

[U. P. ACT NO. 25 OF 1983; 
(As Passed by the Uttar Pradesh Legislature) 

AN 
ACT 

further to amend thz U.P. Mu~icipaf i t i~ .~  Act,  1916, tl2e Uttar Pvadesh Nugar 
,vahapnlika .4$/ziniyam, 1959 and the U. P .  Town Areas Act ,  1914. 

IT IS HEREBY enacted in the Thirty-fourth Year of the Republic of India 
as follows : 

GHA PTER I 
Preliminary 

,. (1) This Act may be called the Uttar Przdesh Urban Local Self- Short titie and 
Governnlent Laws (Second Amendmeat) Act, 1983. commencement. 

(2) I i  shall br; Jeemed to have coiil< into forct: on August 23, 1983. 

CHAPTER I1 

Amendment of the U. P. Municipalities Act, 1916 

2. In section 9-A of the U. P. Municipalities Act, 1916, hereinafter in this Amendment of 
chapter referred to as the principal Act, in sub-section (I), after the existing secti n 9-A of 

proviso, the lollowing proviso shall be inserted, namely : U.P. ~ c t  no. 2 
of 1916. 

"Provided further that the reference ~n this sub-section so the 'last pre- 
ceding census of which relevant figures have been pubiished' shaIi, for 
a period of one year from the commencement of the Uttar Prrtdesh 
Urban Local Self-Government Laws (Second Amendment) , ~ c t ,  
1983, be construed as a reference to the 1971 census and any reference 
to the population shall be a reference to the population on the basis of 
that census." 

3. In section 11-A of the principal Act, in sub-section (Z), the following 
szzpnt of proviso shall be inserted, namely : 11. 

"Provided that the referencein this sGb-section to the 'last census' shall, 
for a period of one year from the commencement of the Ulrar Pradesh 
Urban Local Sdf-Government Laws (Second Amendment) ~ c t ,  
1983, be construed as a reference to the 1971 census and any reference 
to the population shall be . refereme to the popuiation on the basis 
of that census." 

CHAPTER I l l  

hendment of the Uttar Prtldesh Napar Mabapalika Adhimiyam, 1959 

4. I n  section 7 of the Uttar Pradesh Nagar Mahapalika Adhiniyam, 1959, 
hereinafter in t h s  chapter referred to as the principal Act, in sub-section(I), section 7 of 
after the existing proviso, the foilowing proviso shall be inserted, namely : U.P. Act no. 2 

of 1959. 
"Provided further that the reference in this sub-section to the <last pre- 

cedir~g census of which the relevant figures liave been published' shall, 
for a period of one year from the commencement of the Uttar Pradesh 
Urban Local Self-Government Laws (Second Amendment) ~ c t ,  
1983, be construed as a reference to the 1971 census and any reference 
to the population shdi be a reference to the population on the basis of that 
census." 
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Ame-nt of 5. In  section 31 of the principal Act, in subsection (2), the following , 
section 31. proviso shall be inserted, namely : 

"Provided that the reference in this sub-section to  the 'last prece 
ding census of which thecelevant figures have been published' shall, for 
a period of one year from the commencement of the Uttar Pradesh 
Urban Local Self-Government Laws (Second Amendment) Act, 
198 3, be construed as a reference to the 1971 census and any refepence to 
the population shall be a reference to the population on the basis of that 
census." 

CHAPTER IV 

Amendment of the U. P. Town Areas Act, 1914 

6. In section 5-A of the U. P. Town Areas Act, 1914, in sub-section (1). 
Amendment of after existing proviso, the following proviso shall be inserted, namely : 

section 5-A of 
U. P. 4 c t  no 2 
of 1914. "Provided further that the reference in the sub-section to the "ast 

preceding census of which the relevant figures have been published' 
shall, for a period of one year from the commencement of the Uttar 
Pradesh Urban Local Self-Government Laws (Second Amendment) 
Act, 1983, be construed as a reference to the 1971 census and any refe- 
rence to the population shall be a reference to the population on the 
basis of that census." 

Miscellaneous 

7. (1 ) The Ut tar Pradesh Urban Local Self-Government Laws (Second U. 1 
R?pml and Amendment) Ordinance, 1983, is hereby repealed. Ordina 

tawng. no.. 
of 191 

(2) Notwithstanding such repeal, anything done or any action taken 
under the provisions of the Acts referred to in Chapters XI, III and IV as 
amended by the Ordtnance referred to in sub-section (I ) ,  shall be deemed 
to have been done or taken under the corresponding provisions of those 
Acts as amei~dcd by this Act as if the provisions of this Act were in force at 
all material times 

By order 
G. B. SINGH, 

Sachiv. 
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3. In section 3 of the principal Act for the word and figures "December 3 1, Amendment of 
1985" the word and figures "December 31, 1986", shall be substituted. section 3 

4. In section 24 of the Uttar Pradesh Urban Local Self-Government Amendment of 
Laws (Third Amendment) Act, 1978, for the word and figures "December 31, saetzon24of U.P. 
1985", the word and figures "December 31, 1986" shall be substituted. Act 110.35 of 

1978 

5. (1) The Uttar Pradesh Urban Local Self-Government Laws (Second and Sa- 
Amendment) Ordinance, 1985, is hereby repealed. vlag 

(2) Notwithstanding such repeal, anything done or any action taken under 
the Acts referred to in sections 2 and 4 as amended by the Ordinance referred 
to in sub-section (I), shall be deemed to have been done or taken under the 
corresponding provisions of the said Acts as amended by this Act as if the 
provisions of this Act were in force at all material times. 

By order, 
S. N. SAHAY, 

Sachiv. 





CHAPTER 111 

AMENDMENT OF THE UTTAR PRADESH U H D A ~  LOCAL S ~ ~ ~ - G o \ i ~ h h i r h - ~  
LAWS (THIRD AMENDMEK'I) ACT, 1978 

4. In section 24 of t h ~  ZUttar Pradesh, Urban Local Self-Go~ernment Amendment of 
Laws (Third Aniendment) Act, 1978, JOY the word and figures "Occen:lrr 31 

~ ~ ~ n ~ . 2 ~ 5 0 ~ f ~ 9 ~ i  1986", the word and figures "Deceniber 31. 1987" sh211 be subsrir~rred. 

CHAPTER 1V 

AMEKDMENT OF TI-!E U TTAR PRADLSH I\;AGAI~ ~ I A H A P A L I ~ A  AI~FIIKI ' I  ~h:. ; $55 

5. In section 2 of the Uttar Pradcsh Nagar Mahapdika Adhini1:im. 1959. 
hereinafter in this chapter referred to as the principal Act, qffer clause (lo), 
the follov~ing clause shall be inserrcu', namely :-- 

"(10-A) 'Commercial building' means an:! building not De11;g z factor~ 
which is used or occupied for carryins on any trade or commelce or 
any work connected therewith or incidentzl or ancillary thereto.'' 

6. In section 3 of the principal Act, after sub-section (3), the following 
sub-section shall be and shall always be deemed to have been in~erted, namely:- 

"(4) Where by reason of a notification under sub-section (2), any area 
is included in a city constitute6 ufider sub-section (I), such arez shall 
thereby become subject to a11 notifications, rules, regulations, bye-laws, 

I orders, directions issued or made under this or any other enactment 
and in force in the City at the time immediately preceding tile inclusion 
of such area, and all taxes, fees and charges imposed under this Act, I 

shall be and continue to be levied and collected in the aforesaid area." 

7. In section 135 of the principal Act, for the words "fifty thousand 
rupees" the word "Two lakhs of rupees" and in the proviso threreof for the 
words "ten thousand rupees" the words "fifty thousand rupees" shall be 
substituted respectively. 

8.4 --- In section 136 of the principal Act,- 
(I) in sub-section (I) for the words "fifty thousafid rupees",, the 

words "two iakhs of rupees" shall be substituted, and, 
(if) irr .sub-section (2) in clause (a) for the words "fike lakhs of 

rupees" the words '"en lakhs of rupees" shall be substl'tuted. 

9. In section 174 of the principal Act. for clauseL(a), the following clause 
shall be substitzrted, namely :- 

K"(a) in the case of railway stations, colleges, schools, hostels, fzctcries, 
commercial buildings and other non-residential buildings, a proportion 
not below 5 per cent. to be fixed b y ~ u l e  made in this behalf of the sum 
obtained by adding the estimated present cost of erecting the building 
less depreciation a t  a rate to be fixed by rules, to the estimated value 
of the land appurtenant thereto, and" 

10. In section 207 of the principal Act, for the words "in the City to be 
prepared" the words "in the City or  part thereof to be pzepared from time to 
time" shall be substituted.1 

11 In section 208 of the principal Act, for the words "any ward thereof" 
the words "any part thereor shall be substituted. 

12 1h section 210 of the principal Act, for the wordsF4anyE[ward thereof" 
the words '*any part thereof" shall be fi~bstituted. 

13. In section 21 1 of the principal Act, in sub-section (2). fcr 1l.e ucrd. 
"in the City and until the first day of Aprii or the first day of Gctcber next 
following the completion of the new list, whichever is earlier" the wolds ' ' i ~  
the City or  part thereof and until the  first day of the month next foilo~ing the  
completion of the ne\v list" shall be s trbsi i i~~c~d.  

14. sectioi~ of' tile principal Acr, in sub-section ( 1 ) .  112 clause ( L )  foi 
the wolcis ''ll:is been incoirectl> \al;lcd or assessed bq reason of fraud. c:isre 
prosentatiol? or fiiistahe". tho ~vords "has lxcorne incc1.t-cctly i:?l:.cl' or assessed 
0 s  hicfi, hh rcr;son of fi.p.i;d, misrci\resent,:;ion o!. mist:!; c. ' .: bee:, inco; - 
rectl:,. vnlui: :' 0: :issi?ssed" shall be r,:b~titliic,d. 

Insertion of new 
clause (10-A) in 
section 2 of U .  P. 
Act no. 11 of 1969 

Amendment of 
section 3 

Amendment of 
section 135 

Amendment of 
section 136 

Amendment of 
section 174 

Amendment of 
seetion 307 

Amendment of 
section 208 

Amendment ot 
sccrinn 210 

Amendment of 
sectinn 211 



Amendment of 
section 141 of U. P. 
Act 11 of 1916 

Amendment ot 
section 145 

Amendment of 
section 147 

Valid ation 

Repeal and sav- 
ings 

P 

CHAPTER V 

AMFIUDXEST OF U.  P. MUNICIPALITIFS ACT. 1916 

15. 111 section 141 of the U. P. Municipalities Act. 1916. hereinafter 
111 this chapter referred to as the principal Act, in sub-section (1). for the words 
"in the municil~:tlit~~ to be prepared" tlie words "in tlie municipality or any 
oari thereof to be prepared from time to time" shall be szrb~tit~rre(l. 

6 .  i i i  \ection 1 J i  of 111: principal Act. i n  s~~b-sec!io:i (3). fo:. the words 
" ~ n  tllc rn~inlc~p:~lity and u11t11 tlie first day of April ]:cut following the comple- 
tion (;f a !:eul list" the wo:ds "in the mu11icipal;t~ or p21.1 thereof and until 
tile first d:iy of the month  nevi followil;g the completion of the ne\4 list" shall 
be .5i;h.\trt~,tec/. 

17. f n  srctioil 147 of the principal Act. in sub-section ( I  ). in clause (c). 
lor the words "has been i,icorrectly valued or asscssed by reason of fraud, 
~iiisreprese~ltation 01 n~istake". the ~ o r d s  "has bec0:7~ i:~corr~ctly valued o r  
:messed or which, by reason of fraud, misrepresentation or nlistake, has been 
~ncorrectly valued or assessed" shall be suhstirrrtetl. 

CHAPTER VI 

18. (1) Notwithstanding any judgement, decree or order of any Cowt  or 
other authority to the contrary, any tax, fee or charse, levied, charged or 
collected or purporti!ig to have been levied, char@ or collected before the 
cornrner~ce~nent of the Uttar Pradesh Urban Local Self-Governinent Laws 
(Amendment) Act, 1957 and any action taken or thing done before such 
commencement in relation to the assessment, re-assessment. levy or collection 
of such tax, fee or cl~arge under the provisions of the principal Act referred 
to in chapter iV  or chapter V .  as the case may be. and the rulcs made-there- 
under shall be dee?.ed to be as valid and effective as if such assessment, re- 
assessment, levy or collection or action or thing had been made, taken or done 
under the principal Act referred to in clmpter IV or chapter V, as the case 
may be, 11s amended by the Uttar Pradesh Urban Local Self-Government Laws 
(Alnendment) Act, 1387 and the rules and bye-laws made thereunder. 

(2) For the removal of 
section ( I )  shall be construed as preventing any person- 

(b) from claiming refund of any amount paid by him in excess of 
the amount due from him by way of any tax, fee or charge under the 
principal Act referred to in chapter IV or chapter V, as the case may'be, 
as amended by the Uttar Pradesh Urban Local Self-Government Laws 
(Amendment) Act, 1987. 

CHAPTER VII 

MISCELLANEOUS 

19. (I)  The a t t a r  Praciesh Urban Local Self-Government Laws (At,iend- 
ment) Ordinance, 1986, and the Uttar Pradesh Urban Local Self-Government 
Laws (.4mendment) Ordinance, 1987, are hereby repealed. 

as anierlded by this Act. 
ninteri:~l rimes. 

By order, 
S. 1. SAHAY. 













3. In section 3 of the principal Act, for the word and figures "June 30. Amendment of 

1989" the word and figures "December 31,1989" shall be substituted. section 3 

4. In section 24 of the Uttar Pradesh Urban Local s e l f - ~ o v e r n ~ e n t  ~ ~ ~ d m e n t  of 
Laws (Third Amendment) Act, 1978, for the word and figures "June 30, 1989" T ~ P \ ~ ~ & .  ;); 
the word and figures "Decembar 31, 1989" shall be substituted. of 1978 

5. (1) The Uttar Pradesh Urban Loca 1 self-~overnment Laws (Amend- and 

ment ) Ordinance, 1989 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any acticn taken 
under the Acts referred to in sections 2 and 4, as slmended by the Ordinance 
referred to in sub-section (I), shall be deemed to have been done or taken under 
the corresponding provisions of the said Acts, 2s amended by this Act, as if the 
provisions of this Act were in force at bll material times. 

By order, 
NARAYAN D,4S, 

Saclziv. 



' 2 4 ~ ~ ; n f l  1 9 9 0  - 
' ' Swayatta Shasan Vidhi (Sanshodhan) Adhiniyam, 1990 (Uttar Pradesh 
' Adhiniyam Sankhya 19 of 1990) as passed by the Uttar Pradesh Legis- 

lature and assented t o  by the Governor ob July 24, 1990. S 
THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT~LAWS 

(AMENDMENT) ACT, 1990 

v. P. ACT NO. 19 OF 19901 
(As passed by the U. P, LegbhtWe), 

, I Am 

firtker to a m ~ n d  the Uftited Provinces Municipalities Act, 191 6, the Ut tar 
Pradesh Nagdr Mahapalikd Adhin @am, 1959 and f he Utlited Provinces Tom 
Areas Act, 1914. 

. . z  IT IS HBRBBY en~cted in  t he Fort y-first Year of t he Republic of 1cd;a as 
 callow^ I- 

Caa~m-1 

. % Preliminary 
Short title ,and I. (1) This Act may be called the Uttar Pradesh Urtan Local Self- 

.:>-'.l Goveranrent Laws (Amendment) Act, 1990. 

(2) Tt sha II be demed to ,hare ccme info force o n  February 15, 1990. 
C H A P ~ I -  11 

'Imendment vfrhe Uttited Provfnccs Munfclgalfties Act, 1916 

A ~ ~ b e n t  ot 2, h section 9 of the United Provinces Municjpalities Act, 1916, f c r  e- 
awtroa 9.,d,U.i'. :inafter i n  thii Chapter referred to as the princlpaj Act,- 
Ad no. d of 
1916 , (a) for the fir st,proviso, t he fo  owing proviso shall ;be substltuied, 

namely: 

"Prdvided that if none or enly one of the members ele 
clause (b), is a woman, the State Government may, by 
nominate, two women meln ber a or one more woma 
as the case may be, so that the number of women mem bet 
in the Board i s  not less thtkn two and thereupon, the nor ma 

, , z c  &.-, , ! composition of the Bcard shall stand varied to that extent ;"; 

-. - -  z (6) aafier t he third proviso and befor e the existing Explanat4onS t h - following proviso shall be inserted, namely8 
, . 

"provided'arso that a mem&r nbminated under 
-whether before or after February 15, '1990 shall hold o 

' pieasur'ee.of fhe SState.Oovrrnntirt, but tot bepond the term o 
. _ .  . ? 

Amendment of 3. To section 35 of the principal Act, Indudlog the marginal heading tbers  
wctica 38 Of, the word s "or uominated " and "@ n~mination" wherever they occui sfiall 

be slplitte~!.. 
, #  i d /  * 

of ; = 4;- Jn '~gdion 87-A of the princi~a 1 Act, in subsectionl 
recboll S7-A for the w r d s ,  "two years*', wherever they occur, the w ~ r d  s "on 

bebktii&o'and Ir sub-scc~ion(13), f ~ r  tbe % c ~ d s ,  "shall not be 
two-thid b" the words "sha 11 be mol e t e half" shall be skbstitttred. 

. - 

Su9titut;on of 5 .  For se$tioq 114-A of the pi Uowing sectfon stall E 
-on 11 4-A substituted, namrily : ': *<. 1'. ' , - '  

"114-A. !For pertbrmanci c f Its - dv des 'and knctioas, 
mandatory oldisctetiora~ y, a Board may 

r ;  . : PO*US ofs . the x. ' $revim ki s~nrtic r of  the Stat e Goverro 
i; 1 .  - ~ o ~ r d  to top~,w ? syhj~ct f q 1 bz ab Its pt e?critt d in tbis bcb 
' +. . ?''?Y-. , - 
<,. , , , , ,, -; J nq,iu .-lbt opt,n .mat l e t  or frcm a n y .  

i-ngjtutjon byi"s&e"?i? debht i ,~  is L,, .galnu any other secur 



6. In section 338 of the principal Act, in su b-section (21, - Amcnamurt of 
roction 338 ' 

(a) for the first provlso, the following proviso shall be subsrrtuted, 
namely: 

"Provided that if none or only one of the members appointed 
by the Prescribed Authority, or elected, under this sub-section 
is a woman, the State Government may, by notification, nomi- 
nate two women or one more woman, as the case may be, so 
that the number of women members in the comn,ittee is not less 

' than two and thereuponthe normal composition ~ f t h e  committee 
shall stand varied to that extent ;"; 

(b) after the second provlso, the followlag proviso shall t c  inserted, 
namely:- 

"Provided also that any member nominated by the State Government 
under the preceding provisos, whether before or after February 15, 
1990 shall hbld oilice duri ng the pleasure of the State Gover nment,but 
not bsyond the term of the notified area committee." 

CRAPT~R -1IJl 
-5. w 

Amendment of the Uttar Pradesh Nagar Mahapalitca ~ d h i n i y a G  1959 a- 

7. In section 6 of t he .Uttar Pradesh Nagar Mahapali ka Ad hinl yam, ~ ~ ~ c h n t  of 
i,1959, hereinafter in this Chapter referred to as the principal Act,- section 6 of U.P. 

Act no. I1 04 
(a) for su b-section: (3), the following su b-section shall be sub> tirhted, 1959, 

namely, - 
"(3) If none or only one of the Sabhasads under this section 

is  a woman, the State Government may, by notification, nominate 
two &omen, or one more woman, as the case may be, so that 
the number of women Sabhasads is not less than two and there  
upon the strength of the Mahapalika shall stand varied to that 
extent." ; 

(b) a#er sub-section (5), the following sub-section shall be iriserted, 
namely :- 

"(6) A Sabha sad nominated under this section ~ b e t  her before or 
after February 15: 1990 shall hold office during the pleasure o f ' t p  State 
Government, but nct beyond the term of the Mahapalika." 

8. In section 16 of the principal Act, - Amadmeat of 
sectiou 16 

(a) in sub-section (2), for. t he words ' ' t ~ ~  yewsm; the words, "one 
year" shall be substituted; 

11 
(b) sub-section (1 6), for the words "two yeax s" the words 

one year" shall be substituted. 

9. In section 23 of the ~rincipdl Act, the figure 'Y~I", shall 1 be omitted. Ammd- of 
section 23 

CHAPTER - TV 
Amendmetrt of the United Provinces Town Areas ~ c t ,  1914 

10. In section 5 of the United Provinces Town Areas Act, 1914, here- &mdm-t d inafter in this Chapter referred to as the principal Act, in ~ u b - x c t i ~ ~  (2), for section3 of U. P. 
the first proviso, the following proviso shall be substituted, namely: Act no. I1 0; 

1914 
"Provided that if none or only one ofthe members elected under 

clause (b) I S  a woman, the State Goverment may, by notification, nominate two women, or one more woman, as  the ease may be, so 
that the number of the women members of the Committee is less 
than two, and thereupon, the normal composition of the Committee 
shall stand varied to the t extent." 

11. In  section 6 of principal Act, after nu b-section (2), t he following Ameudmont of sub-section shall be inserted, namely : - sraion 6 

"(2-A) A member nominated under section 5 whet her before or after 
F e b t u ~ y 1 5 , 1 9 ~ 0  sh?II hoIdofficeduringthepleasure of the State 
Cj\uvernment, but nut beyond the term of the Gmmittre." 



O ~ & I s R ~ w I V T T X E ,  24;i5F11S, 1990 

G ~ A P  l E R  -V 
Miscellitneous 

Repeal and saving 12. ( I )   he Uttar Prad esh Urban h ca 1 Self-Gover rimed Laws 
(Second Amendment) Ordi nanoe, 1990, is  hereby repealedo 

(2) Notwithstanding s ~ o h  repeaI, or the repeal of the Uttar Pradesh 
Urban Local Seif-Gover mnent Laws (Amendment) Ordln;rn% 1990 by the 

fi 
Ordinance referred to ia  subsodion (I), anYthrIIg done or any action taken 
under the prinGp&l Acts refelred to i n  Ohapters 11,111 and 1V as alnended 
by t he aforesaid Ordinances shall be deemed to have been done or taken 
under the conesponding provisions of the-said Acts, as amend& b y t u s  
Act, as if the pro isions of this ~ c t  were III force at all material times 

By order, 

NARAYAN DAS, 
* 

Sacitiv. l -  
a ,  

, . 



NO. 440 (2) 1XW.I-V-1-1 (KA) 34-1990 
- 

Dated Lucknow, March 19, 1991 I 

IN pursuance of the provisions of clause (3) _ of Article 548 of the 
Constitution of India, the Governor is pleased to order the publicahon of 
the following English translation of the Uttar Pradesh Nagar Swayatta Shasan 
Vidhi (Sanshodhan) Adhiniyam, 1991 (Uttar Pradesh Adhiniyam Sankhya 9 
of 1991) as passed by the U,ttar Pradesh Ixgislature and assented to by the 
Governor on March 18, 1991. 

THE UTTAR PRADESH URBAN LOCAL SELF-GOVERNMENT LAWS 
( A ~ N D M E N T )  ACT, 1991 

; p. P. Act No. 9 of 19911 

(As passed by the U . P .  Legislattire) 

AN 
ACT 

further to amend the United Prosibs MunidpaZities Ad, 1916, 
the Uttar Pradesh. Nagar Mahpalika Adhi~iyam, 1959, the United 
Provinces Town Areas Act, 1914 and the Uttar Pradesh.MunicipaZities, 
Notified Areas and Town Areas (AZpaTcaZilc Vyuvasthu) Adhiniyam, 1977. 

IT IS HEREBY enacted in the Forty-second Year of the Republic of 
India as follows :- 

A =.- I . .,,r a%pr 
CHpPTERcI 3 * i )  

Preliminary 

Short. title aqd 1. (1) This Act may be called the Uttar Pradesh Urban Local 
Cornn?encenIen t Self-Government Laws (Amendment) Act, 1991. 

(2) Sections 2 to 16, 20 apd 21 shall be deemed to have come 
into force on August 1, 1990, sections 17 and 18 shall be deemed to 
have come into force on September 27, 1990 and the remaining sections 
shall come into force atonce. 1 

i 

clIHAmER-II -! 

Amendment of the United Provinces NunicipaZities Act, 1916 

AmenHment of 2. In section 128 of the United Provinces Municipalities Act, 1916, 
section 123 of hereinafter in this chapter referred to as t&e principal Act,- 
U.P _ Act no 2 
of 1916 (a) in sub-section (I), clauses (sii), (viii), (xiii) and (xiv)' 

shall be omitted ; , 

(b) in sub-section (2), in the first proviso, the words "nor 
shall an octroi on goods under clause (viii) of sub-section (1) 
and a tax under clause (xiii) of sub-section (1) be levied a t  the 
same time", shall be omitted, \ 

Amendment of 3. In section 153 of the principal Act, in clause (a), the words 
section 153 "and, in the case of octroi or toll, the determination of &troi or toll 

limit" shall be omitted. 
i 

omission of 4. Sections 154, 155 and 155-A of the - principal Act, shall be 
sections 154, 155 omitted. 
and 1 5 5 4  ,$a! 
~ ~ ~ ~ d , ~ ~ , , ~  of 5. In 'section 166 d the principal Act, in sub-section (I) ,  in 
section 166 clause (a) ,  for the words "an octroi or toll or any similar tax" the 

words "any tax" shall be substituted. 
I i - .  . -  ' 
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6. In section 173-A of the principal Act, in sub-section (11, for the pdf:$;;b of 

words "octroi or toll or any similar tax" the words "any tax" shall be , 

substituted. 

7. In section 338 of the principal Act, in sub-section ( I ) ,  in $ ~ ~ ~ ~ ; ; t  
clause ( b )  , the words "other than a tax referred to in clauses (vif) and 
(viii) of sub-section (1) of section , 128" shall be omitted. 

Amertdment of the Uttar P ~ e h  Nagar MahapaZika Adhiniyam, 
1959. 8 r I , i , % - - F T T % ~ ~ ?  

* - - I  

8. In section 172 of the Uttar Pradesh Nagar Mahapalika $ ~ ~ ~ ~ ~ ~ !  $ 
Adhiniyam, 1959, hereinafter in this chapter referred to as the principal 11. P. ~ c t  no. 2 
Act, in sub-section (2), clauses ( b )  , (c), (d) and ( j )  and the proviso Igs9 

shall be omitted. 

9. Section 198 of the principal Act shall be omitted. Omission of 
section 198 

10. In section 219 of the principal Act, in clause (a) ,  the words Amendment of 
"and, in the case of octroi or toll, the determination of octroi or toll section 219 
limit" shall be omitted. 

11'. - In section 227 of the principal Act, in sub-section (2), Amendment of 
clauses ( G )  and (dl shall be omitted. secnon 227 

12. Section 466 of the principal Act shall be omitted. 

13. In section 503 of the principal Act, clause (5) shall be omitted. Amendment of 
sect ion 503 

T4. In section 504 of the principal Act, in sub-section (I), for the Amendment of 
words "octroi or toll or any similar tax" the words "any tax" shall be sectio"504 
substituted. 

15. Section 515 of the principal Act shall be omitted. Omission of 
section 515 

Ammdment of the United Provinces Toum d r m  Act, 1914. 

16. In section 14 of the United Provinces Town Areas Act, 1914, Amendment of 
section 14 of U.P. in sub-section ( I ) ,  in clause Is), the words "except a Qx mentioned in 

OO. Of 1914 
clauses; (vii) and (viii) of that sub-seetion" 'shall be omitted. 

CHAPTER-V 

Amendment of the Uttar Pradesh: Municipalities Notified Areas aszd 
Town Areas (Alpakulik Vyavastha) Adhiniyam, 1977. 

17. Ih section 2 of the Uttar Pradesh Municipalities, Notified Amendment of 
section 2 of U.P. Areas and Town Areas (Alpakalik Vyavastha) Adhiniyam, 1977, here- ~ , t  ... 13 .f 1977 

inafter in this Chapter referred to as the principal Act, for the word 
and flgures "September 30, 1990" whereGer they occur, the word and 
figures "September 30, 1991" shall be substituted. 

18. In section 3 of the principal Act, for the word and figures :;;&:;lent of 
"September 30, 1990" the word and figures "September 30, 1991" shall 
be substituted. 

.- , .  -- -. - . 



Repeal and 19. (1) The Uttar Pradesh Urban Local Self-Government Laws 
sav~ng (Third Amendment) Ordinance, 1990 and the Uttar Pradesh Munici- 

palities, Notified Areas and Town Areas (Alpakalik Vyavastha) (Second 
Amendment) Ordinance, 1990, are hereby repealed. 

\ (2) Notwithstanding such repeal, anything done or any action 
taken under any of the Acts referred to in Chapters II, ID, N and V, 
as amended by the Ordinances referred to in sub-section ( I ) ,  shall be 
deemed to have been done or taken under the corresponding provisions 
of the said Acts, as amended by this Act, as if the provisions of this 
Act were in force a t  all material times. 

Abolifior, of 20. On and from August 1, 1990, the taxes referred to In clauses 
Octfoi, toll etc. 

(vii), (viii), (xiii) and (ziv) of sub-section (1) of section 128 of the 
United Provinces Municipalities Act, 1916 or in clauses ( b ) ,  ( c ) ,  ( d )  
and ( j )  of sub-section (2) of section 172 of the Uttar Pradesh Nagar 
Mahapalika Adhiniyam, 1959 as those provisions ' stood i v d i a t e l y  
before such date, shall stand abolished and cease to be imposed or 
collected. ' , - " l " i  

Power to Remove 21. (1) If any difficulty arises in giving effect to the provisions of 
ditfrculties 

this Act or the provisions of the principal Acts referred to in 
Chapters 11 and III, as adended by this Act specially with regard 
to agreement with' Cantonment authority in respect of establishment 
of octroi or toll limits and collections and divisions of octroi or toll, the 
State Government may by notified order, make such provisions not 
inconsistent with the purpose of this Act, as appears to it to be 
necessary or expedient for removing the difficulty. 

(2) No order under sub-section (1) shall be made after 
July 31, 1992. 

(3) Every order made under sub-section (1) shall be laid, as 
soon as may be, before both the Houses of State Legislature and the 
provisions of sub-section (1) of section 23-A of the Uttar Pradesh 
General Clauses Act, 1904 shall apply as they apply in respect of rules 
made by the State Government under anv Uttar Pradesh Act. 

- .  
By order; . 

NARAYAN DAS, ' 
( Smhzv. 



(2)  I1 shdl come into thrce 0 1 1  such date. which shall not tx later [hall May 31. 1994. 
as Lhc: state Ciovernment may, hy 11otillcatiori, appoint in (his &half. 



CIIAPI'ER 11 

Antendr~wni qf the Uftctr Pradeslr Nagar Malrapulikcl Adfzinipnz, I959 
Amendment of  
long title and 

2. In the long title and preamble of the Utm Pra&sh Nagar Mahapalika Adh 

preamble of 1959, hereinafter in this Chapter referred to as the principal Act, for the words " 
UP-  Act 110.2 Mallapalikas", the words "Municipal Corporations" shall be stibstituted. 

of 1959 
G ~ i ~ e r a l  3. In the principal Act, for the words "Nagar Mahapalika","Mahapalika" 

amendment 

the words "Municipal Corporation", "Corporation" and "~or~rati6as"sha11 respective 
substitlcted. 

Amendtnen~ of 4. In section 1 of the principal Act,- 
section 1 

namely:- 

"(1) This Act may be called the Uttar Pradesh Municipal 
1959." 

(b) in sub-section (3), in the proviso, in clau 
Sadasya", wherever occurring shall be orttirted. I 

Amendment of * ' 

fx?&oll2 
: 5. In section 2 of the principal Act- 

(a) chuse (1 7) MI be orrtitkd ; 

(b) after clause (24), the follow-ing clause shall 

. "(244) 'finance 

(ii) the words "an U p  Nagar Pramukh and" shall 

under section 4; 
>.$$ 

(45-0  'municipal area' means the territorial area of a Coipxation;'' ' 4"k I 
(f) aper clause (51), the following clause shall be inserted, namely:- 

"(51-A) 'backward classes' means the backward classes of c i t k s  

specified in Schedule I of tte Uttar kadesh Public Services (Reservatim for 

Scheduled Chstcs, Scheduled 'l'ribes and Other Backward Classes) Act, 1W." 

(g) u/ier clause (52), the lbllowing clausc shall be inserted, namely:- , 



(h) ajier clause (53), the following clause shall be inserted, namely:- - , 

"(53-A) 'population' means the population as ascertained at the last 
preceding census of which the relevant figures have been published;"; 

(i) clause (67) shall be ontitted: 

(j) afrer clause (73), the following clause shall be inserted, namely:- 

"(73-A) 'State Election Commission' nleans the State Election 
Commission referred to in Article 243-K of the Constitution appointed by 
the Governor." : 

2 (k) after clause (82), the following clause shall be inserted, namely:- 

"(82-A) 'ward Committees' means the Ward Committees constituted 
lllider section 6-A; " 

> ,  . r .\ .; 
(1) aBer clause' (88), the following clause shall - -  - a ;  , > - , -  ,. . a 

','(89)  he exPkssibns '&si t i o d ,  area* &d 'small& ' b a n  kea* &all 
hake the meanings ;e'spectively . as%& % to them in the , U:P. Municipalities , 
NU, lYl 

Amendment of 
section 3 

(a)for sub-section (l), the following sub-section'shdl .% substicuteti, nameiy:- 
,_^ 1- . - " ' i  . , + .. - I 

"(I 1 The Governor may, in respett of =local area having a population of 
five W or m&, havhg regard to the density of the population therein, the 

I 
- - .  - - 

revenue generated for local administration, the.percentage of emplayment ' 1 I 

. nqn-agricultural activities, tbc e & n e c  impb&n& or.sucb other factors 
he may deem.fit,.by notification, declare sucb an% lyingwithin such limits 

s W K d  therein. to be a l a m  urban- whichshall be known as a I 

\ 

fc) in sub-sea& (4). for the word "constituted". the word 'fdeclared'* shall be . I 

I 

Provided that a Municipal Corporation under this sub-section may not be constituted 
in such urban area or part thereof as the Governor may, having regard to the s& of the area, and 
the municipal services being provided or proposed to be provided by an industrial establishment 
in that area and such other factors as he may deem fit, by notification in the official Gazette, 
specify to be an indusvial township, or in such urban a m i  or part thereof which has been 
declared as an industrid development area under the Uttar Pradesh Industrial Area Development 

Act, 1976. 



corporate." 

Amendment of 8. In section 5 of the principal Act,- 
section 5 

(a) afier clause (a), the following clause shall be inserted, namely:- 
, "(=) the Ward Co~mnittees"; 

(b) in clause (dl. ufrer the words "Mukhya Napr  Adhikari", the words "and 
Apar Mukhya Nagar Adbikari" shall he inserred. 

Substitution of 9.  For section 6 o f  the principal Act, the following sections sllall be subsrirured, 
V-.. : -I 6 namely:- 

"6. (1) The Corporatio~i shall consist of a Nagar I'ramukh and- 
Composit~or~ of 

the Corporation 
(a) Sabhaqads whose number sl~all be such as the State Government may, 

by notification in the official Gazette, fix but which shall not be less than 
.. sixty and not more than one hundred and Len, which number shall be in 

knowledge or experience in municipal administration and whose nukber shal 
. not be less than five and not more than ten; 

e whole or pait of the City; 
Paden Sadasyas com~risinrr the members of the Council of States a 

* .  * the State Legislative Council who are registered as ~lectdrs in the Cit 
- - I  

. a  (e) the Chairpersons d t h e  C o m m i t ~ s ,  if any, established un 
, I  of ssction 5 if they are nd'mmbers of the 

. - Provided@thepersnsrefemd 
&I vote in the meetings of tbe Coqmmti 

- (2) The ~abhas& shall be'chosen by direct elections I 
&A. (1) There shall be constituted, within 

- a .  , , , , . . , Constitution and committees consisting of 

Composition etc. which shall not be less th 
Wards Cornmi- Government may, by no 

. . r , .  
6 - Gee.+.' : of all or any Corporation. 

,* ' '' - 
(2) The tenit& area of a Ward Committee shall consist of the territorial 

areas of the &ds com$tised in such Committee. 
6 .  . ,, .(3) A Ward Committee shall consist o 

Sabhasads representing the wards within the territorial area of su 
Committee, 

(4) The Chairperson of a Ward Cornmiltee shall be elected by ik members 
of the Couunittee from amongst th$mselves. 

(5) The Ward Committee shall exercise such powers and perfonn such 
functions as may be prescribed by rulcs." 

I 
Substitution of 10. For section 7 of the principal Act, the following section shall be stcbstitrctecl, 

section 7 namely:- 



of seals ' . shall as nearh as may be, bear the .same 
llumber of seats to be fi11eh.b~ direct election in the Corporation, as lhe population 
of the Scheduled Castes in the municipal area or of the Scheduled Tribes in the 
municipal area bears to the total population of such area and such scats may be 
allolted by rotation to different wards in a Corporation in such order as may be 
prescribed by rulcs. 

(2) In every Corporation, twenty-seven per cent seats to be filled by direct 
elcction shall he reserved for tile backward classes and such seats may be allotted by 
rotatioll to difSerent wards in a Corporation in such order as may be prescribed by 

(3) Not less than one-third of lhe seats reserved under sub-sections (1) and (2) 
shall be rewived for the wornen belonging to tl~c Scheduled Casics, thc Scl~eduled 
Trihc-s or the backward classes, as the case may he. 

(4) Not less than one-third of the total number of scats to be filled by (lircct 

), shall be reserved for women and such seats may be allotted by rotation 
fferent wards in the Corporation in such order as may be prescribed by rules. 
(5 )  Ttle offices of the Nagar Prarnulchs of the Corporations in the State shall be 

mewed for the Sch,eduled Castes, the Scheduled Tribes andthe backward class& and 

(6) The reservation of the seals and the officesb*nder this section for the 
Scheduied Castes and the Scheduled Tribes .dial1 cease to have effect on Ule expiry 

I 

I 

I 

I 

I 
(3) A Corporation cola 1 

I 
12. Section $-A of Ihe principal Act shall be oniffed. 1 

section 8-A 
Amendment of 1 
.section 8-Ah 

(a).f~r the words "has ken  c~)nstituted", the words "has been cleclarcd" shall Ix I 



c"* -' *-w*pm,r-r *, *-. a ' .. a . .LC .J ' -4,- r =, " . . ?" . - 
,.- 6 ?'?-A ' i;i elme lo), for , the -. words -+.? .#t q d .  4 t . s l  ?be , ..$ak-,.~ MuiricipaI ;- X:>,;Y B~afp"; : ha.~::~.# 

Council" s W  be s,lbstitiiie& ' * ,, L O  

* ~ 8 .  

(c) in clause (b), ajter the words "Upa  nag^ Ratnukh", where#- occuning, 
words "Ward$ Committi" shall be strbsrirwed. 

. I for re-election. 

. , 
elections (indding disputes reiatibg to elections-and electoral offences) of 'a S 
shall, atutafis mutandis, apply in relation to the election of the Nagar PLamuW. ' 

(4) If in a genehl election; a person is elected both as a Nag& Rambkb and as a 
Sabhasad or being a Sabhasad is elected Nagar Pramukh. in any bye>election, he s h 9  
cease to be a sabhasad from the date of his election as Nagar Prarnukh." 

< %  

16. In section 12 of the principal Act. cbe wads "Nagar Pi-amukh and the" wherever 
xmhg, including the marginal heading, shall be o~nined. . 

, +  . 

17. In section 13 of the principal Act. for the words and figune''seai- 9 &d the e k u h n  
' the Nagar Prarnukh and the" the wo* "the election of '  sb$l be substituted. ,. " a  . . ' \  . 

18, in section I4 of the principal Act, for the words sind figure "in seaion 
ads. letter and' figures "in sebion 1 l -A or section 12; as the case may be,' 

Atncndment of 
section 11  

14.111 section 11 of the principal Act,- 

(a) sub-section (2) shall be ontitfed. 

(b) in sub-section (3). for the word "member", the word 'Sabhasad" shall & 
Q 

sul~itlrted &I 
I 

15. A(/PI- section 11  of the principal Acl. the following section shall be insarred, '2 

namely:- R 
'B 

Insertion of 
new section 1 1 - 

A 4 
" 1 1-A. (1) 'I'lie Nagar Prarnukh shall be elected on the basis of adult suffrage by 3 

Election of electors in the City. 
Nagar Prarnukh 

, dj 

(2) An outgoing Nagar I'ramuki~ shall except as provided in section 16, be eligible :a/ 
(3) The orovisions of this Act and the rules framed thereunder in relation 

Amendment of 
section 14 

.bendinent of 
section IS 

Omission of 
sectiorl 14-A 

I klnendn~er~t of 
section 16 

(a) the word "Upa", wherever occuning including the marginal heading shall bc 
otttitred; I 

(b),for- sub-section (2), the following sub-section shall be ~~(bstituted, -:- . 

"(2) No noricc of a rnolio~l of no-confidence under this section shall be ' " 

received wkhin two years of the assurnprion of office by the Nagar Ibnti&b." 
I 



(c) ill sub-sections (5) and (6),for the words "Nagar Pramukh". wherever occurnag, 

die words "District Judge" shall he subs~itz$ed 

(d) sub-section (7) sliall he otilitted. 

(e) 111 sub-section (8),fi/or the words and figures "sub-sections (3, (6) and (7)", d ~ e  
words and figures "sub-scti~ms (5 )  and (6)" shall he sul,srirrctd, 

(0 in sub-scctions'(9), (12) and (13).for (he words "Nagar Prdnukh", wherever 

cxcumng, t l~c words "District Judge" shall be snbsrituted, 

(g) fur hub-.section (16), the following sub-section shall be substiruled, narne1y:- 

. "(16) If the motion is not carried as aforeasaid, or if the meeting can not be 

I 

I 

I 

substituted, Substitution of 

section 23 

to Sabhasads shall, 

11 be substituted, Substitution of 

section 24 

n as, and for being a Sabhad 

election as Sabhasad 
at 

(a) is and elector it1 the City: 

0) has attained the age of twenty one years; and 

(c) belongs in respect of a sea! resenrcd for 111e Scllcduled ('astcs. the 
Scheduled Tribes, backward clas,w\ or women, to such category, a\ the cae  may 
be. I 



, . . . * -  a. -_ -_. _ - ___ ,,I_ _ 
-fri ,41ncndment of 24. In wction 25 of the principal Act,- 

,\- r .iccLion 25 

(a) in Ulc ~narginal he;ding. rhc words "Vishishta Sadasya and" shall be otttit, 

(h) in sub-section ( 1 ),- 

( I )  in  c1:lu~e (.j)- 

( 2 , )  the wmds "is sufkring from leprosy or" shall be onifred. 3 *i 

(h),fir the words "Civil Surgeon", the words "Chief Medical 
shall he .s~tl,s~~r~ired: 

( i i )  u f i i ~ r .  clnusc. (.I) thc following clause shall he itl.~erted, inune1y:- 

"(t) is so disqualified by w under any law for d ~ e  time being ill f$ 

for rhc purposes of cleaicins to the I .r,gislaiure of the State: 2 

Provided that n o  person shal be disqualified on h e  grocnd th 
than twenty-five y 

(iii) in the second p 
"Municipal Council" s 

Amendmcrlt of 
section 31 

"(2) Each ward shall be represented b 

(a) for clause fa). the following clause shall be sulisrituted, namely 

(b) clause (c) shall be 

(c)Jor clause (d), the I 
- -  . n .  ..- I 

"(d) the numhecof I seats to be remet3 tor me ~coeuu~ed Castes, ,,y I 

ward I 
1 

Omissio~l of 27. Section 34 of the principal Act shall be ornitted. 
sectiop 34 

Substitutioll of 28. For section 35 of thc principal Act, the ft~llowing section shall be slrbstiiut 
sectiorl 35 ~lii~nt:~y:- I 

"35. 'mere shall be all electoral roll for each ward which shall be prepared i I 
Electoral roll accordance with the provisions of his Act, under 
fbl each ward ~upcristendcnce, direction and control of the Slate El 



Notil'icd Area. 'l'owo Arczr. <';tatolirnc~i~' or (;:lo11 S;thliaW the words "s~nallcr ur-han ;tr-ezi. sectioti 38 

trr~nsitional ;~rc;w, c;rolonmcttt or (ir;rin I':t~ichya~" shall k .sribstirritc~cl. 

f 30. In sccrion 30 oi' thc principiri Act.-- 

E 
k" 

(a) in  sub-hcciion ( l ).ior- the words, "'lhe Nirvachak Kcgihtrikar'aa Adhikctri ( f J1eclor:rl 

I<csistr;~~ioli OL'ficer) sh:tll prepare ant1 puhlisll" the words "'i'hc St:rtc I<Iection 

('omtnission shall c;ruhe lo be prcparcd ;tnd published" shall hc srihsrirrrrc~l: 

iE (h) r!fiei- sub-scctioa ( 1 ), the fc>llowing sub-section shal4 be inscv-red, ri:tmely:- 

"(1-A) No(wir11braoding anylhiug contained in this Act. the Slate Elccrion 

(:orntiiission may. for die purpose of preparation of electoral roll titr a ward. adopl 

Ihc As.wrnbly Kolls for the time being in forcc so far as it relates to the area of that 

w:ud: 

Provided that Uic elecroral roll for lhat ward shall not include any runendmenl, 

alteration or correction made after ~ ~ e ' l a s t  dare for inakini ilornin:ttio~i for thc 

election of xuch ward and beion: lile &mpletion of such electioti.": 

(c)./ur sub-section (2). tile foilctwing sub-se~tion shall be srti)sritrtted, namely:- 

"(2) Wilere the Starc Election Commission is satisfied, after ~naking such 

enquiry as it !nay U~ink fit, whether on an'application made to it or o!l its own 

motion, $a t  any elwry. in the ciqtoral roll should be correctcrl <u dclctcri or that the 

nanc 01' any person cntitlcd to be registered shtwid be added in LIE eicustori roll, it 
P i 

shall, subject ti, tllc provisiortis of ti& ~ 6 t a " d  h e  rules anduiders made thereunder, . + 

delete iw c(~trc~'r or add the ,entry a+ Ihq c a ~ e  .. tGy  s bc : ..<. !,: 

I$ovidcd tha~ no W&I deletion, @rrecti6rirtec6r addition sihll bC indc  after thclast 

dale for ~naki~ig aorni~~alion Cor an election . in the , ward and before the colnpletion of 
drat election: I .  

< 1'1, . b ' 
.a  . 

. Mvided further that nodeletion or correction affecting the interest of any p e b n  
3 ' .  ' .  ,$.I " . I .  

adversely shall k rnadc without giving him reasonable opportunity of king heart1 
a #, % , , .  . . 

4 in respect of the action proposed to he takcn in relation to him."; 
> I *  ' e ,  -i 

(d) sub-xctio~ (3) shall be ortlitted. 
, & 

.. 4 . I 1 .  . $ ,  

31. For secriori 40 of the principal Act, the following section shall be,suhsritrrted, SuhstiluLion oi' 

"40. The Statc 1:lection Commission may, if it ttiinks it neccsszuy sc) to do, t'or 

Kcv~s~orl ot the purpses of S C I I C ~ ~ ~ I  or bye-elcclion. diwct a ~ r v i \ i o ~ ~  r*C 

clcc~oral roll the clcctoritl loll for all or ally of' the wcrids ill ~ c h  in;t~:~lci' a$ I: 

may think Sit: 



Amendment or 
scctior~ 41 

(;~)h,,- lllc words * q - ~ ~  State (;ovetllmcl~~", the words "'l'he State I:lcciiort 

(:()1nlni'+io1l" ~l1;111 hc .~~thsiirlrl~ti  : 

(1,) C ~ ; I I I ~  fi) sll;~l! hc on~irteci. 
Olnissio~l of 
scction 43 33.  Sct'liotl 43 01' tljc principal Act s11all k orflilreti. 

section 46 

(h) clauscs (:\) atd (q) shaii be o~ttitted: 

ffserued for Scll&uled Cr;tes" shall be orttiffed: - 

. . 
45. ' 1 . k  S ~ l ~ ~ ~ ~ ~ ~ ~ c l l t ~ e l l c e ,  dirmtion aid contrc,l of lhc co~lduct Of elL'clio1~~ ot the 

S ~ p c r i r ~ l r ~ , ~ l ~ ~ ~ ~ ~   nag^ Pralnuml, [Jpa Nagx I'ramuth and Sabhasads of the 
C l C .  0 1  the 
c 0 a $ a c ,, r~,rpomtjol~ slnll be vested in tile State Election Ct)lnJni~sioll." 
clcotiotlh 

Amen&ncnt of 
section 48 

I 
tllc Wrds "Sl;\lc Election Qmunission" . shall . be substiruted: 

I 
I 

!'M\ll\k!ip\\ (lot~~)~ation Act'' shall be substituted. I 
Amendment o f  37. In li~fllon 4') prillcipal i\ct,for clause (b  ) the io~lo*i& ciause sllall 

swtioll 49 substitutti/, nlulluly:- 
I 

"(h) to qacslion legality of action taken by 01 under the aubori t~ of the I 
SlnN l i l c ah l  (:ommissioll in respect of preparati& and publicatiorl of elecl 

Substitution of 

section 50 
38. C , ,  *rr-iit,a 50 of ac principl ~ c i ,  folluwirlg section shall be s . ~ s t i ~ l l ~ e d ~  

Ilamcl y :--. 

' ' T I \  ( I )  r\ genera1 election shall he held for the purpose of constilutillg of' 
I I reconstituting a Corporation. 

c'it ' i  t \ ~ \ i ~  , ~ l l , \  

' .I \  .in\ \ 



I'nunukh in accordance wid1 thc pro\~isions of this Act arid of lhe rules and orders made 

tliercunder. 

(3) 11 a casual vacancy occurs in the oftice of Nagar I'ramukh, Upa Nagar 
Pr,uriukh or a Sabh;nad owing to death or resignation or any oUier cause, such office or 
scat, as the case rnay bc, shall be declared vacant by the Statc Govenlrneiit by 

l'l/CtIC. notif ication published in the ofl'icial (', - 

(4) Whcn an otllcc or scat has hccn decl;~recl vacant. the State Election 
Co~nrnission \hall. hy  a notific;~tio~i in the official (;a/ettc. call upon the ward 
concerned or, as the C;L\L' may bc. the Sabhacads, to elect a person for the purpose of 
fillilig dic vacaiicy so c a u . 4  in ;iccordancc with the provisions of this Act and of the 
rules arid orders rn:rdc ~hcreuntler bcfi,rc such date as may be spccificd in the 
nolification." 

30. Aper section 57 ol' the principal Act, the following section shall be inserred, lnsertiol~ o f  

new section 

57-A 

"57-12. (1) lhere shall he coostituted in every Meuopolitan area a Metropolitan 
Mctl-opolita~l Plrttining Comrnilt~u' to prepare a draft development plan for the 
planl~itlg comr~~ittec h4etropolitan area ;IS a whole. 

(2) l'he Me~opolitan I'lanaing <:ommittcc. referred to in sub-section (1) shall consist 
d a Chairperson w-ho shall bc c l ~ o s e ~ ~  in such Inailler as may tx: prescribed by rules and such 
number o l*mcmkra  not less than twenty oue and not Inore then thirty, as the Slntr 
Govcmmc~zt may, by order, specify. 

)ut of the total nuinher bf members spccificd under sub-section (2)- 

o cl~irds of the mcmkrs shall be eleclcd by, a lb  from amongst, the elected 
F the tnu~iicipaliiics and chairper~>ns qt' the Panchayats in the 

~nuniciptditics and of the Palchayals in &I area; and 

(i) ;ui oflicer, riot below the calk of Ikputy Secretary to thc (lentral Government , 3 .' 
in the Ministry of I riban ~eveloprn&~~i;  

. (ii) an officer, not hclow the rank'of Joint Secretary to the State Government in 
Uie Urban Ikvelopment Deparunent; 

(iii) 'an officer not below die c~nk  of Joint Secretary to the Statc Government in 
die l'orest 11cp;wctncnt : 

(iv) the C1iiel"fown aid Counuy l'lai~ncr. Uttar I'mdesh: 

(1,) Ilircctor. Environment. (Jrtar Pradesh: 

(vi) tlic Manasin: 1)ircctor of Jal Nigxn cstahli4ied uri(lcr tllc 1 fti:w f'rt~dc~li 
Water Stlpply itntf Scaccrye Act. 1075: 



(\iii) a Stipcrin~cotlll~? 1:nginccr 01' d ~ c  I'uhlic Works 1)cp:rrlmcnr: 

( i x )  a Supri'rintcndr~t~ I.;ngincl'r o f  (hc i Ittar I'I;I~IcsJI S l i ~ t ~  I:Ic~lricily Btjad: 

(u) Vice ('hnirmnn of the llcveloprncnt Authority in the Mccro(n,litii~t Area. 

i l ~  \'he clcctcd mc1~1hc.r ot t l~c  Mcln,pol~ta~t ~'l:ulr~irl~ Cornmitlce referred to in dauw 
( ( r r  ol \ub-\ccli(>l) (3) \h,i11 L.~;v.L! I o  Ilold olficc a\ \OOIt as ItC! CCii \ th  1 0  hold t l l ~  O l ' l ' i ~ ~  b> 

\ rrluc' 0 1  N l~lclt I1e hcc;trnc 411~11 I I I C I I I ~ I .  

( 5 )  ,A mclnhcr retcrrcd 10 111 wh-clause (i) 0 1  clause ( b  ) ol sub-.seclio~l (3) shall hc 

~tonli~l;r(cd :>n thc rccomo~cntlatiolt 01 the Secretary to thc (iovcrnmc~~t 01' l11di;i in r11e llrban 
I )c\ c l o p ~ n a ~ ~  I fcpartrncltl . 

ih) Ally v:ic:rncy 01 mcrnhcrs shall k no bar to dlc constilutioll o f  ~~t~O11dlI~ti011 or 

thc M a r o p l i t i u ~  I'lanrlinf Cotnmiltcc. 

t 7) -1.h~ Mctropolilan R;lnning ('ommitlcw shall, in pwparing the draft developncot 
plan. 

(a) have n.p:ml to.- 

( i )  tlie plans preparcd hy lflc Municipalities and (lie PancI~ayats it1 rhc 

h lc tnyx~l i~ur  iulrex 

Stale Go\~tmmcnt: 

(iv) the extent and nature ~ t f  inveslrncnt like1 
m a  hy agencics of IIX <bvcn~mcnt of lndi 
Iina~icial (u othcrwisc. 

(b) consulr such institutions kid or2 
spccify. 

10. For section 58 of the principal Act. lltc following xctioe shall be strbsfitufud, 
lliiltlcI\ :- ‘ 6  

''58 1.01 every Ml1nicip:tl ('orpori~tion. the Stl~tc (iovernmcnl ~1l;llI ;~pfwiul a Mukhya 

I I N a y r  ;\dhik;tri i~ntl one or more Apar Mukhya Nagar Adhikiui as it nl;ly 

X 1 ~ k : : l  % I  \,~g.ii ccndtler nc'cc\siuy: 
\d!l:h.tl I .ill<{ ,\[1.1l 

X l \ ? i b \  2 \.1;.11 

~\ \ !>lk. i i  i 

I'ro\ ~~jc{ j  t j ~ ; l t  110 pcr\o~t 1101 :rlready irt dtc ervicc of lhe Goven~rncnt may hc 

;rppt,ir~tccI ;i\ * u c l ~  t t i l l ~ \ \  hi\ :~pr)oi~ii~ncr~t 11:ti hcer~ appr~vccl hy the Slate I'uhlic 
SCI \ I<C ( ' ( ~ l ~ i ~ i l l \ - i ~ ) i l  



I 

,l L. 
(a) iri thc rnarpinal hcadin~. c!(rrr thc word; "Mukliya N a p r  Adhiktri", tltc word5 

";111d thc Ap;u Mokhya N a p r  Atll~ikiui" sli;~ll hc in.tc~r-~c>t/ : 

(h) in sub-.wction ( I ). ci/lc>r the word5 "Mukliy:~ Napiu Adhikiui" tllc wortl\ ";lnd 

if' 
&~:Is~>I or'' sI1iiII k ~ t t ~ / t l ( ~ e / .  \cCt ion 62  . I 

43 Section 84 ol' t l~c  principal Act shall hc ot~zilrcd. Oi~i~s\it)~i 111 

scclloll K4 

44. In sc t ions  80.00.91.07.102 and 103 ol' the principal Act, j?)r thc words "the Amentlmcnl of 

I~?p~ncor Co~nmittcc", whcrcvcr c~curring, lllc words "thc Dcvcloptncnt Cornmitree. llic Sections 
('ornmittccs" diall hc'.~rrhrrirrrred . X0.90.9 1.97. 

- I  - 102 ar~d 103 
t 

5. In sccti(m 106 of thc principal Act, in sub-scctioo ( I ) ,  jhr clause (iii), 111c Amc~~rlmerit of 

seclio~i 106 

% "{iii) Mukhya . c Ahhiyau~a:" 

ti ') 

46. In scctknl 107 pf Ihc priilcipl Act.- Atncndinei~t of 

scclioi~ 107 
$1, ' . s , / .I 

(a) in suh-sectioi~ ( I  ). .fiw the worcls " Nagar Abhiya~ita, N@;u Swasthya Adhikdri. 

@ 
. (b) in suhseotiqn (2),j"ur the words ,"Appoinlmncnls to other 1x)sts ciurying an inilia1 . * 

*;3~ary of not less thm lhna hu~hrcd  and air rupes  per m&scmw, U& words "Apinunenls  lo 
$lhc nosts not irlcludd in lhc msts  ntfcrrcd to in sub-section ( I )  " shall ki .iubstirrcteel: 

F'  t$. ~ 8 i s a  
(c) it1 sub-scciiwl (S),fOk the words "water works, public health rub othcr dcpmnents pa 

'kiof t l ~ c  Mahanalika and carivinn :tn initial wlarv of not more rhan onc8 h~lnrlr~vl arid eighty rupees 

F p c r  menxtii", the words "public health illid other dcparunents d jhc Corpuration carrying 
%%calcs of pay lower t11zu1 lhc scnlcs of pay of the posts rcfcrred to in sub-section (3)" shall be 

' .%, i r '  - c * < &.ul>.~ti~rrt~d. 
el" 

47. In sccti;,n 1 12 of the principal Act,- Amendment ol 

section 1 1  2 

I‘ (;I) in sub-.wcliori Il),,for the words "lltc [ Jpa Napar Adliikari". the worik "the Apar 

ukfiyi~ Nilgar Adhikcxi, Nltgar Adhik;uin sliall hc ,srcb.srrr~crc.rl: . ~ 

(h) in sub-~~f l iO~1 (2). c!fr~r.th~ wortls, "excrciscd hy" the words, "tlrc Apar Mtrkliya 

( c )  ill 5uh-sc;'ti011 (3) . f i )r  tlle worct\ "C1tc Napar Ahliiyant:~". ~ h c  worcl\ "the Mukhya 
Ab1liy;1ti[;l" \fli)Il h . ~ ! t / ~ . t l ; ~ l l l ~ ' ~ / .  



(;I) tl)c "Mu~~lc~p;il Bo:inl\". t l lu  word\ "N:tg;a I';~~lch:ty:ll. Muni 

('ooncil" shrill he \~r/nr~rrtretl. 

(b) tjlc l o l l ~ , \ r f l ~ l ~  clpl:s;ltic~l \ I I ; ~ I I  he in\c>nrrl at lllc elal. lliUncl?:-- 

divisiol\s of Lhc St;ltc may hc created." 

49. In qction 1 14 ol thc principal Act.- 

of the etlvirc)nmcllt :" 
C 

(0 l$l/lcl- &use (xxxiv), tile lijllowing 

l'(xxxiv-a) slrcguxding the inarest of weaker s ~ ~ t i o l f i  of ~ ~ i b ) .  inclu 

tile h d i c ~ i p p d  and rnclltally retarded: ' 

(xxxiv-h) llle pr~lnolim of cultural, educatiotlal ~sthel ic a5PC'ct 

(xxxiv-c) h e  mn.structie)~l and maiac~~ulce  of caltlc pounds and prc~enlio*~ ; 
i? 

of cruelty to atiimals.": 

(p) qPpr cl;luw (xxxviii). the following clauses shall be ilrrerred:- 



50. In  sccrion 115 of the principal Act. in clause (viii) the words "public parks. /2lnclldmelli 01' 

als. plrty grounds ;ud" s h i ~ l  he or~llrl~ti. scctio11 1 15 

5 I. Je sccrion 1 17 01' lhc principal Act, t!ficr huh-secliorl ( 1). tllc li)llowi~tp sub-sccrion Amcndmcnl 01 

sccl~ori 1 17 

"( I-A) l<xcept ;IS ollicrwisc cxprcssly provided iri this Act, every Ward 

Cornmirtoc shall hc vested. ou hchalf of the (lorporatioa irt relation to rho ;uc;~ Ibr 
which i t  h;ts hccri constitutctl. with such powers and lirncrions as rnay he prescribed 

by rules." 

52. la section 126 ol' the principal Act, in sub-scctioo ( 1 )..for the words, "Muaicipal Amendlnent ol 

rtl", whcn'ver tlley occur-, the words "Municipal <'ouncil' ', shall he arh.stifrtrc~d. SCC~IOII  126 

53. In sccdon 132 ol' rhc princip;11 Act,-- A~ncndmcnt oS 

section 171  
f" 

8 (a) in sub-,section (3),.for rllc words "ten thousand" rhe words "onc lakh'" aid 
ic 
rz for Uic words "l'if~y Uww.w~d" the words "live I,&il" shall hc srttwriircird : 
&A 

(h) in sub-section (4) ,Jor the words "lilty rhousand," the words "livc lakh" 

shall he s~~bsritrte~i : 

(c) in sub-:;cc~ion ( 3 . 4 ~  the words "one thousand" rhe words "fifty tl~ousatld" 

54. For seerion 135 of the pri~~cipal ACL the following sec l io~~  shall be srtbstitrttk 

" 135. ( 1) The M o k 1 1 ~  Nilgar Adtlikari may 'sari 
Estinaics not which dtles nc;r cxccwd one lakh 

'exceeding five 

Amendment of 

section 136 

(a) ill the marginal heading, .fi?r the words "rupees fifty thousarld" the words 
"five lakh rupees*' shall bc s~it)stitlctrd 

(b) in  sub-section (I), for Ule words '(two lakhs of  rupees" !hc words "five lakh 

rupccx" shall hc .s~tO.\ri~~trc~d 
56. A . p o  section 136 of. thc prirlcipal Act. tlic Sollowing scclion shall be inserted, lnScrti'"' new section " 

1iane1y:- 136-A 

"l36-A. Nolwith~raitditlg iutyUiiny conraincd in this Act. every coilwacl or 
4 ; ~ c i n I  p r ~ \ ~ i \ i o l ~ c  eatim:ilc in rchpcct of an urh;tn dcveloprncrlt project 
~cga~t l ing  cerluln S ~ I I ~ C O ~ L ' ~  by (he Govcr~lrncnt 01' lrtdla or rcccivit~$ iiid from 
p ~ o l z ~  I\ Ulc World Bank or any otbv fi,rcipt organisation. shall he 



made w s a ~ . ~ e d  in accorditncc with the schelnc approved 

dcvclopmcnt p , l iy t \  \hall IH: cor~veltcd and dlsision taken wit11111 one mc 

(Ile dare of iqywtrtal ol the ptoiccl by tllc Slalc (k~vcnlmcnt: 

( 1 1 ~  d ~ ~ j ~ j ~ r ~ )  (11- tlx Slate (;ovcnima:t shall hc final a~ld binding o n  the Ccww 

iu~d  the ( ~ ~ ~ r p ~ r a l i o ~ ~  shall I\: d~vmcd io IWVC wsctiuncd the I'usd accordbgg \j 
Mukhya Nag= Adhibgi thcrcufl)~, FxCccute Up p~>.jccI. ~ p f l d  ibild?. and 4 

c<~nplcii<m of pr(4wt within the stipulated tirnc: -: 
4:: - , > I 

I%o\~idcd also Illat the (brpc>rnrioa shall undunakc -rcgubu ~iloniloritas @ J  

lnscrtion of 57. Aflrr xction 138 o f  ll~c principal Act. the lbllowiog chapter shall be j a . ~ ~  

new chapter 1~unely:- 
VI-A 

Finance Coinmission ratiiM3 ad 

, (a) the prir~ciples which shoulfl gove 

.-, - 

tl.1~ taxes, duties, tolls and i 
; ,' , th'etn and allocation d share 

(ii) The detennirlario~i of Ihc taxes, duties. tolls and lkes, which m ; t ) i  k. ;tSa 

to or appropriated by the (X~-polidon: 

(iii) grarlts-in-aid lo the Corporation from the Consolidated h R d  

Statc: e 

. (h) tllc lneasures rlccded to impmvc the firlatlcial position of the Cc)rpontiex~: 

(c) ;lily ~ ~ l l c r  matter rctcrrcd lo thc I:i~la~lc.c Cc>mrnission by (Ilc (io\x~.m,\i \ r k  ,I. 



58. In sectioo 130 of the prir~cipal Act, in  sub-section ( I ). in c-lauw (1). i!/ier the \vor& A~nc~itlrnc~it r l l '  

"lioln [lie (;ovtn~;nart" the wor(ls "ir~cluditig ~cuals-ill-aid Irorn llic ('ousol~dnlctl I:ul~d ol' the 4"t1"11 1 1y 

Slate" \hall he rnrerre(1. 

50.  Irl  sectior~ 140-A of rllc principal Act,.fi,r the wold4 ia~tl l'iau~c\ "\ccrloo .;7, ~\rncndrncn~ 

60. I n  \eelion 175 of the princip;tl Act, the Iollo~c~rip ~n;r~p~ri;rl Iicirtl~~tg \11;11I he ~ n ~ c r i ~ ~ i i c ~ l t  01 

or.\c)r-/c6ti. nariicl? :-- \C'CIIOII 175 

"I<c.stricrio)tl:, on imposition o f  w;rlcr tax'- 

6 1. In hcctioa 2 10 01' tllc prilicipnl Act. in huh-acc~ton ( 1 ). c!/ie~- tllc urosd\ " < ' l ~ i t i ~ . ~ ~ i ; t ~ i  , \ I I I C I I ~ ~ ~ I ~ C I ~ ~  ,): 

or' Lhc" the won1 "lIxccuti\~c" d1;t11 k i~lsal?c(f. \ ~ C I I O T ~  2 10 

scdtlon N 4-:2 

"383-A. ( 1 )  A Corponltion shnH prepae every ye;rr ;r tlcvclopmait pl;tn l i~s  
Pwpnrarion of develop- ale (%y. 

. I mneilt plari for the city . (2) 'l'he Plan refb~cd to in sub-wctiotl / I  ) shall k 
prcpilred by, fhc I)evclopmcnt Cotnmittee of ciic Corporation in the manner 
prcarihcd by rulcs. 

(3j ' l l~c plan sllall k kid klbrc the Corporatioa which [nay approve ir with or 
witltou? mo<iilic;ttions in such form as it may think fit, and Ole Mukhy:~ Nag:rr 
Adi~ilrari $bailisuhmit it 10  the 1)isuicl Y1;inning ('omalittcc rckrrecl 10 in Anicle 
243-%I) ol'ihc ('tmstirution hy i u c h d ~ e  %  nay hc p ~ s c r i k d  11s rulcs." 

> "  . d  ' + . , . I  

63. 113 stu'lion 397 ol' the principiil Act, for the words "ai~d I lealth Scrviecs or t l~c hiir~~~lntertt of 

<3tlice$'* S h l l  be sithsfiiit~ed. * *  - .  .. . I". L : 64. ~~ct'i(n 4 2  bf ~ l L ~ & c i ~ a l  ACI shall k o,,rai,rud. Ornihhro~i of 
' 1 , .  . - . k . . ' ,  section 462 

wcliorl538 

' ' '~3j'Mjlj&i;' ,i tX\ipciritliAh is 'iiissolvcd undkr sub-scctioli ( 1  ). thc following 
*cu~n$iuiri1c~s3h.~i1 i;n&c- 

(ahthe ~ a ~ a r  IDramukh, tho llpa Nilgar Ihfnukh and all Sahl~as:~Is shall, 011 a , 

date to be specified in the ordcr. vacate their rcspcctivc ol'fices hut without 
prejudice tn the etigihility for re-eleclitn~. 

# 

E < $  * d  , 
"(b) till  ihc bhostilu~ot~ .of& Corporkticx~ uudcr cl:~urc (b) 01 sub-seaiot, ( 2 )  of 

section 8, the Mukltya N a g s  Adbik~ui shaIl carry on the Ibuiir!~ work of rhc 

scc110r; 5 - q  
l ~ l l ~ ~ t l ~ l l l l < l l L  :I! 

wc l ion  5 1 0  

6%. Section 573 of 1 4 ~  prir~cipai Act shall he re~~uirihcsctl stth-\I. crlon f 1 ) ttvrt*oS, AII,L-I~,IIIICII! 8 ,  

W L . I I ~ I I I  i 7 4  

Scg i(;o~crllIncllt Laws (Am~.ud~i~eo~)  Act. I00.t. arty rclcreocc to lhc N a p  
Mal~aplika of M:tll:tpalik:r in ally rulcs. scgulations. hjc-i;t\~\. \ I ; I I ~ I ~ O J ?  iil\c~urt~ct~t\ 
or in any other for tile rimc hcins ilr 1kwc.c. or 111 ,ill) r\ocuti~~i~t ol prr~ccd~try\ 
\llall bc ~t l~trucd ' i th  rclkrcncca re\pccti\cl> I,, [flc 3lttriii1/>,rl ('o!l,or,rirc,rr o r  111;. 



60. A f l ~  section 579 of the princip;il Act. thc followia 

11:uncly:- 

"79-A. ( 1 ) NO~II . I I~~ \ I~I IXI I I I~  anythinp in thi\ Act, durlrlg tRe pcritxl h~>l\  
~ ' I O \ I ~ I O I I  ~ I I ~ I I ~  ~ I I C  COIIIIIIC'II~CIIICI~I 01 lile I !tt;u Pr;tde\h I lrlxui I.oc:tl Scil 

I ~ L I ~ J I  ~ ~ ~ ~ t ~ ~ ~ ~ 1 ~ 1 1 0 1 1  01 llic Mu~iic~p:ti ('orpor:i[io~i it~idc~. Ilil\ Act, lilt 

shall he dcerncd rc\pcct~wly to k' the Munlclpal ('orporation, it5 Nagar I'rar 
I Jpa Nitgar I'ralllbhh ;uic! rncrnkr 5. 

tnonths L'mm 1I1c C O I ~ I ~ I ~ I I C C I ~ C I ~ ~  01 tile lltl;ir Pradesli Ilrban 
~;o\~crnmcnr 1-aws (Ameidrncnt) Act, 1904 arrd a ncw C0f-por;l 

Corntniltcs arid 

Committws shall suild dissol 

(b) all pwcrs,  I'unctior~h ar 

Comtnirtech :tppointcd u 

Adtiikari sh~all ycs1 iil :ad 

~rommitttT. Ocveloprncci I 

Adhikxi as Ihe occasion m 

Admini\tnttor may, in respcu-1 of a 
clau4c &I.-- 

(i) consult TUCII Ccwnrnittcc or 
lnaliricr as Inay hc spccilied by.hun in tllttt trchall': o r .  

(ii) ticlegate, suhjcct to such conditions as hc may thi~lk lit to iaipow!. ti1 

C O I ~ S I I I U I C ~  ~ I I I ~ C ~  suI?-cI;i~~c (1). 10 hl' spccilicd by birn in that hr,li;lll: 

r d )  soch \alas? ;itid :~ilowa~iccs of the Adminisl~tcor as III;IY t ) ~  1 \ (  %.. , 

~cllcral or \pcci;tI orders o f  tlic State (;ovctn~ncnt in that khalf sh;~ll ht' pi:id ( ~ r l  

ot tlic C'o~-p)r:i~io~~ 14.~11id 



the pn)viaions ofc1:iu.u.s ( I ) ) ,  (c )  and ((1) of sub-wclion (2) diall cease lo hi1\1(: cl lkcl 
on the coi1s(itutio11 (4' the Corp~r;lrioti (MI ~ U C I I  election or o n  the expiration o f  the 
~ r i o d  ol' six rnonths lio~n sucli co~nrnencemait. wliiclicvcr is aul~cr. 

(4) 'l'hc provi\ioa\ of \ub-sedion\ (2) ancl (3)  shall ;11\o nppl! whcrc Ilic Icnn of 

:I ('orp)r;~tion h:ld alrcrttly cxpircd hcforc the comtncnccmcnt t>l thc l htwr l'ratle~li 

Ilrhan I,oc;iI Self (;ovcn~rncnt I,;lw\ (Amendrncnt) Act. 1001 :ind uhere a11 
Atlrnini~trator 1i:1\ k e n  :tppolntcd prior to \uch commcncc~nenr. lic \1i;t11 he (Jce~ncd 

to have kcti appoinrccl under [hi\ section." 

70. For +;cctioti 580 of the princip:d Act, the following ?leerions shall he sicl)\r~rir~etl. Suh\t11utro11 of 
~ C C ~ I O I ~  5SO 

below h~h& , .  . l l ~ ~ u w s  , .  of . the ~ m t e , l ~ ~ i s ~ t u n :  . , z ~ ~ P : ~ .  * y d  .. the . pnwisiu~a . of sub-scction . . (1) 

off sc~~ion 23-A of. the . ,, ilttiu f%rclesh'~~ctcra~.~~tu~s , * Act, I'KW sltall apply as tkes 
apply in re 

a ,  

'380. (1) If an? difliculty ;irises in giving effect to (he provision\ of this Act 01. 
I'owcr lo rernovc by reason of ariylliing cc~ntaiaed in this .Act or ally other 
difTiculties cnrisunait titr (lie lime king in for&, the State (iovcnlmenl 

may. as cxcasion rcquircs. by a notified order. direct that this Act shall have effect 

suhjcct to such a&,?pmtibns. whethcr by way of mtwfilicalion, addition or omisxion, 
"a< i t  may dcern to he rlecessary a d  expedient. - ' - + .  

+ ' (2) No or&r under sub-section (1 )  shall bc lnade after the expihition of the 
i;; 

perioci of IWO yean i < ~ n  $he a,lsmcnhmncllt oi die leJt~,?r ~~mcicsh I irbn L.t~i11 Self F 

L 
i <iovcrntnt.nt I.aws (hncndmSit) ~ c t ,  1W. - " e 

(3) The provisions made by ally order ur~dcr sub-section $1) shall liave effect as 
if axicted in this Act ,aid any such order may bc made so as lo be rctrohwcti\rc to 

any date IMV! earlier than the &la of c~unmc~~cemcn~ of the i Jttar i3ritdesli 11Thi1'1 . 
:ndmc;lt) ~ a .  IOW. 

spec1 Cf,rul~s - -  katdu s by the State ibvcnimcn~ under any illtar ihdesh 

Act. - < P  . , 

I . ~RO-A:(I) 011 &id from (he &itc (colccunmencement of thc Ilttar Prdmh Urban 
~ Swccssion to,propcr(yr : i ,c~-al Self (iovcrnmcnt 1 . 3 ~ ~  (Amendtncat) Act, , ., . , , , I  

assets, rights. liahilitic? 1904 and subject 10 the prcjvisiotls of seclion iJO-- 
and ohligatioiis in ccl~aiti 
CilSCS 

\ 

(a) all propeny,' interest in propcrty and assets, including cash halartces 
whcrevcr situate, which irnmcdiatcly before such date wcrc vested in the Napar 
Mahapalika shall vcsl ‘ a  in and he l~eld hy lhe Cbiration li)r the purposes a1 this 
Act: and 

i .  

(h) all riglits. liahilitics and obligations o f  the ahresaid Nagar Maliiipal!ka 
whether '*sing out of any contract or otherwise existing immediately klbre 
such dale, shall hc chc ri$ht;. liabilities and obligations 01. lhc Co)rpc)ratic)n. ' 

t (2) Where any douht or displ~te arises as to whettier any properly. interear or 

ohli~alion h?n kcome t11e right. Iiahility or ohli~rllon 0 1  ('orprnrtion 4uc.h douht o r  
tlispurc sl1:dl hc relkrrcd by the Mukliy:~ Na~ru-  A(iliikari to the Sr;ite (io~crnn~ccit 



\viiow :Iccisiori sh;rll t~alcss supcrsedc(t by ally dccihion o f  ;I courl of law shall hc 
m 

(icacral 
~ ~ I I I C I I C ~ I ~ C I I ! .  14' 

1.1'. Act No. 2 
tlf 1 9 1  (1, 

I'inid. 

580-B. All SIJIIIS clue lo rhc N a ~ a r  M;lhiip;~iik;~ whc~llcr on  nCcounl 01' any t i I X  or. 
SUIIIS but.: ally orher ;~ccou~~l .  shall be rcco\~cl.;lhlc hy rhc ('cwpor:llioll :~nd liw Illc 

purpose of such recovery. il shall he co~nllclc~tl lo the ('Or~>OraliOll l o  lakc itn!. 

me;lsurc or ins~iiutc ;u~y pn>ccctliog wIlicIl il  woukl Ixlvc bee11 opc~t 10 11lc N ; I ~ ; I ~  
hliili;~palik;~ io ~;tkc or instilutc, if [he 1Irl;lr l'radcsli 1 lrh;ln 1 .twal Sclf (iovcnllnc~lt 

I.;~u.s i Arrtcntl~ncnt) Act. 1001 h;ltl nor colnc into ti)rcc. 

580-(' ( I ) All ii~h14 ;ultl ohl~p;~t~oo\ ~ocurrcd ;rncl ;ill c o ~ ~ ~ r i i ~ t s  I I I ; I~ IC  hv or OII 

I .  I I I I  heh;lll ol'{hc Na9:a. Mahapallh;~ klori '  Ihc clatc rclcrrctl 

c . o I I ~ I ~ ~ ~ \  ,111ci ~ ~ I I J I I ~ ;  to i l l  ~ i i b - x c r ~ o ~ ~  ( I )  0 1  W - ~ I I O I I  580-A :IIICI -.t!h\i$lit~g 011 

~ I . ~ ~ T C Z I I I I I ~ \  lllc saitl dale shi111 hc tlcc~nctl lo R;~ve hcc~l i~lcunccl allti 

he lr;~~~sltrrcd and mrtlii~uccl hy such'autl~~ity iwforc or by kfhcun they llavc 10 

hc irthlilutcd il- utalcrl;&c'l~ untlcr ille pnwisions of this Act. 
' 

(3j All appwls priding helijrc any atlthcrrity OK the said N a g s  Mahapalik;t on 
tllc said date shall, so h r  :is may he practiat&, I.w disposcd of, ;is if thew wa5 a 
~or&)fittion, wtmt t ~ ~ e y  wcrc ti1t.d. 

consullation with thk State I'ublic Service ('orn~nission", the words "not included ill lltc post& 

. rcfcrrcd t o  itlasub-st~tiotl (11 of scclion 107 " shall k. sfibvtilrrtc~il. 

CHAPTER 141 

A?~~c>tirjtirertr c?filrt. Utlited Prorinc-es M~trricipolities A d ,  19 If, 

72. In (llc Ilitired l'rovioccs Mueicipalitics ACI, 1010. hcrcirti~ftcr i a  (hi\ Cbaptcr 
rclkrrctf t o  :ts rhc principal Act. ,/r)r lllc words "hj:u.d"', "bards". "tnuoicipal kx~rcl" ancl 

"mui~idpid htxrrds". where\-cr cxcurring itlcluciitlg 1116 ilcatlings. huh-1ic;rdinys :md m;~ryinr~l 
headings. lhc words "mt~oicip;rlity", ~ ~ ~ n u ~ ~ i c i p a I i ~ i ~ s " ,  "mutlicip;~Iily" and "muiticipi1litic.4" 

\hall rcspcclivcly 1w . ~ ~ 1 / ) ~ 1 i i l l l O t / .  



"( I )  "hac.kuilrtl clils~c'z" ~tlc;t~ts the biickw;ud c laws  of citi/c11\ spccilictl ia 
Schctltrlc 1 01 111c 1 J[t;lr I ~ c I ~ I c \ I I  ITuhlic Scrvicch c Kc\c*rv;~tio~i 1i)r S ~ l i ~ t l t l l ~ t l  
<'~I\Ic\. Scllccllllc(t 'I'rik\ ;ultl ()tlicr Backwiwd ('I;I.\\C\) Act, 1004:": 

"(5-;1;1) " l ) i \ l r ~ ~ t  I'l;rr~llic~y ('omrniltec" rricln\ lllc I)i\t~-ic( I'l:~ntlinp 
('olnlnitlcc co~~,tit~riccl rri~clcr Al-tic-lc 243-%I) ol' the ('or~a~itutiori:": 

('1-A) "~nunicipal wc:~" mcaus ~ f w  tcrri(oritil arcir ofit municipllity tlic limits 
whereof sltall Iw SIK'II ;IS itre dcl'incd ~ i ~ i ~ l c r ~ c c t i o ~ i  3: 

(0-0) "Municipal council" mciuls the mu~\icip;tlity coosritut~rl for a sm;lllcr 
, . 

urbitn i4n.a uitclcr ec(iott 3-A : 
- 40-(') "Napilr I';irtch:~y;tt" Incarts the ~nurtiriprtlit y cortstitutcd for ;I 

transitionill arm untlcr scctiim 3-4:" 

(1) @rr C'I;IUSC' (13). tlte li)llowi~ip cl;~lisc slutll hc itt.vi~rlr?rl, t~;trncly:- IL 

! .  

(g) . f i~r  c1iiu.x. (16). 111s li)llotvins clause shall hF: .strl)sritllfc~(l. nancly:- 
t i ,  

t r , .  
"( 16) "populatbi~" rneitns rhc population ;IS awcrtaiacd al the lasl preceding 

k i ~ k u s  of' which tllc rc'lc'\-ant ligurcs l w \ ~  htu.11 pub~ishcd;":. 
:' . . , , / '  . 

- .  I 
(h) ujiPr CBUW (221. tlw BILmriiig clauses s11;~Il he ~n ,~~r i ed ,  a&ely:- 

8 %  1 ,  r . . , wr L w d  . 
"(22-A) "stnallcr urhiul ltrc;~:' #nearis a I~co1 a m ,  dcchucd as such urldcr 

? ( ~ ~ l i m ~  3; 

(22-B) "S;;ttc Iilection (bmrnissk)~~': Inc;tas tk Staic I i l~~ t io t t  C < H ~ I ~ ~ S S ~ O I I  
referrcd to io IZr~iclc 243-K of the ('onstit~rtion:": 

( i )  (!ficpr c l a t ~ x  (23). the Ihllowing clitu~c \Inill he inserlc~il, ina~ncfy:- 

"(23-A) "rn~~~sitional  awe:^" mc;les ;I local ;im in tc~nsirion fro~n a ructl arcit 
to an urban area d ~ ~ l i l r ~ d  as such ur~der section 3: 

' " 

(1) qfirr chase (21). thc-fi)llowirt~ clauk'shitll hc'ihsc*ri;?cl. rrl;lnclg:-- i J  r: 
s "124-A) "Wi~rds ('ornmittce" rnorris tlic Wiurls Ommitree cu~tstituted urder \ t 1 

scctiort 3-B:": 
1; 

. For section 3 of the prirlcipal Acr, rile ti)llowirig wctioris s11i1ll be . ~ ~ i f ~ . s [ i ~ ~ ~ r ~ ~ ~ l ,  11;111icly:- Sohs1itu:ion of 
~c t ion  3 

"3. ( I )  'l'lu:,C~o~cn~or miiy, Itaving regard to ilic pc~u l t tkp  ol'ally l t~ i11 area. tile 
I s 

Ik.cl.rr;l\au> ctc. 01 \rarlsi\~t~n:tl dciisily of \he p~puli t l io~~ therein, the revenue 

such other krclora 21s hc miry tlccl~r f'il. by ~lo\ilicalion in Ihc of'ickd Cht/cttc.-- 

k it \mallcr clrhit~i area. o r  



dcc.l;~rcd ;I> a sm;~licr nrhan area an0 a loc:tl area IIiWifig i t  popu1;itio 4 
cxcccdinp Iil.tcci~ 111ousiulcl hut Ilcrt cxcecding lifly tInt~~b;t~ld nlay k tlecliu~$ 
a.4 3 1ritll~~l~Ol1;l~ iIW'C;l; 4 

(d) ainccl any notiticittio~~ under any of Ihc prccedins cl;w~s. i 

(a) cvcq lrral area dcclarcd lo hc a municipdity undcr scction 3 as it slc 4 
imrncdiatcly hcfirrc rltc c~~~~mcacanct l t  of ihc llttar lhidesh ~ ~ i h ~ ~ ~ ~  I.iwal %I% 

h e  cu~rnmcntccmc.n~ of  thc Act refcmd to in clause (a), or -.*- 

(ii) decl;m.d a. a iowh area ulldcr (hd'i lni&l rrlo+i(lics ?&bn Areas A 
4914 kft>n. its rcpcal by ti~c Acl rcfcrrcd td in ckiuse fn )  shall tx. d e m d  

(a) Ibr-every rcmsi6olr;d  arc;^, to he known as * -  the . Nagw , , %  @n::~y&: and 
:: , , 

(b) for every sma1lc.r urt~rl  area. ro be known as IIX Municipal (lcwneil: .. * %  t r _ -  a .a 
. IBrovi&d Ihitt i k  Narr 13i11cb;iyat or ;i Municipal ( h u ~ d l .  as tile GLW may hc! 

may not k nsstitated un<lcr tllis scctios in such urban area or part (11ereoS as lhjl 
( i n v e n ~ ~  tray. 11ini113 wgi~rd to tile s ix  of ~ h c  -a and Ule rnunicip;rl servi~q 
hein: provided or pn>pwdulro he pn,videcl by an it~dustrial cs~blishhmeat in thd 
:wca and such other iAc~c~rs as hc may decm fit. hy is,liSiottital in tlw 
(i;ucitc spccily lo ix. i ~ s  isdustri;il ~ o w ~ a l ~ i p  or iin r c s ~ c t  oI'sudi urban area of ~ a f i  
Ihcrcof which has kva tlcclar& as ;in industrial dcvdopmcnt :crd under the l t t s -  

h2lclc'sh I~~tlitstrii~l Area l>cvcbpmcflt Act, 1076. 

(2) li\rcry Na~ar  I'it~l~Lay;~t or Musizip;d Council a,nstitu~cd, ulldcr sub* 
*zrion ( 1) .  shi~ll fx ;I hxly co>rp>ctlc. - @,$ " <+ . 



ucti corntncocancnt bc dcc~ncd to bc it 

(h) every notilictl ;Ireit cornrnittcc co~tslitutcd urlder section 178 or .Iowa 
Arcit Cotnlnittcc constituted uridcr the ll.1'. l'owi' Arcas Act. 1914 as it 
S I ( H ) ~  ir~~rncdialcly hclhrc the colnlilctlccrncnl ol tlic Act rclcrrc(l to in 
cl:tusc ( ( I ) .  \hit11 oa such co~no~cnccrncn~ he dccrnccl to he :I N;rpi~r 
1':nch;rynt uodcr ~Iits Act. 

3-13. ( I )  'l'lierc shi111 hc conrti~trtctl within ;r 1nuoic1p;ll Neil. hatring ;I popu1itl~)ti 
('onsiriut~orl ;~rld ol'tllrec lakR or morc, Witrd\ ('omrnittcc\ a,nsi\tinf ol'httd 
coInln),ltroll ctc. liutnhcr ol' witrds. wliicli sh;tll not hc less tltstl livc, >I\ llic 
of'W;ud\ ('urnmi- State Govcrnmctil nlay. hy ~w)ltlicitltoii tn the o1fici:tl (k~~?t tc .  

(2)  'l'llc territorial ;uca of a Wards<lornrnirtcc slutll cc)~tslst 01' Ihc Icrritorii~l arc;)\ 
01' thc w;&s t'cwnprisil~g it. 

tcrritori;tl are;[ ol: sucli 

cctcd by tllc alcrnkrs 01 
'1 

se' sucl~ powcrs and perforrn such 

i l i t s  ,- 77, Scclicnl6 of tfK. pgilleipl I\c( sla11 o1j&iec/. . : ,: .Q:J : i + f : i r i ' :  i!,; O4nissiori of' 

Fc , . .*s 6 s  
":,j;;*f - .': *!/:,:<I s .  c r p ~  .tf+r:-+t 

section 6 

P h,, ~ :,!XI In section 7 of@ pri115ip;tl Act,-,; ., . ., ,. , . i 

Ame~xl~ner~t r ) i  
, . .  

b*2 ~ 

sectior~ 7 
' . .,"'> A . > .  : ,  . , - 3  . . * .. .f - i ." ' : * . > < r -  < - I  ~ 

* a (a) cfler c1aii.w (if the foll~wiiip dau.w shlH hc in.wrlcvi, nm111cly,- 

rer1;lrc atto mall I';tmily nonns;": 
3 t * c  ;&,# t: . k) @ r v  cl;&\e (sj; i ~ 4  hl1o;ilig cla"s6s shall &itl.ser&'l, iaamc1y.- . 

t ,  ) regulating qa~lncrics; . t' J* c - r *.. , - 

(11) c~)tistmcii~~l itld ~mditit~nh~~ce of p'dini loth, hus stops and puhlic 
COII ~e~icr~ces :  I t  & I  . . .  4 i , )  

(v) promotitip urh;ttl Ibrcstry and c~ologia~l i I S p C t S  zuid protcctioa 01 ihc 
c~~viro~i~nc~il: 

(w) safcguarciing the interests of wcakcr secrious of stwiery includitlg the 
Ilnndicappcd niid ~ncntally rctardd: , 

( X)  pro11101 irlp cullur;~l, cduc;tlional ;113d itcsthcti~ :t\pccB: 

(y) cor~\Iructtn~ and t~litintaining citr~lc poutlds an(l preventing cruelly lo 

;uiiinalx: 

) \lurn Iml,ntvc'mcltl iind upgraditttorr: 



- - 
p p p  

(,h) p l O v l ( ~ l l ~ ~ ~ ~ ~ ; ~ ~ ~  . . :llncllilics :\tit1 fiicililie1 ~ l l ~ l l  BS giu(i~11~. PU 

i~ntl play ~roul#l\. 

70 111 \cction X of ~ h c  principid Aer.- 

I n  \uh-~c1101> ( 11.- 

(:)) 111 ~ l ; ~ ~ ~ \ c  ( / I , .  l!lc ~ v o ~ ~ ~ \  " ~ ~ I ~ ~ I I c  park\. $I~(!cII\" \ I I , I I I  1)' (~~1!111('(1.' 

~ l ; ~ l ~  (;<,\rllllllclll. ;lll(i 111 I I I ~  C:IW 11I  t)tIlcr ~ ~ ~ i ~ ~ ~ ~ c ~ p ~ ~ l i l i c ~ ~ ~ .  Illc 
~ * ~ ~ ~ t i l ~ i ~ l i ~ : ~ ~ ~ ~ y  \ v i [ i ~  \;IIK~IOII" \ l l i ~ l l  h~ ~ ~ I I ~ ~ I I I I ~ ~ O ( ~ .  

80. ~cclion 8-A ol the pl.incipirl Act \11;11l hc mtlrnivt. 

\it!).srirnrcd, 1l:tincly :- 

C'om~wsi~1011 of ;UW!-- 

niua~ap~IiIy - 
(a) rhc clc~lccl mcnlhers, wlnnc aunlixr sbal3,- 

24. alld 

. apccify: 

;ma: 

aoliligalion in lhc official (;&LC 

(i i)  Muniqipal (hu~lcil 
1 

they ;u-c clot ~rlc~llhcrs untkr my of the foregoing c l~ues: .  

~nceting\ of ~ h c  mui~icip:~liry : 



municipal area bears to the total population of such area and such seats may be 
allotted by rotation to different wards in a municipality in such order as may be 
prescribed by rules. 

(2) I n  cvery municipality, twenty seven per cent of seals to be tilled by direct 
election shall be reserved for the backward classes and such seats may be allotted 
by roratio~l to different wards in a municipality in such order as may be prescribed 
by rules. 

(3) Not less than one-third ot: the total number of seats reserved under sub: 
scctions (1) and (2) shall be ~ C S C N C ~  for the women belonging to the Scheduled 
Castes. Ulc Scheduled Tribes or the backward classes, as the case may be. 

(4) Not less than one third of the total number of seats in a municipalily 
[including the nurnber of .WLF reserved under sub-section (3)] shall be reserved for 
wornen and such seats may be allotted by rotation to different wards in a 
municipality in such order as may be prescribed by rules. - $ a  

( 5 )  The offices of' the Presidents ~ f ,  the Municipalities in the State shall be 
. . a '  8 - 

resey* for the.~cheduld Cases, ,thq ,!jcheQuled . . Triba, the, &ward classes and 
the women in such manner as may be prescribed by rules. . 

' 4 1  

(6) The reseryation of seats and offices of the Preskknts.fw the Scheduled . r . l ,  " f ",, 
.. &ad $e ~ & d u l t $  und2 thii Sedq.fhalhall ceasq to have effect on the 
. expiration of w specirk& in ar(ii~e ,334 if cbe donsti tucioo. 

Enplanation-It is clarified lhat nothing in'&% section shall prevent the persons 
belonging to Ihe Scheduled Castes, Scheduled Tfibes the backward c h m s  and che 
w o k n  frooi contesting election t o ' u b i v d  seats and offices:" 

' 

82, w the h i &  h i 1  &deO,hiiied.' , / ' ' 1'' O ~ ~ S S ~ O I ~  of 
a '  a t  , %  . . I  .. , .  . ' g  . i  . i , - s : I  section 10 

83. For section 10-A of the principal Act, fhe following section shall be stcbstit~fed, ' S U ~ t i o n  of 

... l ,  
, . . ,  1 <, , - --, .-+ *id ; " h l  > g , ,* ;. . < ) 

section 10-A 
naine1y:- 

I . . .  _ , , 2 " ' . , <*, . , .  ' _ - . . . I , .  
r a t  - .  

. '.'lo-A. (1) E v q  municipality .shall, uniess .sooner dissplved mdqr section 30, 
Tamof muni- conlia~ for'five ye& from the date q$itedt!for its fust 

, . *  - .cipality : - .meting and no 1onger.t. i t  - , ' , ..,.. ,: , . 5-i 

. ' 
l2) An elmi+ - .. to constiiup a m u ~ i i p h l i q  shall,beco@leted,- + '", 

& , ;  , . ' , . ! I . . *  ' 

(a) g f o k  the expiry of its term specifkd in subsection (1): a 
: . i '  \.: . , < , ? Z , , ,  ,. Y.2 

:$ . ','., . 
. . (bj befori hihk I I . . : -  kx&atioli of; @oh , , of a sixJmonlhd 1. . i t ! t .  frpn i bk , date ,;I ofrits ; 1 : t - * 

' ' dissotutidn: 
- .  

Gvided that where the 'ikkiinder bi tlig period'ifoi dhi&i'bi& di&oolved 
municipality would have continuqd is ies~,ltha~l'six months, it shall not bepecessary , .q 

to hold any election under this sub-section for constituting the municipality fqr such m . .  

period. 
" (3) A municipality mfistituted b p ' t h e  di&olutioh of a mu&cipality before the 
expiration of its duration shall continue only for the remainder of the period for 
which the,dissolved municipdity would have contipued under sub-section (I), had ' . 
it not been so dissolved." ir ,:,., ~ q a 8 : 2 ,  

-' l 

84. Sections 10-AA and 11 of the principal Act shall be ontitfed. Omission of 

s .  * 
sections 10-AA 

and 11 
- 85. For section 11-A of the principal Act, the foliowing seciion shall be substilured, Substitution of 

. .  . . , section 1 1 -A 
namely:- 

''I I-A. (1) For thc purpose of elcctio~~ of members of a municipaliiy every 
Deliinitation municipal 'area shall be divided into Lerritorial constituencies to be 
of wards knowl? as wards in such manner that lhe popularion in each ward 

shall, so for as prdclicahle. he the ,rune.tllroughout d ~ e  municipal area." 



I 

!\~ncrrdrncl~t of 
~(1. in \cc.liou 1 1-0 ot 11lc principal Acl, 111 sub-\c‘cIi~n ( 1  )- 

\CCCIOII I I D 
(;I) ~0,- .cl;lu,w (;I). the tbll~wiog c lar*' .c \11;111 k' . \ ~ / ) . ~ 1 1 1 1 1 l ~ ~ f i .  11~11n~ly.- 

&*(;I) 1 1 1 ~  I ~ I ~ I ~ ~ J X I .  o(. wiIr(l\ in lo whicli c;tch rnurlicip;rl ;Irc;t shsll 
purp)\c\ ofclcctio~~. to rhc rilui~iop;tlily:": 

(h) cl;iu\c ( c )  \ti;tll hC 0)111110(1 : 

Scflcclulcd 'I'rihcs, [lie hackwar0 TI;ISSC\ i ~ t ( I  t i l ~  W ~ ) I I ~ C I ~ "  

Sul>\lllllllc\rl of 
\cclioii\ 12 .A 

a,l‘l 12 13 \ l l l ~ . ~ l i l f l i ~ ~ ~ i ,  11:~llIcIy:- I 

mcmlwra ' . , . ."< >*.-, -.? 

121B ( l ) . l ~ r r i  .shi~ll hc ae ;' 
' 

+ .  , 

Ar~~eter~drncr,; of 
>wctio~~ I2 1: 

Sul~stiti~iii~ti ol' 
scctiori 12 1: - 

I'roviclcd Illat eo sucli concscion, dclcticx~ or addilioe shall hc rnadc iiiict i l l<  

01 that clcc~ion: 

I'rovitlctl lurtlic~. th;rf tro corrcclioo or ticlclicwl ;ifkcring t11c i 

p c ~ \ o ~ i  :itl\cl\cly \llatl hc' m:ulc wi~houl $l\lin~ hin~ rc;~\on;thlc oppctr ruttit\ OI 
hc:trvl in r.c\pcct of IIIC ;ictlorl llrophcd t o  k rirkcn in rcl;tlit,n lo h ~ r t ~ " .  

00. I r r  \eelion I:-( i t r l '  I ~ I C  pr.iilc.tp;il Act,-- 



( i~). /Or llic words "'l'hc 1)ircctor of l'lcctious (1,tcaI B(Klics)' '. the words "'l'lic. 

C' St;itc 1:lectiou ('o~~i~ilis\icui" sh;~ll he .srt/~.stirr~rod : 
8; 
d (h).fi,l- 11ie word "he" whcrc.\~cr r~currimip, tlie word "il" sll;~ll he srrl)slilrticlrf : 

(c) tlic word "trpci;il". wIierc\~cr (xcutrim~$ sli;dl k otrlillod. 

9 1. In trcction 12-1 1 of tlic priacipal Act.- 
4 
3 : (a).fi)r the words "'l'hc S~;l[e <;ovcrarncn(". tlic wor<ls ".lbc St:rtc I:lcclioa 
6- ('ommicsion" trllnll hc .sirhsrirrtrod: 

(h) clause (o) shall he o!rtitrrti. 

L6 92. Fur xction 1 . 3 4  of the principitl Act, rhc following sccrio~~ s11iiII hc .srrh.s~i/rtfc~(l. 

"1 3-A. Except as pn)vitlctl in seaion 3 I-A, tlic Stare (;ovcrnrncnl shdl, in coil- 
<;cncrai'clcctiol~ sullalion with the State Election Colntnission, hy 

notiticalio~i in tllc official (;aicttc. anmoint date or datc~ for ?enera1 cltu-lion to a . . ... 
municipalily.': 

3. For scktici~s 13-B ;uid 13-(' of d ~ e  pri~icipal Act, thk ~ollowing scctiom~x shall hc 
i ' 

rittcrerl, twncly, 

" 13-B. Thc supc~intaldcncc, direction ant1 callrol of !he co~iduct o 
~u~crirttendci,cc ' to d:c municip,?litics shall bc'vesied in the ~ i a t e  1:leation 

etc. of the coaduct <lorntnissiotl. 
i - 

1 of the elections - 
i - 

I$C. A p!rsc;n shall not bc qualified f;,r being chosen as atld for king a 

(a) he is an etecto; for any' wardin (lie rnuniciklit 
.*- . " 

5 , f  r l  , .  j:, : t-. - t . :  

g "  &'in the cast of ;I scat &wm~ul for the ~chcdul~d  ~a<lcs, the SctKvlulccl p "  - 
k- 'Tribes, dlc h;lckwarct classes or the women, he is a prson hclotr$ng lo'& 
f , ' 

mid catagcwy, ris li~e caw inay hc: 

' , *  

6) clause ( I , )  shall hc or,rittc>d ; 
, I  + * 1 1  L f  ' \' . . 

(h) uJer claus 0). ihc following clause shall be inserted, Il iU 

, "(k) is ).A) diyu;dilicd hy or under any law for thc lime king iqforce for tlx: 

purposcs of clcclions to tllc lcgislalurc of Ihc Sulc : 

~riwidcd that nr; pcrsctt; sli:tll be disqudilicd brl llle grountl Lhat Ilc is less Ilwi 

twcttty live year\ of :rgc, if tic hits attained llic age of twenty one ycars." 

5 .  S~clioti 13-1: 01' the priricip;il Act, sllall bc onliffetl. 

06. In section 1.34; 01 the principal Act,- 

(a) fijr thc word\ "'l'lie State Government", Ihc words "In so far as pro\~ixi(~i 
willl rcxpcct to :toy matter itr aot ~iindc by thix Acl, the Stare IJlcc 
shall he sirbstitrctt.ci : 

(1)) in  cl;~uxc I f ) ,  ihc w8orf14 " \ ~ ~ c I ; I I  prwcdure ;II ~Icc~ioti\ in ~;1rc1\ LVIICI c \ C ' ; \ I ~  

;re rcwr~jctl li>r SC~IIC~IUIC~I ( ' ; I~c' \" .  ~li;111 her or~rrttt~ti. 

Arncrttllncrlr of' 
\cctic311 12 I I  



Amendment of 
section 13-21 

Amendment of 
section 13-1 

Amendment of 
section 13-3 

Amendment of 
section 13-K 

Amendment of 
section 25 

Substitution of 
section 30 

Omission of 
section 31 

Substitution of - 

section 31 -A 

97. In section 13-11 of (lie principal Act,- 

consul&tion, with Board", the words "the State Election Commissio 

consultation with tl~e State Government" shall he subsfiwted ; 

(b) in sub-section (2),- 

Tribes, the backward classes or the women" :hall be inserted ; 

Tribes, or the backward classes or Ule women, as the case may be" 
i%serted. 

98. In section 13-1 of the principal Act, for the w 
direct that the vacancy be left unfilled until , the next gene@ 
may be left unfilled" shall be substi~ted. 

(Local Bodies)", wherever occurring, the words "the State Election 
subsfituted. 

100; 14 section 13-K L of I the princi"pl A& in sub-senion 
following chuse shall be substituled, namely,-t 

Government 

to dissolve the . 

104. For section 3 1 -A of the 

dissolut~on of 
municipality 

(a) All members of the municipality including the Resident shall, on a d 
to be specified in the order, vacatc their offices as such but without prejudice 
their eligibility for re-election or renomination : 



(b) llnril the ~umslitution ol' the ncw municipality- 

(i) all powers, functions a11d duties of the muaicipirlity, its I'resiclcet and 
<'omlnitlccs s l ~ d l  hc vcslcd in wid hc cxurcisc<t, pcrli?rtncd and tlisch;~rpcd Py 

such j~'rs00 or persons as the St;ttc (;ovc.rtlrncnt tnay appoint in that hchall' 
;uld such PI.M)H or pr\otls. sllall hc tlccrncd in law to hc the ~nuniciplily. 
the I'rcsitlcor or thc ('otntnilt~v, as Lllc c~ulsion rn;ry rcquirc ; 

( i i )  such N I I ; ~ J  itlld ; I I IOWRIIC~S 01' such pcrsoll or pCrSOnS a\ t h ~  Stiltc 
C;ovcrnmnlt tniry by general or spcci;il order in UI;II hchalf Iix. shall hc piud 
our OF municipal I:ut!d ; 

(iii) the State Go\?ertima~r may. from rime to time, hy notification in (llc 
official (ix/.c.cltc, makc such incidental or couscqucntial provisions, inc-luding 

provisions Ihr adapting. alteril~g or rntwlifying ;u~y provisions 01' this Act. 
without affcctiag the substance. as may appear lo il lo hc uecesWy or , 

cxpcdialt l iw c k y i t q  out ~he-pur~w~ses of this sc~licm." 

105. In swticnl 34 of' the princip;tl /\a,- Atnct~dmcnt of 

scctioti 34 

(a) ia sub-.wction~ (2). the words "ii~ n'spcl of a city" sllall hc otrrirrcti : 

(b) sub-section (3) sfi:iII hc orrritfc.cl. 

106. Ln s c ~ t i o ~ l  35 pf rhc pritlcipid Acl.- Amaldmcnc of 
s~rrio11 35 

4 

(a) the words ."or (he I'rc3crihcd Authorily, as the mw may hc" whcrevcr 
wwurrirlg sl&dl he ontilleti : 

, ' (h) In sub-secyion ( I). Jijr thc wcxds "thc hoard of a city, or 10 I l~c R~wihed 

Authority that the t~xud of a municipali(y olhur than a city" the words "a 

38 of Ihc principal Act.- A~nc~~d~nent o f  - . _  
seciior~ :X 

(c) njkr thc wonls "llis clcction", U ~ C  words "or noinitlatic~1" shidl hL' in.verlc%-f. 

108. In seaion 40 ol' thc principal Act, - Atncndtnc~lt o f  

scction 40 

(a) in sub-scctioil ( I ), the words. ''ill the case ol' a city, or the Prescribed 
Autt~ority in itny other citsc" shall hc ott~i tr~d : 

(h) huh-scylion (2) sh;~ll h! otfrirrell ; 

(c) in sub-\ccliou ( 4 ) ) ~  lllc worcla "whcn cithcr the S1;rlt (ioverti~nc~~t or tllt 

sl1aI1 be $ ~ t l : \ t t ~ r ~ t o ( l  : 

id) \uh-\cctior~ t 5 )  4u1ll tw otr~rrtnl : 

( c )  / o r  \t11)-\ccrtc,1~ Iht lhc lollowirly \uh-\cclioo \hiill hc srr/~srrtltrrt~. il;uncly.- 



A-nt of' 
M u n  43-AA 

0 In x~itioct 41 oi  the prj,lcip:~l ACI. in siih-scctiorl (4). thc word 

I'r~..(--jkd Aoll)\>nf! wl~i<~~c\.cr rtlcsc aul110ritics p;~sscd tllc ordcr of' rC~nO\~irl" 

o t i1 ; t l oc l .  

ilarnl;ly. - 

('2) An oul~oin: I'rcsidctlt stla11 hc eligible for re-clcclion. a 
(35 ?hc pri)\-ision o C  this AQ and ttlc mles Sr:unctl lhcreurldcr 

shall. rrurraria rrtttrrirtciis. apply in rclalioa to election of 111~ kcsidcnl 

i-4) IS in ti clcc{ion ;I pcrson is clcclcd hot 

thsrcu,fbin arty hyeclrstic>~~. l ~ c  sliail, cxccpl as prtwided 
m t m k r  fnnn tlw ckilc' csf his dcu.tio~l as I'rcsidcnt." 

1 i 1. In ?;c'r,ai~wl43-AA of the  principal Act.-- 

t 3  in ~uh-?.crtirw (I).  in clause (cr) .  .fill- illc words 

1 12. SCXY~WI 43-13 c d  the p-i~tcipnl Aci shall ho ornilled. 

iigurcs "ex  .suh-?;c~'tio~~ t 1). t>i'scx~ic>1143-B" shall he on~i l f i~l .  

1 14. In *'c-tiitn 43-(7 <.lf ibc prir~oipal Act .-- 
(;\)Jim rhs w c ~ n i 3  "Starc f h>vcnlmc~~(", whcrcvcr (xcumng includirtg rhc 11 

hading. it#. ux~rci.\. I h c  Sltrtc 1:lccrioo (:ommission" shall he sfl)stitrded: 

'*-kbi\ I f  a i:k.rttl \;ac;ilkcy (KcUrh ill l h ~  ~L'licc 01' the 1'f~~ldcll( 

I)>V-;~L-. rt,w (\\+ u.rg 10 clc.adl or rchignatio~i or any tahcr cause. ~ h c  Pro4idclll 

' I  .::-lii tw c[cc.tcd a, ,ool\ ntay hc. IhcrcaSter. hut not 1;tlcf (llan 

i f l l . ~ i  i ? \ l > i l : i l \  I J , % ~ ; -  i j>r '  (I,llc 0 1  O C C U T I - C I ~ ~ ~  04  t l l ~  said vacancy. i l l  Ihc tn:tn1lcr 

, - -. 
[>it'\ 2<*. < $  11) \<-<.is -, . 



1 I(,. la xction 47 o l '  1l1c priilcipitl Act,-- A~l~c~xl tnc l~r  ol' 
i 

~ C C I H I I I  47 

"( 1 ) A I'rc\~tlci~t ol it r~iunicipality wisliinp to rcsiyn may Ibrwarcl his wrirtcn 
r,; rc\lgu:ttloll tlii.oupli the I)~\trict M;lgi\tr;ltc to tlw Starc (io\?crti~ncilt.": 
a 
% 

k (b) in \uh-\ectioi~ (7). the ~vords. "or t11c I'rcscrikd Authority. its tile C;I\C in:ly hc" 

f ~ 1 i t 1 1  he orizirrc~ti. 

(i) in clause ((l] , .f i)r the words ''either resign his office or rcprcscnr to Ills 

Statc (;ovcnuncnr to supcrscdc \he Board staling l~is reamti.\ tlicrclbr". the words 
"resign his oflicc" shal 

(ii) the proviw hlial 

(h) suh-scclion (3). sh;rll be u~t~illcd ; 

(c) huh-seciion (0). SIEIII k o~~fillo[i . 
I 1%. I n  sccibit 48 of tlr principll Ac'l, sub-slu'tioi~ 43 

120. I n  section 54 of rhc prii~ipal Act. jbr sub-scrlion (2). ;I\meridil~;:2 

I tw strbsritrrreci. nrr~nely,,- of ?;a.lirm C* 

"(2) *lhc tcnn of oftice of a Vice I'residcnt ol'any (k'SCTipli0n sllall hc oac ye: 
Ihc date o f  his clcction cw 111c rcsiduc'of his {e;m of o f f i c ~ ~ a s  a fiic~nbcr 
municip:rlity, whicllcver is less.:' 

121. in sccrion 54-A 01' the principal Act, ili sub-scclic;n (1). {or the wo 

I acccrrdi~,gly thc provisions of s\ectic>,s 10- Ah shall rr~aari.v tttutan[iis apply*', & words 
p)wers, firnclions and duties of the I'residcnt shdl he vest* in and bc exercis~!, ~ r f o  
discl~argcd by hiin" shall hc srrlnlitrrtc~d. 

122. In scciiort 57 of tl~e principal Act, in sub-scctioi~ (2), for Ihc word' 
I'rovi~tccs Public Ileal~h Scrvico", wherever crcumng. the wbrds "[Ittar Prrtdcsh I'rovincial swtiou 57 

Mcdi~tl i t t i~ t  IIcalril Scrvicc" shall k .rrrh.s/i~~~frcI. 

123. 111 section 66 of' thc priilcipal Act, irt  huh-xction (1 ), lllc words "noard OF a" Aind~nent trt 

shN k o t ~ t ~ f f o d .  ,sa%iot~ 66 

124. I n  hcclion 60-13 of ihc I'rincipal Act, in sub-section (I),-- A~ncnrhncn~ of 

~ C C ~ ~ O I I  0 0 - L 3  

(a) fi)r rile words "lnuniciprl hxtrds or to the murticipal bo;vd\, Mnhapalikas ;uiti 

1;tl S ; I I I \ ~ ~ ; I I ~ \  i n  the Sritrc". rhc words "Nagar I':u~ch;~y:tth ( ,r. Municipal ('ouncils or 



*@ 
(h) ths Ihllowi~tg cxplarlatioa slutil hc irrser?etl at thc end, 11amc1y:- 8 

"E\-p/o,~rr/io,l: - I:or purpl)ses of Illis suh-s&lio~l il is c l~i l icd lhat scrvic 

Mu1licip~il Cou1,cils. M1~glicip;rt ('orp0r;ttiorts ;md l i d  Sallslhans ill the dislricls c 

C;rul~wal ant1 Kurn:w,n l)ivisio~~s o f  thc Stats may hc crcatcd." 

125. I r i  .wclion 87-A of !hc principal Acl,- 

(a) in suh-scction (I',),fir (Jlc words "more llnrrl olr  hair'. the ~ < ~ d s  

shall hc ntbsritrcred : 

(b) in sub-wctioa ( 13).- 

(j)#)r 1 1 ~  words *bc~~c  $;u". the words *'two years" shall hc sd,s/iltttd : 

(ii)Jur words "shdl b~ mom than onc half ', the words " shall 
ilha~t two-thirds'' slull be srtb.~titrrtc>d : 

(c) in subscctiorl (141,for the words "ooc ye;dr", llle words "rwo y m s W  shall 
srrhsfit~tfeit . 

Amcr~drncnl of 126. I n  section 92 .of the principal hcl. in sub-wtiotl (1). iri thc proviso. lbc 
scction 02 

"of a B0;itd efcmxJ lo jjl suh-scwlion (2) r)f scxqic~143" s l ~ l l  he Ot)~fl(~d- 

Amedmcnt of 

C21icf Medical Olliwr" shall In! srt/,slilrcled . 
Amendment o f  128. In sccliotl96 of the principal Acl, 

seclioo 96 

"(h) itlvolving a valuc or amount. ex 

of a conuact by the Murlicipal Council and 
co~ l l rx t  by (he Nagar 1':u~hayat'': 

"l'rovidctl ttlat during thc pcriixl il~tcrvc~ling two mcctirlgs the Municipaf 

('ouncil, the I'rchida~l may sanction co~ltracts i~~volvirlg a value or mount not 
cxcc~uting t\vsnry diousuttl rupcs." 

Inscrtioj~ of 120.  A/ter scctior~ 07 of rhc pri~lcipaI Act. tlle Collowillg ~~\clioli sl~all hc i n s ~ ~ r f f d .  
IICW scc tion 

97-A n:uncly:- I 

"07-A. Nr,lwilli\t?uldinp ariythiog conr;rincd in this ACI. svery conlrrlct t)r 

S~WCI'II  1% NOII c\ti~natc 111 TCS(K'CI of an urhil~l dcvctopma~l project 
I ~ ~ . I S ~ I I I I ; ?  L L ~ ~ ~ . I I I I  sportwrcd by 111c ('cnt~d (iovcrri~ncnt or rsccivit~g aid 
IN OJLL I\ In)rn ~ h c  World Bank or ally orher lorci$11 orp:ulisitioa. hc 

inadc or- \,lti~lio11cd II I  ; ICCO~-~; I I ICC will) tllc \chcmc i~pprtwed by rhc Starc 
C ~ o ~ ~ c r i ~ l ~ ~ c ~ ~ l  : 





provided not less t i~e l  Sour-fifths OS the t a a  n u ~ l ~ ~ ~  fil*r.*l 

,o,nt,iaw sllall he elected by. and from snongsl. *K e1eCI.d I -L-. 

pa~,cl,ayat ~ l d  of Ulc Municipal Corporalion. Municipal ( 
~%l~cllay;,a ill tile district in proportius lo the ratio between 6.r l w t ~ u ~ - - ~ - .  

rurd are= ~ l d  d l l l ~  urban ;ucm in the district: 

j'rovi&d further tila( ( 1 1 ~  Mher mcmbcrr of SUcll c ~ n m i t i a  

by die smle (iovenllnolt by order notified ill I l r  oflicid G a m  

prC,,,ided also \hat any vacallcy of members shall he no har 10 the m~lslitulim 
.$ 

rsonsliiutio~i of such c o ~ n m i t l ~ .  

(3) l.he chairperson of h e  District Pianning Co~n~ni~lee  shall be ch 

manner as may be prcsrihed by rules. 

dm,-- 

Finance Commission of the mUlllClp~lileb allu 11- ------- - 

Governor as to-- 

(a) ale principles which should go\'W-- 

(i) a e  dislrihutioll hetween the Stale and the municipalities of the ne' 
pmcecds of die laxer, duties, loll< and ices leviabie b) Ihc State which nlay 
divided betweell lheln and tile allocalioll of shares d such proceeds &' 

municipalilies; 

(ii) tilC detcnnillatioll of tare\, duliea, toll\ and fee\ which IlI:'). 

;issigiluj 10, or ;~ppropri"e(i hj. tlic inul~icipali[i~~ 

l i i , )  ,llc plilllls-ill-illtl l l l ~  [l)~lliiipillllldb irom t'.- ' < ~ U - O ~ I \ " ~ ~ ~  i'ullci ( ) I  th' 

State: 



(c) any other matter retcrrcd lo 

(2) Every recormnendation of rhe finance commission made under sub-section (1) 
shall, together with an explanatory memorandum as to action taken thereon, be 
laid before both the houses of Uie State I~gislature." 

136. In sectiot~ 129 of the principal Act, ille rollowing marginal heading shall be Amendment of 

"Restriction in the imposition o . . 
), for the word Arnendm~i:llt of 

section 132 

138. In section 137 of the pri 

(b) in sub-section (3), 

149. In sections 246, -248,. 250 and 252 of the principal Act, for the word Amendment of 

''municiplity", wherever ~ ~ ~ u r r i n g ,  the words "municipal area" shall be' substituted. sections 246, 
248, 250 and 

252 
150. In sections 273 and 275 of the principal Act, for the words ":nunicipai limits". Amendment of 

wherever <wcu*flg, (he words "the limits of the municipal area" shall be srtbsri:uted. sections 273 
arid 275 



smaller urban area 
in place of a 
transitional area. 



F 

(i) all taxes, fees, licenses, fines or penalty imposed, prescribed, or lelied on the 
date immediately prt'ceding the said date, by thc Nagar Panchayat he deemed have 
been imposed, p ~ s c r i k d  or tcvicd by tlie Municipal Council under or in accordance 
with the prc>visions of t]lis Act and shall until modified or chzulged continue to he 
so realisable; 

(ii) any expenditure incurred by the Nagar Panchayat, on or before the date 
bntnediatcly prcccding the hyid date, from its fund, shall conlinue to be so incurred 
by tlic Municipal Cou~icil as if i t  was an expenditure authorised by or under this 

(iii) all prolwrtieh, iaduding r i ~ l ~ l s  or hc~tcfils subsisting under any deed, 
conuacl, bond, security or choscs-inact' ~ 1 ,  vested in the Nagar Paiichayat, on the 'C date i~nrnediatcly preccdirlg the said tlatc, shall be uansferred lo and vested in and 
enure for the benefit of the Mu~licipal Council: 

(iv) all liabilities, whcthcr arising out ol' contract or otherwise which have 
accrued against the Nagar Panchayat and are outstanding on the dale immediately 

said date shall thereafter be the liabilities of the Municipal Council; 

(v) the Municipal fund of the Nagar-l'anchayat and all the proceeds of any 

. , unexpended taxes, tolls, fees or fines levied or realised by it, shall be transferred to 
and from part of the Municipal fund of the Municipal Council: 

(vi) ali legal proceedings commeoced by or against Ihe Nag& Panchayat and 
pending on the date immediately precding the said date, shall be continued by or 
against the Municipal Council; 

(vii) any officer or servant who, on the dale immediately preceding the said dale, 
was employtxl by the Nagnr Pawhayat, i full time employment shall be transferred 
to and become at1 officer or servant of the Municipal Council as if he has been 
appointed by it under Uie provisions of this l\cC and 

g done or any action taken, including any 'appointment-or: 
e, notification, order or direction issued, rule, regulation, form, bye: 
ftamed, pennit or licenses granted or regqation effected by the .. 

yat, sllall ,be deemed to have been done or taken by the Municipal 
ue infrwce acconlingly until superseded by anything done or 

333-0 of the principal A ing section shall be Substitution of 
section 333-B 

"33343. Where a municipality is constitut area which has been 
, Consequences o f  excluded from an existing municipai area (herei@ter in this ., 

constitution of a section referred to as undivided municipal area) fhi: foli6hg ' ' 

municipality by consequences shall follow as from the date of 'cons6h&on ' 

excluding an area - (hereinafter in this section referred to as .the said date) of 
from existingmuni-. the municipality-- 

1 . .  
(a) all taxes, fees, licences, fines or penalities imposed, presdribed or levied, 

on the date immediately preceding the said date, by the municipality of' the . 
undivided murricipai area be deemed to have been imposed, prescribed or levied 
by the new1 constituted inunicipality under the provisions of this Act; 

(b) any expe~iditurc in respect of the area included in the municipal area of the 
newly corislituted ~nu~iicipality incurred by tlie municipality of the undivided 
municipal m a  on or before this dale immediately preceding this said date from 
its funds, shall co~itinue to he so incurred by the newly constituted municipality 
as if it was expenditure authorised by or under this Act; 

3 (c) all properly wichi~t the municipal area of' the newly constituted 
municipality, inclucliilg the rights or benctles subsisting under any deed, conuact, 
bond. cecuriry or chow<-in-action vcsrecl irl the municipality of the ondividecl 





- -- - _  ._ 

m-pku- i o  3y0  TO--^ 1 
- - -I=-.- (-NI--- 

m~?+f'*i' q * Jfz *-;F ta 

- 

m-1) a= (v) 

- (-7 lie% dilfrn) 
-- - 

m, 5qWt 5 e, 1996 
fh 15, 1917 W5 FFq 

-- - - - 
UTTAR PRADESN SARKAR 

VIDHAYI ANUBHAG--I 
- .._-_-- 

NO. 36/XVIf-V-1-1 (K 4) 47-1996 
Dated Cucknow, Jcrnuary 5 ,  1996 

--..---- 
NO'NFICATION 

---3-.- 

MISCELLANEOUS 
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CHAPTER-I 
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CfIAPTER-II 
Amendment of th@ (Ittar Pradesh Municipal Gorpom~fo~ Act, 1 9 s  

Amendment of 
section ? of 2 In d o n  7 of ;he Uttar Pi~desh Municipal Corporations Act, 1959, 
U-p* Act ncp. II in subsection (jt, 
of 1959. 

(a) after the words "Nagar Pramukhs" the words "and th 
Upa-PJagar harnukh" shdl  be inserted ; 

(0)  -he following protiso shall be inserted, namely :- 
" ~ r o ~ i d e d  that if the office o f t  he Nagar Pramukh of a Corpo- 

ration is reserved the oflice of Upa Nagar Pramukh of that Corpo- 
ration shall not be reserved,". 

CHAPTER- m 
Arnendnent of the Utfar PracZesIt Mtmicipolities Act, 1916 

Amendment of 3. In section 9-A of the Uttar Pradesh Munidpalities Act, 1916, here 
'-A of inafter referred to as the principal Act, in sub-section (5)- U. P. Act no. 2 

of 1316 (a) after the word L'Residents" the words "and the Vice-presi- 
dents'' shall be fnserted; 

(b) the following proviso sball be inserted, namely :- 
"Provided tbat if the office of the President of a Municipality is 

resorvcd, the officc of Vice-Presidents in that Xunicipality s5all not 
be reserved .". 

Amendment of 4. Sn section 13-3 of the principal Act, in  subsection (1) clause (c) 
scction 13-3 shall be omrrted. 

CHAPTER -IT' 

Miscel~alzeous 
R p l  and 

smng. 5. (1) The Uttar Pradesh Urban Local Self-Gbvernment Laws 
(Fourth Amendment) Ordinance, 1995 is hereby renealed. 
a- 

(2) ~otwi ths tandin~  such repeal, anything done or any action taken 
ondcr the of the Ordinance referred to in sub-section (I), shdl 
bc deemed to have been done or taken under the corresponding proviPio# 
of this Act. 

SHANI(ER DAYAL SHARE& 
President. 

--- - - - 
R. L. MOHANPURIA, 

Secretary to the Government 
of India. 

---- - 
Reasons for the enac merz t 

Comprehensivz 1m2ndm:nts were made in pursuance of the Copstitutiop 
(74th Amendment) Act, 199 2 in the Urban Local Szlf-Government Laws. Su b-section (5) * 

of sedion 7 of the U; tar P:adesh Municipa 1 Corporations Act, 1959 and su b-sectionr(s) of 
section 9-A of the Uttar Piadesh Municipalities Act, 1916 respectively provided for 
reservation of the offi::; of th: N ~ g x  P:amuki of ths ~Miln:cipaI Corporations and of the 
Presidents of the ~ t l a i c i ~ a I i t i e s  in favour of  th? Szheduled Castes, Scheduled Tribes, 
backward classes and tile w3rn:a ~c:~rd;ng to the  S'ale EIXtioo Commission reservatioa 
to the ofices of Upa-Nagsf Prarnukb and the Vica-Presidents like those of the $Jagar 
Pramukhs and the P i ~ s i d e n t ~  wls also necessary. The provisions of section 130 of the 
~e~resenta t ion  of th: P:opl~ Act, 1951 that no person'shall on the date or dates on which 
the poll is taken at aay p3Ilin? station cznvlss for v ~ t e s ,  solicit the vote of any elector 
persuade any elector not to vote for any particular candidate, persuade any elector not to 



1359, 

the 

alrr~ nag nmmt.iq sxz, s a;lad 1 9 8 6  3 

station or in a n y  public or private place within a distance of cne hundred c;etre:: of the 
station were accsrdingly provided ia section 48 of the Utiar Prades$ municipal 

corporation Act, 1959 but in clcuse . (c)  cf sub-~ccl icn  ( I j  of section 13-3 of: rhe 
Uttar pradesh ~ u n i c i ~ z l i t i e s  Act, 1916, the provision of twenty five metres was niade in 

lace of one hundred metres. It IWS decided to  amend the aforesaid Acts t o  prof,ide for 
the reservation to the o6ces of  the Upa-Nagar Piamukhs and the vice-presidents :and to  

'PO- for on.: hi ixdrid mrtres in place of twenty five m-tres for the said ofEnces relating 
:Po- 

to c1ec:ionc. 

2. Since :he S%te Legislature was not in  session and immediate l ~ ~ i s i a t i v e s ~ t i ~ ~  
in the maiter was necessary, the Ultar Pi-adesh Urbsn Local SeIf-Go vernment_Larm 

(Fourth Amendmen!) 0:6inance, 1995 (U. P. 0:dinause NJ. 38 of 1995) was p r ~ m ~ l ~ ~ t e d  e r a  
by the Governor on the 29th Sep:em9er, 1995. 

esi- 3. Thc P i e j i d ~ n t  issued d proclzout ion on the lSth October, 1995 urder article 
356 of.rhe Constitution, in relation to  the State of Uttar Piadesh, declaring it~teralia, 
that the powers of Legislature of the State shall b: exercised by or un?er the authority 

r is ~f parliament. P a r k  ment has, under article 357 (1) (a) o f  the Constitution, now 
lot conferred o n  the President, the powers of the Legislature of the State o f  Uttar Pradesh 

to r n a k f l a ~ j  vide t i ?  Ui:ar P r a d z h  Stste Lsgislatlre (il:lxg3.tion of Pow:rs) Act, 1995 

C3 
4. The said 13;dialn=: could not b: rzpiaczd by a o  Act and the Ordinance is 

expiring 0.1 th.: 7;h J ln . is ry ,  1935. It IS th3Tzfo:e, decidzd that th: said OrJniance shall 
be replaced by a Presiden'-'s Act. 

aws 5. Under the proviso to  stib-section(2)of ssction 7 of  the Ultar PiadeshState 
'Lcgishture (D3legation of Pawxs)  Act, 1995 (2 of 1996) the P~esident  shall, before 

%I enzcting any P,.zSiden"; Ast, c,n?uft a Crtmnitte: cJnStituted for th.: purposs consisting 
. & af the  mzmbers of b ~ t h  the Houses of Parliament. As the said Committee has yet not 

PS b:en c3nstituted and  th.: matter is vzry urgent, it is proposed to  enact the measure 
without reference to the said Committee. 

B 
C. RAMACHANDRAN, 

Secretory to tlze Governmen t of ~trd ja, 
---- 

By order,l 
I 

R. D. MATHUR, 
Pramu kh Sach i ~ ,  

I 

I ~ 
I *  

I 

I 

~ 





Amendment of the Uttar Praflesh Municipal Corporation Act, 1959 

Amendment of 2. In section 12 of the Uttar Pradesh Municipal Corporation Act, 1959, 
section 12 of U.P. 
A C ~  n0.2 of 1959 hereinafter in this Chapter referred to as the principal Act,- 

(a) for sub-sedion (I), the following sub-section shall be substituted, 
namely :- 

"(1) The Up Nagar Prarnukh shall be elected from amongst elected 
Sabhasads, as soon as may be, after the election of Sabhasads has been 
completed, or after the expiry of term of office of an Up Nagar 
Pramukh."; 

(b) for sub-section ( 3 )  the foilowing sub-sections shall be substituted, 
namely :- 

"(3) The Up Nagar Pramukh shall be elected by the electorates 
- consisting of Nagar Pramukh, Sabhasads, Paden Sadasyas and Nam'Nirdishta 

Sadasyas of the Corporation and the voting at such election shall bk secret 
ballot.. 

(3-a) A person securing the highest number of votes in an elqction 
under sub-section (3), shall be declared elected and in the case ef equality of 
votes, the Nirvachan Adhikari shall decide by lot and declare the person 

--- elected on whom the lot falls." 

Amendment of 3. In section 46 of the principal Act, in clause(s), for the word "Sabhasads" 
section 46 the words "electorates referred to in sub-section (3) of section 12." shall be 

substituted. 

Amendment of the Uttar Pradesh Municipalities Act, 1916 

Amendment of 4. In section 53 of the Uttar Pradesh Municipalities Act, 1916, hereinafter 
section 53 Of referred to as the principal Act,- 
Actno. 2of  1916 

(a) in the heading, for the words "a Vice-President" the words 
"the Vice-President' ' shall be substituted; 

(b) in sub-section (I), for the words "any Vice-President" the words 
"the Vice-president' ' shall be substituted ; 

(c) in sub-section (3) for the words "a Vice-President" the words 
"the Vice-President" shall be substituted. 

Amendment of 5.  In section 54 of the principal Act,- 
section 54 

(a) for sub-section (I), the following sub-sections shall be substituted, 
namely :- 

"(I) Every Municipality shall have a Vice-president elected, as 
occasion arises, from amongst it's elected members by the electorates 
consisting of President, elected members, ex-oficio members and 
nominated members of the Municipality and the voting at such election 
shall be by secret ballot. 

(I-a) A person securing the highest number of votes in' an election 
under sub-section (1) shall be declared elected and in the case of 
equality of votes, the returning officer shall decide by lot and declare 
the person elected on whom the lot falls." ; 

(3) in sub-sections (2) and (4) for the words "a Vice-President", 
wherever occuring, the words "the Vice-President" shall be 
substituted; 

(c) in sub-section (3)for the words "any Vice-President" the words 
"the Vice-President" shall be substituted 

UP 
by 
tran 
of t  
dec 

accc 
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6. In section 54-A of the principal Act,- Amendment of 
section 54-A 

(a) in the heading the words "and procedure for election of Vice- 
President" shall be omitted; 

(b) existing sub-section (0 shall be renumbered as section 54-A; and 
(c) sub-sections (2) to (9) shall be omitted. 

i 7. In section 55 of the principal Act,- Amendment of 
section 55 

(a) in sub-section (I), in the English translation, for the words "A 
Vice-President", the words "The Vice-President" shall be stlbstituted; 

(b) sub-section (2) shall be omitted. 

I By order,. 

I Y.R. TRIPATHI, 

I Pramukh Sachiv. 

STATEMENT OF OBJECTS AND REASONS 

Section 12 of the Uttar Pradesh Municipal Corporations Act, 1959, inter-alia, provides that the 
Up NagarPramukh shall be elected as soon as may be after the election of Sabhasads has been completed, 
by the members in accordance with the system of proportional representation by means of the single 
transferable vote. Section 54 of the Uttar Pradesh Municipalities Act, 19 16 provides that the Vice President 

I of the Municipal Council or the Nagar Panchayat shall be elected by a special resolution. It has now been 

I decided to amend the said Acts to provide that, 

(i) the Up Nagar Pramukh shall be elected from amongst elected Sabhasads after the 
election of Sabhasads has been completed or afier the expiry of term of office of an Up Nagar 
Pramukh by the electorate consisting of Nagar Pramukh, Sabhasads, Paden Sabhasads and Nam 
Nirdisht Sadasyas of the Corporation; 

(ii) the Vice President shall be elected by the electorates consisting of president, elected 
members, ex-oficio members and nominated members of the Municipal Council or the Nagar 
Panchayat, as the case may be, 

The Uttar Pradesh Urban Local Self Government Laws (Amendment) Bill, 2001 is introduced 
accordingly. 4 



No. 476(2)NII-V- I - 1 (ka) 1 512005 
Dated Lucknow : March 24, 2005 

IN  persuance of the provisions of clause [3] of article 348 of the Constitution of 
India, the governor is pleased to order the publication of the following English translation 
of the Uttar Pradesh Nagar Swayatta Shasan Vidhi (sanshodhan) Adhiniyam, 2005 
[Uttar prddesh Adhiniyam Sankhya 8 of 20051 as passed by the Uttar Pradesh Legislature 
and assented to by the Goveror on. March 23,2005:- 

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS 

(AMENDMENT) Act, 2005 

(U.P. Act No. 8 of 2005) 

(As passed by the Urtar Pradesh Legis1~trur.e) 

AN 

ACT 

further to amend the Uttar Pradesh Municipal Corporariori Act, 1959 and rhe 
Lltfar Pradesh Municipalities Act, 191 6. 

IT 1s HEREBY enacted in the Fifty-sixth Year of the Republic of India as 
follows :- 

CHAPTER-I 
Preliminary 

I .  This Act may be called the Uttar Pradesh Urban Local Self Government Short title 

Laws (Amendment) Act, 2005. 

Amendment of the Uttar Pradesh Municipal Corporation Act, 1959 
Amendment of 2. In section 6 of the Uttar Pradesl~ Municipal Corporation Act, 1959, 
section 6 of  U.P. 
Act no. 2 of 1959 

hereinafter in this chapter referred to as the Principal Act, in sub-section (1) for the first 
proviso the following proviso shall be substihrted, namely: 

"Provided that the persons referred to in clause (b) shall hold ofice 
during the pleasure of the State Government and they shall have the right to 
vote in the meetings of the Corporation." 

insertion of new 3. After section 25 of the prihcipal Act the following section shall be inserted, 
section 25-A namely:- 

"25-A Notwithstanding any thing to the contrary, contained in any other 
Bar to legislators 
becoming or continuing provision of this Act,- 
as Mayor, Deputy 
Mayor or Corporator 

(a) A person shall be disqualified for being elected at, and for being a 
Mayor, Deputy Mayor or Corporator, if he is a Member of Parliament or of the 
State Legislature; 

(b) if a person after his election as Mayor, Deputy Mayor or Corporator 
subsequently elected or nominated to any of the offices referred to in clause (a) 
he shall on the date of first publication in the Gazette of India or of the Uttar 
Pradesh of the declaration of his election or his nomination, cease and within a 
period of fourteen days from such notification intimate by notice in writing 
signed by him and delivered to any person authorized by the Government in 
this behalf. submit his option, in which office he wishes to serve and any choice 
so intimated shall be conclusive. failing which he shall upon expiry of said 
period, to hold, the office of Mayor, Deputy Mayor or Corporator and a casual 



vacancy shall thereupon occur in the office of the Mayor, Deputy Mayor or _. 
Corporator as the case may be." 

CHAPTER-I11 

Amendment of the Uttar Pradesh Municipalities Act, 1916 
Amendment of 4. In section 9 of the Uttar Pradesh Municipalities Act, 1916 for the first 
section 9 o f  U.P. 
Actno .2o f  1916 

proviso the following proviso shall be substituted, namely: 

"Provided that the persons referred to in clause (d) h l l  hold ofice 
during the pleasure of the State Government and they shall have the right to 
vote in the meetings of the Municipalities". 

STATEMENT OF OBJECTS AND REASONS 

In order to take advantage of the special knowledge and experience of xhe nominated members in 
the implementation of development activities and welfare scheme it has been decided to amend the Uttar 
Pradesh Municipal Corporation Act, 1959 and the Uttar Pradesh Municipalities Act, 1916 to give voting 
right to such members of the corporations, municipal councils and the Nagar Panchayatq it has also been 
decided to provide for disqualifying a person for being elected as, and for being, a Mayor, Deputy Mayor 
or corporator who is a Member of Parliament or a Member of the State Legislature by amending the said 
Act of 1959. 

The Uttar Pradesh Local Self-Government' Laws (Amendment) Bill, 2005 is introduced 
accordingly. 

By order, 
D.V. SHARMA, 
Prauiukh Sachiv. 

1 



No. I 14SlVII-V- 1 -l(ka)23-2006 
Dated Lucknow, September 16,2006 

IN prscance of the provisiorls of clause (3) of Article 348 of the Constitution of India, 
rl;~zii:(x .A pleased to order the publicatioil ~f the following English translation of the Uii~: Prades 
-. . J. - 
.iz:;>r :ti.,rirya Swayana Slxasan Vidiu (Sansodhan) Adhiniyam, 2006 (Uttar Pradesh hdhmiya 
cli.!.l,. ,, . 7 i  of 2riOG) as ;?assed by t ! ~  Uttar Pradesh Legislature and assented to by the Go\lernor 

Fe,s4e~:?5cr ! .5, 2006. 

THE UTTAR PRADESH URBAN LOCAL SELF GOVERNMENT LAWS 

(AMENDMENT) ACT. 2006 

(U. P. Act no. 2 of 2006) 

[As Passed by the Uttar Pradesh Legislature] 

AN 

further to amend the Uttar Pradesh Municipalities Act, 1916 and the 
Pradesh Municipal Corporation Act, 1959. 

follows :- 
CHAPTER-I 

" preliminary 

Panchayats in the manner hereinafter provided. 

(b) The number of oflices to be reserved- 

6) for the Scheduled Castes or for the Scheduled Tribes or for 
backward classes shall be determined in the manner that it shall bear, 
nearly as may be, the same, proportion to the total number of offices 
the State as the population of the Scheduled Castes in the urban area 
the State, or of the Scheduled Tribes in the urban area of the State, or 

population of such area in the State and if in deternuning such numbe 
of offices, thrie coines a remainder then, if it is half or less than half o 
the Cr:~r;o~, i t  shail be ignored and if it is more than half of the divlsor, 
if.c .;.:.>i:<1:. ~!~. i ! i  be il~creascd by one and the nulnber so arrived at shall 
he t i~c  :::.~i:l,o of offices to the reserved for the Scheduled Castes or the 
Scheduled Tribes or the backward classes. as the C ~ C P  ma\] h- - 



umber of offices to be reserved for the 

percent of the total number of offices in the State; 

(ii) for the women belonging to the Scheduled Castes. the 
Scheduled Tribes and the backward classes 3s the case may be, under 
sub-sectioII (3) shall not be less than one third of the number of offices 
for the Scheduled Castes, Scheduled Tribes and for the bzi~kward 
classes and if in determining such number of office< Cctmes a 

remainder then the quotient shall be increased by one and the number 
so arrived at shall as the case may be the number of offices be reserved 
for women belonging to the Scheduled Castes, Scheduled Tribes and 
backward classes ; 

Provided that the number of offices to be reserved for the backward 
classes under this clause shall not be more than twenty-seven percent of 
the total number of offices in the State; 

fig for the women belonging to the Scheduled Castes, the 
Scheduled ~ r i i  and the backward classes as the case may be, under 
sub-section (3) shall not be less than one third of the number of offices 
for the Scheduled Castes, Scheduled Tribes and for the backward classes 
and if in determining such-number of offices there comes a remainder 
then the quotient shall be increased by one and the number so arrived at 
shall as the case may be the number of o&es be reserved for women 

, Scheduled Tribes and backward 

1 Councils or Nagar Panchayats 
f Schedule Castes in the State, shall be 
Cokils  or Nagar Panchayats having 

er of offices of the 

tes, shall be allotted to Scheduled Castes 

Provided that such Municipal Council or Nagar Panchayats shall be 
first allotted to the women belonging to the Scheduled Castes ; 

(ii) the ~II* of offices determind under item (i) of subclause (b) for 
the ofices of Scheduled Tribes including the number of offices 
determined under item (ii) of the said sub-clause for the women 
belonging to the Scheduled Tribes be allotted to Scheduled Tribes 
serialwise next to the last serial allotted under item (i) ; 

Provided that such Municipal Council or Nagar Panchayat shall be 
fmt allotted to the women belonging to the Scheduled Tribes. 



(111) the number of offices determined under item (i) of sub-clause 
(b), for the offices of backward classes including the number of offices 

'u 
determined under item (ii) of the said sub-clause for the women 
belonging to the'backward classes shall be allotted to backward classer 
serial wise next to the last serial number allotted under item (ii) : 

Provided that such Municipal Council or Nagar Panchayat shall 
first allotted to the women belonging to the backward classes. 

(iv) the number of offices determined under item (ii) of sub-clause 
(b) excluding the officers determined under the said sub-clause for the 
women of Scheduled castes, Schedu!ed Tribes and backward clzsses shall 
be allotted to the women serialwise next to the last serial number allotted 
under items (iii) . 
(e) If on the basis of the population of Scheduled Castes or Scheduled 

Tribes in a Municipal Council or Nagar Panchayat. 

(i) only one office could be reserved for the Scheduled Castes or for 
the Scheduied Tribes as the case may be, such office shall be allotted to 
the women 

(ii) no office could be reserved for the Scheduled Castes or for the 
Scheduled Tribes, the order of allotment of offices referred in sub-clause 
(d) shall be .so adhered to as if there is no reference in it to the Scheduled 
Castes or to the Scheduled Tribes, as the case may be. 

(f) the offices allotted in any previous election to the Scheduled Ca 
the Scheduled Tribes, the backward classes or the womn shall not be a110 
in the subsequent election respectively to the Scheduled Castes. the Schedu 
Tribes, the backward classes or the women and the offices in such subs 
election shall be allotted serially h m  the next to the last office allotted to 
women in the previous election in the order referred to in sub-clause (d) m 
cyclic order. 

(2) Reservation and allotment of the offices of Vice President,- 

For the reservation and allottment of offices of the Senior Vice President of 
Municipal Cotmils or the Vice President of Nagar Panchayats, the provisions of sub- 
clause (5) of clause (1) shall mutatis mutandB apply : 

Provided that the number of offices to be reserved for the backward classes 
under this c l a w  shall not be more than twenty seven percent of the total number of 
urmsavd offices of President in the State : 

provided also that the number of offices to be reserved for the women shall not 
be less than one third of the total number of uncltserved offices of Resident and if in 
determining such number of offices. there comes a mnaiadcr then the Quotient shall be 
incteased byoneandthenumber soarrivcdatshanbethcrcurnberofofficestobe 
reserved for women : 

Provided a h  that o m  allotted in any ekction to the women shall not be 
allotted to thc women in the next following election add shall be allotted to the next 
Municipal Council or Nagar Pmchayat, as the case may be: 

Provided also that if the office of the President of a municipal Council is 
feserved, the o&e of Vice President of that Municipal council shall not be r ~ ~ e ~ e d :  

Provided that wbere the offices of Senior Vice President in the Municipal 
Couacils, are resewed fat Scheduled Castes or backward c b  or women. the offze 
of Junior Vice Miden t  in such Municipal Councils the office of the junior most Vice 
President shall be rnerved for backward classes, w o m ~ l  or Scheduled Castes, as the 
crsie may be. 

C 
-- --- _____u 



I1 

(3) Allottment order 

(a) Notwithstanding anphlng contained in the foregoing clauses the State 
Government shall, determining, the number of offices to be reserved for the 
Scheduled Castes, Scheduled Tribes, Backward Classes and the women, by 
order published in the Gazette, allot the offices to the Municipalities. 

(b) The draft of order under sub clause (a) shall be published for 
objections for a period of not less than seven days. 

(c) the State Government shall consider the objections if any, but it shall 
not be necessary to hear in person on such objections unless the State 

i 
Government considers it necessary so to do and thereupon it shall become final. 

f 
(d) The draft of order referred to ~n sub.clause (b) shall be published in 

t atleast one daily newspaper having 141ide circulation in the concerned district 
i- and shall also be affixed on the notice board of the ofices of the District 

[ Magistrate and the concerned Municipality. 

j CHAPTER-I11 
Amendment of the Uttar Pradesh Municipal corporation Act, 1959 

n 3. h section 7 of the Uttar Pradesh Municipal Corporation Act, 1959for sub- Amendment of 

fion (5) the following sub-section shall be substituted, namely:- section 7 of U. P. 
Act no. 2 of 1959 

(5) The offices of Mayor and Deputy Mayor of the Corporation shall be 
reserved for the Scheduled Castes, the Scheduled Tribes and the Backward 

t 

Classes and women in the manner given below:- 

(1) Reservation and allotment of offices of mayor:- 

(a) The reservation and allotment of offices of the Mayor shall be done in 
the m%nner hereinafter provided. 

(b) The number of offices to be reserved- 

ofor the Scheduled Castes or for the Scheduled Tri is  or for the 
backward classes shall be determined in the nranner that it shall bear, as 
nearly as may be, the same proportion to the total number of offices in 
the state as thc population of the Scheduled Castes in the urban area of 
the State, or of the Scheduled Tribes in the urban area of the State, or of 
the backwad classes in the urban area of the State bears to the totd 
population of such area in the State and if in determining such number of 
oBces there comes a remainder then, if it is half or less than half of the 
devisor, it shall be ignored and if it is more than half' of the devisor, the 
quotient shall be increased by one and the number so arrived at shall be 
the number of ofice to be reserved for the Scheduled Castes or the 
Scl@dod T n i  or the backward classes, as the case may be: 

Provided that the number of offices to be reserved for the 
backward classes under this clause shall not be more than twenty-seven 
per cent of the total number of offices in the State; 

I 
I 2 f (ii) for the women belonging to the Scheduled Castes, the 

Scheduled T n i  and the backward classes as the case may be, under 
sub-section (3) shall not be less than one third of the number of offices 
for the Scheduled Castes, Scheduled Tribes and for the backward 
classes, and if in determining such number of offices there comes a 
remainder then the quotient shall be increased by one and the number 
so arrived at shall, as the case may be, be the number of offices to be 
rcservcd for women belonging to the Scheduled Castes, Scheduled 
Tn'bes and backward classes. 



, . . .  3 , , . ' ~  r- 7 1 -  i 

. .  . , a  ;lili,;;pL: t.or2k!,;-;2.::<,,, :;~ , ,..- ciCifc SliZ!i IX Z1-1-LiigW i:; such - . . 
. . . -  . - -. ~, ;, i;i;,;:;?>u, ( ~ : I ; ~ ~ L C ; - ~ L  ;.ia'\.lilg iZiigeSi I)eft:~t;[a;~ of 

~. - ... . - ,- . . 
. . -  ,.,l;i:,.r:i: ,>;isles ;.; :>I? 2,:iir. s k j ?  bz placed at serial I > U ; ~ X ~  1 

. ,,; ,.. . ?  , . - .,<<.... .% 

- .  
. . . ~  ., . . . . ,. . . .. ..,ion s; ~,:':.:,2jiijc~ - , . 

. . 
.. - . . ,  _ - _ ~  . . ~ , . -  

._ L 1 _ - ' , .; , .: ?!I? rest ?%;. : ~ k ~ ~ , ~ ~ ~ : ~ , . .  
. . ,  . . 

bc 
, . 

. . - - .  --. .... %... L 4 ,. :.; ..,>. :.: ;..:b -;kc vcise c; ->12-:C:rjg :!lal] 
- - z,: :f~i)c~tf'2f?i)'. 

- r , - v  ]'en: (1:: -: scb - : 2 ~ : 2  3) tlir number ~f offices of the 
- - - r---Ap~cJ under -tlk> :.!:it-.: 'b, fc- Municipal Corporations of 

- : : t 5 3IIo:ted to different Ih.lu:vi?ai Corporations in the State, as 
, - ,, .: -- _-,, - ~t EI the manner that,- 

i r ,  the number of offices determined under item (i) of sub-clause"' 
* v 

. k fa: the offices of Scheduled Castes including the nuniber of offiml? 
&exe,&ed under item (ii) of the said sub-clause for the worncp.? 

3 
'x:ozging to the Scheduled Castes, shall be a1Iotted to Schedd& 
& a s  serialwise next to the Municipal Corporations placed at 4 
m. I onward under sub-clause (c): 

Provided that such Municrpal Corporations shall be first 
ic <be women belonging to the Scheduled Castes ; 

(ii/ the number of offices determined under item (ii) of sub 
(c; for the offices of Scheduled Tribes including the number of o 
deiemned under item (ii) of the said sub clause for the w 
Sebnging to the Scheduled Tribes, shall be allotted to Scheduled 
sei-iz?uise next to the last serial allotted under item (i): 

Provided that such Municipal Corporation shall be first a 
the women belonging to the Scheduled T n i s .  

(iii) the number of offices determined under item (i) of sub 
(-0). for the offices of backward classes including the number of 
determined under item (ii) of the said sub clause for the 
kionging to the backward classes shall be allotted to backward 

. serialuise next to the last serial number allotted under item (ii) : "% 
24 

Provided that such Municipal Corporation shall be first allotte 
the women belonging to the backward classes; 

(iv) the number of offices determined under item (ii) of sub se 
(b) excluding the offices determined under the said sub-clause for 
women of Scheduled Castes, Scheduled T n i s  and backward cl 
shall be allotted to the women serial wise next to the last serial nu 
allotted under item (iii). 

(e) ff on the basis of the population of Scheduled Castes or Schedd 
n-bes b a 3lunicipal Corporation. 

(i) only one office could be reserved for the Scheduled Castes 
for the Scheduled Tribes as the case may be, such office shall be 
allotted to the women ; 

{ii) no office could be reserved for the Scheduled Castes or for 
the Scheduled Tribes, the order of allotment of offices referred in 
sub-claur? (d) shall be so adhered to as if there is no reference in it 10 

the Scheduled Castes or to the Scheduled Tribes, as the case may be. 



(0 the offices in any previous election to the Scheduled Castes, 
the Scheduled Tribes, the backward classes or the women shall not be allotted 
in the subsequent election respectively tz, the Scheduled Castes, the 
Scheduled Tribes, the backward classes or the women and tile offices in such 
subsequent election shall be allotted serially from die nest to the Iast 3 f i c ~  
allotted to the women in the previous election in the order referred to in 
sub clause (d) in cyclic order. 

(2) Reservation and allotment of the offices of De~uty Mavor,- 

For the reservation and alloment of office of h e  Deputy !Lil?ycr of Municipal 
Corporations, the provisions of sub-clause (5) of clause (i) shzl! mu!::ri: nrutn~ldis apply: 

Provided that the number of offices to be resewed for the backward classes 
under this clause shall not be more than twenty seven percent of the totai number of 
unreserved offices of Mayor in the State: 

Provided also that the number of offices to be reserved for the women shall 
not be less than one third of the total number of unreserved offices of Mayor and if in 
determining such number of oflices, there comes a remainder thaa the quotient shall be 
increased by one and the number so arrived at shall be the number of offices to be 
resemed for women: 

Provided also that the offlces allotted to any election in any election to the 
women shall not be allotted to the women in the next fallowing election and shall be 
allotted to the next Municipal Corporation, as the case nlay be: 

Provided aiso that if the office of the Mayor of a Municipal Corporation is 
reserved, the office of Deputy Mayor of that Municipal Corporation shall not be 
reserved. 

(3) Allotment order,- 

(a) Notwithstanding anything contained in the foregoing sub-sections 
the State Government shall, after determining the number of ofices to be 
reserved for the Scheduled Castes, Scheduled Tribes, backward classes and 
the womeq by order p u b W  in the Gazette, albt the offices to the 
Municipal Corporations. 

(6) The draft of order under sub-clause (a) shall be published for 
objections for a period of not less than seven days. 

(c) The State Government shall consider the objections if any, but it 
shall not be necessary to bear in person on such objections unless the State 
Government consider it necessary so to do and thereupon it shall become 
final. 

(d) The draft of order refened to in sub-clause @) shall be published in 
at least one daily newspaper having wide circulation in the concerned district 
and shall also be affied on the notice board of the offices of the District 
Magistrate and the concerned Municipal Corporation. 

4. (1) The U W  Pradesh Municipalities (Amendment) Ordinance, 2005 
and the Uttar Pradesh Municipal Corporation (Amendment) Ordinance, 2006 
are hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action taken 
under the provisions of the Acts referred to in chapter I and 11 as amended by 
the Ordinances referred to in sub-section (1) shall be deemed to have been 
done or taken under the corresponding provisions of the said Acts as 
amended by this Act as if the provisions of this Act were in force at all 
meterial times. 

Repeal and 
Saving 



STATEMENT OF OBJECTS AND REASONS 

Sub-section (5) of section 9-A of the Uttar Pradesh Municipalities Act, 1916 was held ultra--u 

and rules 6 snd 6-A of the Unar Pradesh Municipalities (Reservation and Allotment of Seats and OfXces) 
rules, 1994 were held illegal and invalid by the Hon'ble High Court in its judgement dated February 6, 

2006. In the light of the said judgement it was decided to amend the said sub-section (5) to include mufath 
1j1:lfandi t!?e ~rovisions of the said rules 6 and 6-A. As similar provisions were existed in sub-section ( 5 )  
of section 7 of the Uttar Pradesh Municipal Corporation Act, 1959 and in the Uttar Pradesh Municipal 

Corporations (Reservation and P.llotment of Seats and Offices) Rules, 1994, it was also decided to mah 
similar amendment in the said Act of 1959. 

Since the State Legislature was not in session and immediate legislative action was necessary, 

Uttar Pradesh Municipalities (Amendment) Ordinance, 2005 (U.P. Ordinance no. 3 of 2006) and the U 
Pradesh Municipal Corporation (Amendment) Ordinance, 2006 (U.P. Ordinance 'no. 4 of 2006) 

promulgated by the Governor on July 12,2006. 

This Bill is introduced to replace the aforesaih Ordinances. 

By order, 

R M. CHAUHAN, 

Prarnukh Sachiv. 





Amendment of 
section 43-D of 
U.P. Act no. 2 of 
1916 

Insertion of new 
section 68-5 and 
section 68-C 

Amendment of 
section 85 of U. P. 
Act no. 2 of 1959 

TRF! Yh'l WRlWW 'WE, 11 %FPW, 2006 

CHAPTER-I1 
Preliminary 

Amendment of the Uttar Pradesh Municipalities Act, 1916 

2. In section 43-D of the Uttar Pradesh Municipalities Act, 1916 hereinunder in 
this chapter referred to as the principal Act, for sub-section (4), the following 
sub-section shall be substituted, namely :- 

"(4) Within seven days of the constitution or reconstitution of the 
Municipality, the District Magistrate shall convene a meeting of the 
Municipality for the Administration of oath or afirlnation in the manner 
prescribed in this section and such meeting shall be presided over by the ii 
District Magistrate or in his absence by a Deputy Collector nominated by him 2 

in this behalf. The Meeting, so convened shall be treated as the First Meeting J 

of the Municipality." I 
ti 

3 .  After section 68-A of the principal Act the following sections shall be ! 
inserted, namely:- ! 

3 
"68-B (1) Notwithstanding anything to the contrary contained in any 

other law for the time being in force and without prejudice to the generality of 
the powers conferred by this Act or the rules made thereunder the Executive 
Officer of concerned Municipality, may at any time by general or special order 
direct any regular, adhoc or contractual employee of the Municipality, who 
goes or remains on or otherwise takes part in any strike which has been j 
prohibited by an order under sub-section (1) of section 3 of the Uttar Pradesh 2 
Essential Services Maintenance Act, 1966 to resume duty by the day or hour 
and in the manner specified in the order. 

(2) Notwithstanding anything to the contrary contained in any other 
provisions of this Act or the mles made thereunder,- 

(a) the employment or contract of a regular, udhoc or contractual 
employee of the Municipality shall become void with effect fiom the day 
or hour specified in the order referred to in sub-section (1) if the 
employee fails to resume duty in response to the said order; 

i 
(b) where the employment or contract of a regular, adhoc or 

contractual employee &comes void under clause (a), the services of such 
employee shall stand terminated and such employee shall not be entitled 

i 
to anyaotice before the termination of his services and no disciplinary 
enquiry shall be requirededhefore such action. 

(3) In particular and without prejudice to the generality of the foregoing 
provisions of this section, the Municipality shall not be liable for payment of f 

/ 4 
salary of any such employee beyond the day or hour specified in the order I 

referred to in sub-section (I). 
68-C. The Executive Officer of concerned Municipality shall, 

notwithstanding anything to the contrary contained in any other provisions of 
this Act or the rules or regulations made thereunder be competent to appoint on 
temporary basis any person possessing the requisite qualifications for 
discharging the duties of the post of the employee referred to in section 6843." 

Amendment of the ~ t t a r  Pradesh Municipal Corporation Act, 1959 

4. In section 85 of the Uttar Pradesh Municipal Corporation Act, 1959, 
hereinafter in this chapter referred to as the principal Act, for sub-section (I-A) the 
following sub-section shall be suhsrifuted, namely:- 



t "(1-A) Within seven days of the constitution under section 9 or 
t 5  reconstitution under section 538 of the Corporation the Municipal Commissioner 

shall convene a meeting of the Municipal Corporation. The Commissioner of the 
Division or in his absence the District Magistrate shall administer the oath or 
affirmation to the Mayor and thereafter the Mayor shall administer the oath or 
affirmation to corporators who have been declared elected. Such meeting shall be 
presided over by the Commissioner of the Division or in his absence the District 
Magistrate. The meeting so convened, shall be treated as the First Meeting of the 
Municipal Corporation. " 

5 .  Ajer section 112-D of the principal Act the following sub-section shall be 
inserted, namely:- 

" 112-E (1) Notwithstanding anything contained in any other law for the 
time being in force and without prejudice to the generality of the powers 
conferred by this Act or the rules made thereunder the Municipal Commissioner 
may at any time by general or special order direct any regular, adhoc or 
contractual employee of the Municipal Corporation who goes or remains on or 
otherwise takes part in any strike which has been prohibited by an order under 
sub-section (1) of section 3 of the Uttar Pradash Essential Services Maintenance 
Act, 1965 to resume duty by the day or hour and in the manner specified in the 
order. 

(2) Notwithstanding anything contained in any other provisions of this Act 
or the rules made thereunder,- 

(a) the employment or contract of a regular, adhoc or contractual 
employee with the Corporation shall become void with effect fiom the day 
or hour specified in the order referred to in sub-section (1) if the employee 
fails to resume duty in response to the said order; 

(b) where the employment or contract of a regular, adhoc or- 
contractual employee becomes void under clause (a), the services of such 
employee shall stand termhated and such employee shall not be entitled to 
any notice before the termination of his services, nor any disciplinary 
inquiry shall be required before such action. 

(3) In particular, and without prejudice to the generality of the foregoing 
provisions of this section, the Municipal Corporation shall not be liable for 
payment of salary of any such employee beyond the day 9 r  hour specified in the 
order referred to in sub-section (1). 

(4) The Municipal Commissioner shall, notwithstanding anything to the 
contrary contained in any other provisions of this Act or the rules and regulations 
made thereunder be competent - to  appoint on temporary basis any person 
possessing the requisite qualifications for discharging the duties of the post or the 
employee referred to in sub-section (2). 

6. In section 172 of the principal Act, - 

(a) in sub-section (1) for clause (c) the following clauses shall Gc 
substituted, namely:- 

Insertion of  
new section 
1 12-E 

Amendment - 
of section 17? 

"(c) a tax on helicopters or any other type of planes, when they land on or 
take off fiom the helipads, airports, airsteps or places made for this purpose 
situated within the Corporation. The tax so imposed shall be paid by the airport 
authority or person or persons, or managers, or director or institution or 
department or agency involved in the maintenance, management and supervision 
of the airport, airstrip, helipad or the place as the case may be.'' 

(d) a tax on trades and professions. 
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(e) a tax on deeds of transfer of i~nn~ovable property situated within the * 

city. 

( f )  a tax on vacant land situated within the cit). 

(b) in sub-section (2),- 

(i) for clause (a) the follo~ing clause shall be .sub.stit~,let/~ 

namely:- 

"(a) a tax on callings and on holding a public or private 
appointment." 

(ii) clause (g) shall be omitted. 

Amendment of 7. In section 177 ~f the principal Act,Jor clause (c) the following clause shall 
section 177 be substituted, namely:- 

"(c) building solely used as schools and intermediate colleges whether 
aided by the State Government or not, fields, farms and gardens of 
Government aided institutes of research and development, playgrounds of 
Government aided or unaided recognised educational institutions and sports 
stadium. " 

STATEMENT OF OBJECTS AND REASONS 

With a view to making the provisions of the Unar Pradesh Municipalities Act, 19 16 and the Uttar 
Pradesh Municipal Corporation Act, 1959 more effective, it has been decided to amend the said Acts 
mainly to provide for,- 

(a) clarifying that the meeting of a Municipality or of a Corporation convened after its 

constitution or re-constitution for administration of oath or affirmation shall be the first meeting of' 
that Municipality or Corporation as the case may be; 

(b) empowering the Executive Officer of a Municipality or the Municipal Commissioner o?  
a Corporation to direct, by general or special order, any regular, adhoc or contractual employee 03' 
the Municipality or the Corporation, as thd case may be, who goes or remains on or otherwise 
takes part in any prohibited strike to resume duty and to make new appointment to the posts held 
by the employees who have failed to comply with the said order; 

(c) authorising the Corporation to impose tax on helicopters or any other type of planes 
when they land on or take off from the helipads, airports, airstrips or places made for this purpos~~ 
situated within the Corporation instead of on animals used for riding, driving, draught or burden 
kept within the city; \ 

(d) authorising the Corporation to impose tax on certain items in respect of which the 
Corporation is heitherto authorised to impose tax in addition to the items on which the 
Corporation is fully authorised to impose tax; 

{e) exempting from levy of tax the fields, farms and gardens of Govemment, aided institutes 
of research and development, playgrounds of Govemment, aided or unaided recognised 
educational institutions and sports stadium. 

The Uttar Pradesh Urban Local Self-Government Laws (Second Amendment) Bill, 2006 1s 

introduced accordingly. 
By order, 

VIRENDRA SINGH, 
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